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LOK SABHA
Tuesday. the 22nd March, 1955.

The Lok Sabha met at Eleven 0f the
Clock.

[MRr, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker; Questions. Shri Gid-
wani. Shri Gidwani is not in his seal,
next question.

Shri Gidwani; No, 1205,

Mr. Speaker: The hon. Member

should be in his seat.

I am going to the next question, as
the hon. Member was not in his seat
and he is now mentioning the number
from a place other than his usual seat.
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Mr. Speaker: A sum of Rs. 125 lakhs
has been assigned to’ the U.P. Govern-
ment for rural roads.........

Shri Bhakt Darshan: For metal and
unmetalled roads.

Mr. Speaker: On whose advice was
this amount allocated®
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Shri Alagesan: It was purely the
State Government that chose these

roads.
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Mr,  Speaker: Wag it done at the
instance of the U.P. Government?

Shri Alagesan: It will be seen from
the statement that there are 33
schemes with a total cost of Rs. 250
lakhs.
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Mr. Speaker: His question ¥ as to
who settled the priority of these roads,
Did the Ceniral Government have any
hand in it?

Shri Alagesan: We follow the advice
of the State Government in these mat-
ters.

Shri Bhakt Darshan rusg—e

CoMMITTEE ON NURSING

%1287, Shri Dabhi: Will the Minis-
ter of Health be pleased to refer to
the reply given to starred question
No. 1371 on the 20th December, 1954
and state: .

(a) whether Government have
since received the report of the Com-
mittee on the Nursing Profession set
up by the Central Council of Health;
and

(b) if so, what are its main recom-
mendations?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Yes.

(b) The recommendations are sum-
marised at pages 25-27 of the Report
copies of which have been supplied
to the Library of the House.
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Shri Dabhi: May I know the main
recommendations which are accepted
and implemented?

Shrimati Chandrasekhar: The ones
that are to be implemented by the
States have been isent to the States
and it is for them to implement them
as early as possible. There is also a
request from the Health Ministry for
them to implement them as early as
possible. The ones that are to be im-
plemented by the Centre are under
consideration.

CeNTRAL CounciL oF HEALTH

#1298, Shri Jhulan Sinha: Will the
Minister of Health be pleased to state
the steps taken to implement the
resolution passed by the Central
Council of Health at Rajkot in Feb-
ruary, 1954 on the recommendations
of the ad hoc Committee appointed
by Government to advise them on
matters concerning the Homoeopathic
profession?

The Deputy Minister of Health
(Shrimati Chandrasekhar): The reso-
lution was forwarded to the State Gov-
ernments for necessary action In
regard to provision of facilities for
undergraduate training in Homoeo-
pathy

As regards postgraduate training in
Homoeopathy, the Governments of
West Bengal and Bombay have been
asked to intimate to the Central Mi-
nistry of Health the steps taken or
proposed to be taken by them to im-
plement the resolution. The West
Bengal Government have submitted a
proposal in this connection for the up-
grading of the Calcutta Homoeopathic
Medical College and Hoapital, which
is under consideration. A reply from
the Government of Bombay is awalit-
ed.

Shri Jhulan Simha: May I know the
reactions of the other States to whom
this resolution has been forwarded?

Shrimat] Chandrasekhar: We have
not received replies from them yet.
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Shrimati Chandrasekhar: Plague,
cholera, yellow fever. typhus and re-
lapsing fever are quarantinable dis-
eases.
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Shrimati Chandrasekhar: The major
ports in India, Bombay, Calcutta,
Madras. Cochin and Visakhapatnam
help clearance. Arrangements are also
existing in Kandla and other small
ports having direct international traffic.
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CoNDEMNED ROLLING STOCK

*1300. Shri M. R. Krishna: Will the
Minister of Railways be pleased to
state:

(a) the total value of the con-
demned locomotives, coaches and
wagons lying in the yards and sheds
of the Railways at present; and

(b) whether any efforts have been
made to make the best use of them?

The Deputy Minister of Railways
and Transport (Shri Alagasan): (a)
The total approximate value of the
Condemned Locomotives, coaches and
wagons lying on Indian Railways on
1-2-1955 was Rs. 47 lakhs, Rs. 7 lakhs;
and Rs. 58 lakhs respectively.

(b) Yes Sir, All serviceable
material is withdrawn for use before
disposal.

Shri M. R. Krishna: During the
years 1953 and 1954, there were 556
metre gauge and 420 broad gauge
locomotives awaiting repairs. May I
know how many of them have been
condemned?

Shri Alagesan: How am I to answer
the question? It is very difficult to
answer it. The hon. Member says
that there were so many locomotives
waiting for repairs and he asks how
many of them have been condemned.
I cannot answer the question without
notice.

* Mr. Speaker: The hon. Minister can-
not answer |t.

Shri M. L. Dwivedi: I want to know
whether the serviceable material which
can be found from the condemned
stock is utilised in the railways and
if s0 whether the cost of such service-
able material is less than the renewal
cost.

Shri Alagesan: Serviceable fittings
and other valuable materials are re-
moved from condemned stock for use
in the existing stock.
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Shri M, L. Dwivedl: Is it a fact that
certain condemned - locomotives,
coaches, etc., have been lying in sheds
for a number of years and, if so,
what are the reasons for their lying
there?

Shri Alagesan: They are disposed of
by auction or by calling for tenders.
There might have been some delay in
some particular cases, but generally
they are disposed of either by auction
or by calling for tenders.

Shri M. L. Dwivedi: May I know
whether the value quoted for these
condemned locomotives, coaches, etc.,
is the original value or the depreciated
value?

Shri Alagesan: It is not the original
value; it cannot be. It is only an ap-
proximate value of the stores.

CORRUPTION AMONGST PosTAL EM-
PLOYEES

*1304. Sardar Hukam Singh: Will
the Minister of Communications be
pleased to state:

(a) the number of postal employee:
prosecuted for misappropriation of
Government money during 1954;

(b) the amount so misappropriat-
ed; and

(c) the amount recovered through
fines or refunded voluntarily?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur): (a)
395.

(b) Rs. 3,80950 (approximate)
(Rupees three lacs eighty thousand
and nine hundred and fifty).

(c) Rs. 40,536 (approximate)
(Rupees forty thousand five hundred
and thirty six).

Sardar Hukam Singh: May I know
the number of cases dealt with depart-
mentally and the amount of money
involved in them?

Shri Raj Bahadur: The number of
cases in which departmental enquiries
were made in the year 1954 was G56.
Punishments were awarded by the
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Department in 138 cases and by the
court in 73 cases,

Sardar Hukam Singh: Is it left
purely to the discretion of the officer
to deal with the cases, or, are there
any rules governing the procedure as
to how a line has to be drawn between
the cases that are to be dealt with
departmentally and the cases that are
to be prosecuted?

Shri Raj Bahadur: Each case has
to be judged and examined on its
own merits. In case there is prima
facie any culpable liability on the
part of the official concerned, he
will be prosecuted in a court of law,
Otherwise, if it is a case of mere
negligence or over sight or something
like that, he would be dealt with de-
partmentally for it.

Sardar Hukam Bingh: Are there any
rules, or is it only left to the officer
concerned, to decide whether there is
culpability and whether, on merits,
the case :hould be handed over to the
police or be dealt with departmental-

ly?

Shri Raj Bahadur: It will be the
nature of the case that will guide the
action and not the rules.
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CORRUPTION AMONGST RaiLway
EMPLOYEES

"*1306. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to refer to the reply given to un-
starred question No. 795 on the 15th
December, 1954 and state:

(a) the decisions arrived at on the
Enquiry Committee’'s Report which
investigated the case of misappropria-
tion of 13 lakh rupees by four
Gazetted Officers of the er-Saurashtra
Railway::

(b) whether - these Officers are
allowed subsis}ence allowance during
the period of suspension; and

(c) if so, the amount paid to them
per month?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
A decision in this matter will have
to await completion of the prescribed
procedure for disciplinary action
which has already been initiated.

(b) Yes;

(c) A statement is placed on the
Table of the House. [See Appendix
VI1I, annexure No. 18],

Shri T. B. Vittal Rao: May I know
if it is a fact that the charge-sheets
have been served on those officials and
if so, when were they served, and
whether any time-limit has been pre-
scribed for their sending their replies?

Shri Alagesan: I do not have the
exact date on which the charge-gheets
were served. Show-cause notices have
been issued to them, for which they
will have to submit their explanation
and then again they will have to be
asked about the punishment. Again,
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show-cause notices asking why such
and such punishment should not be
inflicted on them, will have to be is-
sued. All these processes have to be
gone through.

Shri T. B. Vittal Rao: From the
statement I find that the officer shown
against item (a) is paid a subsistence
allowance of Rs. 750/- p.m. Could I
know the designation of this officer?

Shri Alagesan: As the hon. Member
will see, the subsistence allowance has
been reduced from Rs. 750/- p.m. to
Rs. 562-8-0 p.m. from !4-5-1853, He
was the General Manager of the ex-
Saurashtra Railway.

Shri T. B. Vittal Rao: May I know
whether this subsistence allowance
which is paid to them is the same as
for the subordinates?

Shri Alagesan: It is being given
under the rules. I do not have the
relevant rules before me.

Shri T. B. Vittal Rao: May I know
whether, as a result of these cases,
any steps are taken to check up the
accounts and if so, the nature of such

check-up?

Shri Alagesan: That-is the financial
side of the work of the Railway Ad-
ministration. We will try to plug all
the loopholes.

CANCER

*1307.. Th. Lakshman Singh
Charak: Will the Minister of Health
be pleased to state the facilities that
Government are in a position to pro-
vide to cancer patients in the various
Government hospitals?

The Deputy Minister of Health (Shri-
mati Chandrasekhar): Facilities for
operative treatment ‘and with (a)
radium and (b) deep X-ray are
available at most of the larger Gov-
ernment hospitals in the country.

Th. Lakehman Singh Charsk: May
I know if the Government kave anvy
idea about the total number of can-
cer patients in India?
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Shrimati Chandrasekhar: No sur-
vey has yet been made and so I am

not able to give any information
about it.

Shrimatj A. Kale: What facilities are
there for patients coming from the
rural areas to larger cities for can-
cer operations?

Shrimati Chandrasekhar: There
are hospitals owned by Government
as well as private institutions or
non-government -hospitals in the

cities which give treatment for can-
cer,

Shrimati A, Kale: My question was:
what facilities are given to those
coming from rural areas?

Mr. Speaker: There are hospitals.
What other facilities can be offered?

Dr. Rama Rao: May I know whe-
ther Government are aware that the
facilities afforded for cancer patients
are hopelessly inadequate, that there
are a large number of cancer cases,
and that in the whole of Andhra
there is only one hospital where some
sort of treatment is given?

The Minister of Health (Rajku-
marl Amrit Kaur): Government are
aware of the inadequacy of facilities
for the treatment of cancer patients
and we are trying to flll this inade-
quacy as quickly as possible.

RaiLways EMPLOYEES .

*1309. Dr. Ram Subhag Singh; Will
the Minister of Rallways be pleased
to state the number of Railway
employees who had first opted for
Pakistan and had served in that
country for sometime and have since
been taken on the Indian Railways?

The Deputy Minister ofo Railways
and Transport (Shri Alagesan): The
number is about 2,000.

Dr. Ram Subbag Singh: May I
know whether the employees who
first opted for Pakistan and who are

now being re-employed on the Indian-

Railways are enjoying the same
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conditions which they enjoyed be-
fore and whether their seniority has
not been affected?

Shri Alagesan: Those who provi-
sionally opted for Pakistan and who
changed afterwards to India have
been reinstated in the service.

Dr. Ram Subbhag Singh: Can the
hon, Deputy Minister give the maxi-
mum amount of the period for which
any of these 2,000 employees worked
on the Pakistan MRailways, befote
they were re-employed here?

Shri Alagesan: ] think it was a
period of six months. The last date
before which they had been asked to
express their final choice was
15-2-1948.

Dr, Ram Subhag Singh: May I
know whether all the employees who
sought re-employment on the Indian
Railways have been given chance to
serve here?

Shri Alagesan: Not all of them.

Dr. Ram Subhag Singh: Has any
one of them been removed from the

Indian Railways after re-employ-
ment?
Shri Alagesan: 1 want notice.

Shri Keshavaiengar: May we know
the main reasons why they sought
this change?

Shri Alagesan: Evidently they
found that conditions there were not
as rosy as they once expected.

CATERING IN TRAINS

%1313. Chaudhri Muhammed Shaffee:
Will the Minister of Rallways be
pleased to gtate:

" (a) Whether any memorandum has
been received by Government from
Caterers running dining-cars in India
auring the year 1954;

(b) the action taken by Govern-
ment thereon; and
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(c) the improvements proposed to
be effected in dining-cars during the
next year?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No.

(b) Does not arise.

(¢) In future there will be only
twa type: of dining cars—one
designated as “Restaurant Cars” and
catering in the Western style, and
the other “Dining Cars” catering
mainly in the Indian style. These
cars will have improved standard
of accommodation for service and for
cooking, stores and staff. Apart from
the new Cars to be constructed, exist-
ing Cars will alio be re-equipped so
as to conform to these better stand-
ards.

Shri T. B. Vittal Rao: We were
told sometime back that these Dining
Cars and Restaurant Cars would be
provided with refrigerators. May I
know if any of these cars have since
been equipped with refrigerators?

Shri Alagesan: I think there are
refrigerators in many of these cars.
I cannot give the actual number.

Dr. Rama Rao: May I know how
often the:e catering establishments—-
either the cars or those In the sta.
tlons—are inspected by the healih
staff of the Railway?

Shri Alagesan: They are inspected
quite often. I cannot give the period.

Shri Keshavalengar: May 1 know
if the Government are aware of the
great inconvenience caused to the
public on account of the location of
these Dining Cars and Restaurant
Cars at the fag end of the train?

Shri Alagesan: That was also one
of the difficulties that were express-
=d by the caterers some time back.
But, there are difficulties in having
it in the middle of the train and if it
fs possible, we would also like to
have it in the middle of the train.
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NoTices IN TRaINS

*1314. Shri Keshavalengar: Will
the Minister of Rallways be pleased
to state whether Government are
aware that in almost all trains and
particularly in the Grand Trunk Ex-
press old, out-of-date and irrelevant
notices are being exhibited in the
bath rooms and the bogies of the
higher class compartments?

The Deputy Minister of Railways
and Transport (Shri Alagesan): None
of the notices are irrelevant. Some
of the notices may, however, be old.
A few notices on some railways may
also be described as out of date in
as much as they retain pre-regroup-
ing features.

Shri Keshavalengar: May we have
an assurance from the hon. Minister
that the railways would become up-
to-date in this matter as well as al-
lied matters?

Shri Alagesan: We are trying to
introduce a uniform practice in this
respect. We have circulated these
notices. I have got coples of them
and if the hon. Member likes to have
;l;em I can hand over these things to

m. '

D1vISsIONAL SYSTEM ON RAILWAYS

*1318. Pandit M, B. Bhargava: Will
the Ministér of Ratlways be pleased
1o state:

(a) the names of the Railways in
which the Divisional System is in
operation at present, and the names
of the Railways on which it {s pro-
posed to be introduced in the future:

(b) whether the Divisionat System
has been advantageous and facilitates
Administration; and

(c) if so, by wha_t time it is likely
to be Introduced on other Railways
also?

The Deputy Minister of Raflways
and Transport (Shri Alagesan): (a)
and (c¢). A complete Divisional sys-
tem obtains on the Northern Rallway
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and on the ex-East Indian and ex-
Bengal-Assam portions of the Eastern
Railway, and a partial Divisional
system on the Central Railway. No
decision ha; yet been taken about
the extension of the system to other
Railways.

~ (b) The Divisional system has i‘s
advantages but is not necessarily the
best in all circumstances.

ForEIGN AIr MaiL

#1319, Shri Bhagwat Jha Azad:
Will the Minister of Communications
be plea.:efl_ to state:

(a) whether all the foreign mails
are carried by the Indian airlines;

(b) if not, which foreign com-
panies carry mail by sea, train and
air;

(c) whether Government have
entered into a contract with such
foreign tompanies; and

(d) whether the charges for carry-
ing malls by air, sea and rall are
paid by weight?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur): (a)
No.

(b) A list showing the names of
foreign steamer and air companies
utilised for conveyance of mails from
India is placed on the Table of the
Lok Sabha, [See Appendix VII,
annexure No. 17].

(¢) There are no contracts except
with the Britiah India Steam Naviga-

tion Company.

M ]
(d) In respoct of sea mails the basis
of payment when there is no con-
tract Is on welght and volume of
malls and the distance over which
carrled. In the- case of contract
steamer services, the contractual
amount is however, paid.

In ;‘espect of alrmails, conveyed by
forelgn air companies the postal ad-
ministrations of the countries to
which the air companies belong claim
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the conveyance charges at the rates
approved by the Universal Postal
Union which are based on weight cf
mails, the category of mails and the
distance over which the mails are
conveyed.

Shri Bhagwat Jha Azad: From the
statement I find that there are as
many as seven foreign companies
utilised for the conveyance of air-
mails from Indian airports. May 1
know what percentage of the mails
are being taken by the foreign com=-
panies and what percentage by Indian
airlines?

Shri Raj Bahadur: It is difficult
to give the exact percentage. It de-
pends on the availability of air ser-
vices. As is well known, our air
services as well asg shipping services
have not yet developed fully. There-
fore, our only objective is ta provide
as frequent despatches of mails from
our country to foreign countries as
possible,

Shri Bhagwat Jha Aszad: Do these
foreign companies carry mails from
our country to such countries also
where our airlines have got a flight
daily?

Shri Raj Bahadur: They carry
such mails when our flights do not
go.

Shri Bhagwat Jha Aszad: I want
to know whether there are instances
where these foreign companies are
allowed to take mails to countries
where our airlines also go?

Shri Raj Bahadur: In case our ser-
vices are going on a particular day
when our mails are to go, then our
services will take the mails end not
the foreign companies unless there is
overflow of mails,

Shri Bhagwat Jha Asad: May 1
know if there is any such contract
with foreign countries whose mails
our airlines carry to other countries?

Shri Raj Bahadur: I have indicated
in my answer that matters regarding
conveyance of mails are governed
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by conventions adopted by the in-
ternational body known as the Uni-
versal Postal Union,

RAUWOLFIA PLANT

*1321. Shrimati Jayashri: Will the
Minister of Health be pleased to
state whether it is a fact that the
‘Rauwolfia’ plant is being exported in
large quantities?

The Deputy Minister of Health
(Shrimati Chandrasekhar): The ex-
port of Rauwolfia Serpentina and
other species of Rauwolfla has been
banned.

Shrimati Jayashri: May I know
whether it is a fact that a Swiss firm
called Ciba are importing these plants
for manufacture of a drug called
Serpasil which is used for blood-pres-
sure?

Shrimati Chandrasekhar: The drug
Serpasil is being imported now. "But
an Indian firm which is also manu-
facturing the same drug called Ser-
pina has asked us not to allow im-
port of the drug. So, the Ministry
of Commerce is examining the two
drugs. They have sent these two
drugs to the Central Drug Research

Institute, Lucknow. When the re-
sults are obtained, we may take
further steps.

Shrimati * Jayashri: May I know
whether it is a fact that a series of
offensive picture post-cards have
been sent out to German doctors by
this firm in order %o do propaganda
against our Indlan drug called Ser-
pina.

The Minister of Health (Rajkumari
Amrit Kaur): I have just seen a
newspaper report to that effect which
has been given to me by the hon.
Member. We will enquire into it.

Shri Viswanatha Reddy: May I
know whether Government is aware
that the importing countries, namely
continental countries and America,
have been able to find alternative
source of supply of this herb in
Brazil?
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Rajkumarl Amrit Kaur: We have
no information to that effect.

TRAINING CENTRE FOR WOMEN

*1323. Shrimati Renu Chakravartty:
Wili the Minister of Labour be pleas-
ed to state:

(a) whether Government have re-
ceived a proposal from the Regional
Employment Advisory Committee of
West Bengal for the opening of a
training centre in West Bengal ex-
clusively for women; and

(b) if so, the steps taken in the
matter?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) Does not arise.

Shrimati Renu Chakravartty: The
information obtained was in the offi-
cial bulletin of the West Bengal
Government. Therefore, in what way
are we to interpret the answer that
nothing has been received here?

Shri Abid Ali: Sir, at a meeting
of the Advisory Committee held on
4th February, they decided that a
training centre for women may be
opened in West Bengal But this
decision was referred to a sub-com-
mittee for further study and report
to Government. Their report is
awaited.

Shrimati Renu ChakravarSty: May
1 know what the sub-committee is
and within what time it will be sub-
mitting its report?

Shri Abld Ali: This is the sub-
committee with regard to the estab-
lishment of training centres which is
to study the matter in detail. Its re-
port should not take long.

Skrimati Renu Chakravartty: May
I know whether this training centre
which is being looked inte s only
going to deal with the women who
have been working in {factories, or
whether it will also include women
who require employment in the rural

areas?

Shri Abid AH: Al
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Shrl Alagesan: This is a matter for
the Northern Railway. There is a
proposal to open a flag station at
West Patel Nagar on the metre
"guage. This will go before the Zonal
Consultative Committee after which a
decision will be taken.
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Shri T. B. Vittal Rao: May I know
if there is any proposal to increase
the frequency of the suburban trains;
if so, from what date?

Shri Alagesan: I do not know how
that arises from this question. I cannot
say anything regarding the suburban
train frequenay or whether there
are sufficient trains running now; but
there is a proposal to open more
stations. '
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Shri Alagesan: This is on the metre
guage. I do not know whether any
connection is intended.

Shri Bhagwat Jha Asad: May 1
know how the Government reconcile
this policy of extending greater faci-
lities in cities llke Delhi and then
withdrawing a line like the Upper
India........... ..

Mr. Speaker: Order, order. The
question is specific with reference to
one station only.

TELEPHONE INSTRUMENT FACTORY

*1325. Shrimati Ila Palchoudhury:
Will the Minister of Communications
be pleased to state:

(a) the number of Telephone ins-
trument factories in India;

(b) the names of the States where
they are located; and

(c) twhether the gountry's require-
ments are fully met by them?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
One.

(b) Mysore.
(c) Yes.

Shrimati Ila Palchoudhury: May I
know how many people are employed
in this factory? Are there any
statistics?

Shri Raj Bahadur: Subject to cor-
rection, my estimate is about 3500. I
will have to check up.

Shrimati Ila Palchoudhury: May I
know if such a factory would be con-
sidered for establishment in West
Bengal at a]l?

The Minister of Communications
(Shri Jagjivan Ram): No. This one
factory is enough for the require-
ments of our country. We are in-
vestigating some foreign markets to
export some of our products.
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Shri Thimmaish: May I know whe-
ther the Government propose to sell
the telephones to outside countries
and if so, what are the countries that
have agreed to purchase these?

Shri Jagjivan Ram: That is what
I have said. We are exploring foreign
markets for exporting some of our
manufactured goods.

Shri Bhagwat Jha Azad: May I
know before exporting our telephones
to foreign countries, by what time
Government will supply telephone
connection at least to subdivisional
headquarters like Godda?

Shri Jagjivan Ram: My hon. friend
is keen about Godda. Godda is going
to have a public call office. It is
not shortage of telephone instruments
which is holding up our progress in
expansion; jt is other exchange
material which we are not manufac-
turing in this country at present.

RECRUITMENT ON RAILWAYS

*1326. Shri Thimmaiah: Will the
Minister of Railways be pleased to
state the manner of recruitment of
Khalasies to the mechanical and Loco
Departments of the various Railways?

The Deputy Minister of Railways
and Transport (Shri Alagesan): Direct
recruitment of Khalasies is made by
the local Divisional/District Railway
Officers concerned. An advertise-
ment for the information of public is
put up on the Notice Boards which
are normally hung at the gates of the
workshops. Intimation is sent to the
linked Employment Exchange whose
candidates are considered for employ-
ment along with those who apply from
the open market and are registered
with the Railway Authorities. Such
advertisements indicate the wvacancies
to be fllled and the number reserved
in favour of candidates belonging to
the Scheduled Castes and Scheduled
Tribes.

Shri Thimmaish: Will the Govern-
mant publish the same in the local
papers?
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Shri Alagesan: We do not publish
vacancies relating to Class IV staff in
the papers.

Shri Thimmaiah: Who are the
officers that constitute the Committee?

Shri Alagesan: Two officers are ap-
pointed by the Chief Mechanical
Engineer concerned and they make
the selection. The officers are of
district or divisional rank.

RAarnLwAy EARNINGE

*1327. Kumari Annie Mascarene:
Will the Minister of Railways be
pleased to lay a statement on the
Table of the House showing:

(a) the earnings of the Southern
Railway during the years 1952-53 and
1953-54; and

(b) the amount spent on the resto-
ration of the old lines and on the
construction of new lines on the
Southern Railway during the above
period?

The Deputy Minister of Raliways
and Transport (Shri Alagesan): (a)
and (b). A statement is placed on
the Table of the House. [See Appen-
dix VII, annexure No, 18],

Kumari Annie Mascarene: In view
of the fact that the Southern Railway
covers a wider area than the rest of
the rallways, and in view of the diff-
culties in transporting goods and pas-
senger traffic, has the Government
realised that a very small amount
has been set apart for construction
of new lines?

S8hri Alagesan: I do not agree with
all the ‘ifs' of the hon. Member.

Kumari Annje Mascarene: There
are no ‘ifs.

Shri Alagesan: The hon, Member
will have noticed that the progress
on the new line namely Ernakulam-
Quilon is fairly rapid. We will be
opening a part of it soon.

Kumari Anaie Maseareme: The
aneed of the construction is not what
1 am asking. What I want to know
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is whether the Government has re-
ceived any requisition from the State
Government concerned to construct
more lines for transporting goods and
passenger traffic?

Shri Alagesan: As regards the
construction of new lines, we have
invited the attention of all State Gov-
ernments and many of the State Gov-
ernments have forwarded their re-
vommendations.’
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Shri Alagesan: 1 do not have any
information relating to that particular
proposal.

Mr. Speaker: Shri Balwant Sinha
Mehta: absent. Next question.

Shri U. M. Trivedi: He is not here.
1 was informed by the office that
my name will be bracketed in this
question. Unfortunately, I do not
find it here. I have received com-
munication from the Lok Sabha
Secretariat..............

Mr. Speaker: Why bracketed?

Shri U. M. Trivedl: Because I had
put a similar question.

Mr. Speaker: I am sorry; his name
is not there.

FOREST ADMINISTRATION

*1330. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Inspector-General
of Forests scrutinises and comments
on the working plans of forests of
the State Governments;

(b) it so, the total number of sueh
plans dealt with by him during the
last two years; and

(c) if, however, the answer to part
(a) be in the negative, how Govern-
ment propose to implement the recom-
mendation of the Planning Commis-
siomn in this regard as contained in
Para 22 of Chapter XXI of the Five
Year Plan?
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The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Only sum-
maries of prescriptions of major
working plans are at present scruti-
nized by the Inspector General of
Forests.

(b) 15.

(c) The question of setting up an
agency to assist the Inspector Genersl
of Forests in scrutinizing the working
plang is under the consideration of
the Government,

Shri K. C. Sodhia: Do the Govern-
ment contemplate any other means
for the purpose of co-ordinating the
activities of the State Government?

Dr. P. 8. Deshmukh: The whole
fleld is under consideration for put-
ting up schemes under the Second
Five Year Plan.

Shri K. C. Sodhia: May I know
some of the distinctive features?

- Dr. P. 8. Deshmukh: _] have not
got the information her® if the hon.
Member puts a separate question, [
shall answer.

MEDICAL AID TO RAILWAY EMPLOYEES

*1332. Dr. Rama Rao: Will the
Minister of Railways be pleased to
state:

(a) whether any enquiry or investi-
gation has been carried out to ascer-
tain the causes of increase of incidence
of important diseases including en-
teric fever among the Rallway Staff
listed in the year 1953-54 as com-
pared with 1952-58;

(b) if so, what are the findings;

(c) the steps taken to remove the
insanitary conditions responsible for
most of these diseases; and

(d) the estimated loss in man-cays
due to enteric fever?

The Deputy Minisier of Rallways
and Transport (Shri Alagesan): (a)
and (b). Yes. The increase during
1953.64 has been mainly due to a
general increase in the incidence of
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such diseases in the various States
through which the Raflways run,

(c) A great deal of attention Is
being paid towards the upkeep of
sanitation by re-organising and
strengthening of the cadres, and by
adopting preventive and prophylactic
measures. One Railway has estab-
lished sanitary councils at important
stations which are doing good work in
this fleld. ’

(d) We do not have dala regarding
man-days lost due to incidence of
enteric fever.

Dr., Rama Rao; The hon. Minister
made a general staterieni that the
higher incidence among railway stail
is indicative of the hikber incidence
in the country. I seek your guidance.
This is a wrong statement. I can
quote from a reply...........

Mr. Speaker: Order, worder. He is
not seeking guidance, He is passing
remarks on the answer of the Minis-
ter.

Dr. Rama Rao: In such conditions
what am I to do? He has made a
wrong statement which I can prove
to be wrong. -

Mr. Speaker: I have many times
laid down a procedure that in case
an hon. Member finds that a state-
ment made by an hon WMinister in
the House {8 factually wrong, the
proper course is not {o put a question
as to whether it is right or wrong,
but to invite my attention to it by a
separate communication to me, Then,
1 shall call upon the Minister to ex-
plain. If the statement i& accepted
by him as a wrong =statement, T
naturally expect the Minister to come
to the House and make a statement
correcting that statement If it is
right, of course, he will communi-
cate with the Member as to how the
Member is wrong. We do not dis-
cuss on the floor of the House the
accuracy of facts as stated by the
Ministers in this House

Dr. Rama Rao: Thank you. In
view of the higher incidence of en-
teric fever, has the Government any
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plan to make T.A.B. inoculation a
regular feature in the railways as it
is in the Army?

Shri Alagesan: The  preventive
measures include inoculation.

Shri T. B. Vittal Rao: The T.AB.
inoculations are given if there is an
epidemic, Is it given in the normal
course to the railway employees?

Shri Alagesan: I said that these are
among the preventive measures,

AIr Strirs IN KaANGRA AND KuLu
VALLEYS

*1338. Shri Hem Raj: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any representations
have been received for the construe-
tion of Air Strips at Dhaloon in the
Kangra Valley and at Bhuntar or
Katrain in Kulu Valley; and

(b) if so, when their survey will
be undertaken?

The Deputy Minister of Communi.
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) Surveys are being carried out
of several sites in the Kulu and
Kangra Valleys.

Shri Hem Raj: May I know nor-
mally the time by which this survey
will be completed?

Shri Raj Bahadur: It is now under
examination and it will take some
time.

Pay or Raioway EMPLOYEES

*1334, Shri Veeraswamy: Will the
Minister of Rallways be pleased to
state:

(a) whether it is 4 fact that recent-
ly the pay scale of “Havildars” of

the Railway Security Service has
been reduced from Rs. 35—50 to
Rs. 3540 and their designation

changed to ‘Naiks’;
(b) if so, the reasons therefor;
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(c) whether any representation has
been received from the affected staff;
and )

(d) if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). As a result of the re-organi-
sation of the old Watch and Ward or-
ganisation, the scales of pay and desig-
nations have been standardized. Some
persons known as Havildars on the
Southern Railway have been redesig-
nated as Naiks without adversely
affecting their present emoluments.
This step was necegsary in order to
have uniform scales of pay, designa-
tions and duties on all Indian Rau-
ways.

(c) No.
(d) Does not arise.

STRIKE IN MANGANESE MINES

*1340, Shri Sarangadhar Das: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that a
group of miners employed by Messers.
Bird and Co. in their Thakurahis
Mines in Barbil area, District Keon-
jhar, Orissa killed one local miner in
the evening of the 3rd March, 1955;

(b) whether the group officer and
the mines manager had taken any
part in the riot;

(¢) what action the local authori-
ties have taken in tracking down the
culprits;

(d) whether it is a fact that five
thousand local miners have stopped
work as a protest; and

(e) the steps Government have
taken or propose to take In the
matter?

The Deputy Minister of Labour
(Shri Ab'd Ali): (a) A local miner
was killed as the result of an affray
between the local miners and another
group of workers.
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(b) Information is being collected.

(d) the local miners stopped work
on the 4th March as a protest but re-
sumed work on the 5th March, 1855.

(c) and (e). Police investigation is
proceeding.

Shri Sarangadhar Das: May I know
whether the other group of miners
are the Gorakhpuris and during the
war a Gorakhpuri recruiting organisa-
tion was formed and the mine-
owners, Messrs. Bird and Co., are
using the Gorakhpuris to terrorise the
other labourers?

Shri Abid All: This organisation to
recruit Gorakhpuris was established
during the war period, but there have
been several changes Since then. Ac-
cording to the decision reached at the
Indian Labour Conference which was
held early last year, a Committee was
appointed in which the Government
of Uttar Pradesh also was represented.
The workers’ representatives and
employers’ representatives were
there. And now the work is going on
on the lines of the recommendations
which were made by this Committee.

Shri Sarangadhar Das: May I know
it it is a fact that the Chief Labour
Commissioner visited the mines late-
ly and an agreement has been enter-
ed into between the management and
the union to remove the Gorakhpuris
from that area?

Shri Abid Ali: The Chief Labour
Commissioner was sent there, but his
report is yet awaited.

Shrl Sarangadhar Das: May 1
know if he was instructed to enquire
into other matters, other grievances
of the miners such as bonus, ‘work-
ing time, wages, housing etc.?

Shri Abid Ali: Once the Chief
Labour Commissioner goes to a par-
ticular spot, he attends to pending
matters to which he should attend.

Shri K, K. Bass: May I know whe-
ther the Gowarnment have ascertain-
ed that the .management has any
hand in inciting one class of workers
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against another in order to prevent
any of their just demands being ac-
cepted?

Shri Abid Ali: Not at all.
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CATERING ON TRAINS

*1342. Shri Dabhi; Will the Minis-
ier of Railways be pleased to refer
to the reply given to starred ques-
tion No. 1024 on the 10th December,
1954 and state:

(a) whether  Government have
since standardised the rates for meals
served from Restaurants and Restau-
rant/Dining or Buffet Cars on the
Railways; and

(b) if so, what they are?

The Deputy Minister of Railways
and Transport (Shrl Alagesan): (a)
Not yet, Sir.

(b) Does not arise.

Shri Dabhi: May I know whether
it is a fact that on the Western Rail-
way the charge for a vegetarian meal
is Rs. 2-4-0, and whether it is not
comparatively high?

Mr. Speaker: He is asking for
opinion.
Shri Alagesan: Yes, that is the

figure. The hon. Member is correct,
but we have asked the Railways to
review these prices and submit their
proposals.

Shri Dabhi: May I know whether
it is a fact that the Restaurant Cars
and Dining Cars use in the prepara-
tion of chappati etc., vegetable oil
instead of ghee, and whether Gov-
ernment would ask them to use ghee
instead of " vanaspati?

Shri Alagesan: They are, I think,
at perfect liberty to use vegetable
oil as long as there 'is no objection
to vegetable oil as such.

Mr. Bpeaker: I think the questiom
relates to the higher prices that he
referred to. His question is, as 1
understand it, that the higher price
is on the assumption that ghee would
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be used instead of vegetable oil

“That is how the question is related.

Shri Alagesan: I do not know
about that, but these rates have been
there for a long time,

Shri K. K. Basu: Is the Govern-
ment aware that the quality of the
standard meal in the Eastern and
North-Eastern Railways is absolutely
sbominable and cannot be taken?

INDO-JAPANESE AGREEMENT

*1343. Shri Krishnacharya Joshi:
‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have en-
tered into any Agreement, under
Article 8 of the Treaty of Peace of
June, 1952, between India and
Japan; and

(b) if so, the main terms of the
Agreement?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No. The
matter is still under consideration.

(b) Does not arise.

Shri Krishnacharya Joshi: May I
know when this agreement is likely
to be entered into?

Dr. P. 8. Deshmukh: I do not
think it will be in the wvery near
future because Australia had an
agreement with Japan and, instead
of leading to any peaceful solution,
it has led to more trouble. So, we
will have to go through the matter
carefully before we come to an
agreement.

RaiLway CorrurrioN ENQUIRY
CoMMITTEE

*]1346. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to refer to the reply given to starred
question No, 340 on the 24th Novem-
ber, 1954 and state:

(1) whether the Railway Corrup-
tion Enquiry Committee has since
submitted its report; and
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(b) if not, when it is likely to be
received?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No.

(b) The Committee expect that
their report will be submitted to
Government by the end of the pre-
sent Budget Session.

Shri T. B. Vittal Rao: In additlion
to their enquiries, will the Govern-
ment or the Railway Board make
available to them some of the re-
ports of the enquiries they have con-
ducted departmentally into certain
cases of corruption?”

Shri Alagesan: If the Committee
relevant in
this connection, certainly the Railway
Board will make available such
material to the Committee.

Shri’ T. B. Vittal Rao: The hon.
Minister has said that the report will
be available before the end of the
Budget session. Am I to understand
that the report is in the drafting
stage and they have finished visiting
all stations?

Shri Alagesan: It may be under
various stages, I cannot say, but this
is what we have been given to
understand by the Committee itself
that they will be able to finalise the
report by the end of the Budget
session. .

Shri T. B. Vittal Rao: May we
know whether this Report will be
published as soon as it is received by
the Railway Board or it will be pub-
lished after examination by the Rail-
way Board?

Shri Alagesan: I think these are
all very hypothetical questions.

Mr. Speaker: It is problematical
at this stage.
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ANTI-T.B. AIp 10 JAMMU AND KASHMIR

*1347, Th. Lakshman Singh
Charak: Will the Minister of Health
be pleased to state:

(a) the aid given to the State of
Jammu and Kashmir under the
Tuberculosis Control Scheme during
the year 1053-34; and

(b) the progress made till the end
of 1054 in this regard?

The Deputy Minister of Healkth
{Bhrimati Chandrasekher): (a) A
Btatement is laid on the Table of the
Lok Sabha. [See Appendix VII, an-
nexure No, 20].

{b) In the B.C.G. Vaccination
campaign carried out in the State,
985,798 persons were tuberculin test-
ed and 347,228 persons were B.C.G.
Vaccinated, up to the end of Decem-
ber, 1854.

Th. Lakshman Singh Charak: In
the statement supplied I have been
informed that anti-T.B. publicity
material has been supplied to the
State. May I know the nature,
quantity and cost
supplied?

Shrimati Chandrasekhar: I have
no information about the cost of the
material. For the details I would
like a separate question to be put.

‘Th. Lakshman Singh Charak: In
the statement I have also been in-
formed that technical advice and as-
sistance of the B.C.G. experts have
been made available to the State.
May I know who paid their travel-
ling allowances, the Centre or the
State?

1 ]

Shrimati Chandrasekhar: If at all
the expenses were to be paid, it may
be the Central Government which
paid them. But I am not quite sure
about it.

The Minister of Health (Rajkumar]
Amrit Kaur): All foreign personnel
arc invariably the care of the Cen-
tral Government.

Th. Lakshman S.ingh Charak: ]
enuld not follow the reply.

10 LSD—2
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Mr. Speaker: They are paid by
the Central Government.

TRANSPORT HANDLING

*1348. Dr. Ram Subhag Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Station Masters of a large number of
Stations on the Pandu region of the
North-Eastern Railway are entrusted
with contracts for the loading and
unloading of goods at their respec-
tive Stations;

(b) it so, the reasons therefor; and

(¢) whether this system has, in any
way, affected the regular transfers of
the Station Masters and other Rall-
way staff of that region?

The Deputy Minister of Rallways

;nd Transport (Shri Alagesam): (a)
es.

(b) This is an old practice which
is still being continued. Station
Masters, however, hold contracts
where the volume of traffic is not
considerable and they are able to
fulfil the contracts efficiently without
detriment to their official work.

(c) No.

Dr. Ram Subbag Singh: May I
know the minimum and maximum
amounts for which loading and un-
loading contracts have been given to
the station masters at the biggest
stations and the smallest stations?

Shri Alagesan: I do not have the
rates before me. But as I said, the
station masters of smail stations are
asked to handle it. My information
is that the schedule of rates sanction-
ed for these stations .are even lower
than the rates sanctioned for contrac-
fors.

Dr. Ram Subhag Singh: May I know
the rate paid per load to the coolles
by these station masters who are
having contracts at different stations,
for loading and unloading purposes?
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Shri Alagesan: I do not have the
rates before me. I said that already.

Dr. Ram Subhag Singh: In reply to
part (c) of the question, the hon.
Minister stated, no. May I know whe-
ther Government will give us the in-
formation reqguired by laying on the
Table of the House a statement show-
ing the period for which the station
masters have been there at the rves-
pective stations where they are at
present?

Shrl Alagesan: I do not think such
a wide statement is called for. What
I meant to say was that when trans-
fers are mede, and one station master
goes to anolher station, he takes over
the work. So, because of this prac-
tice, transfers are not, where neces-
sary, prevented.

Shrimati Renn Chakravartty: May

1 know whether it is a fact that much
of the material which was necessary
for the flood control measures for
Dibrugarh could not be unloaded due
to the fact that there was no labour,
and whether that has any connection
with this particular type of contract
system which is prevalent in these
areas?

Shiri Alagesan: ] am afraid not.

COMPLAINTS

*1349, Chaudhrl Muhammed Shaffee:
Will the Minister of Rallways be
pleased to state-

(a) the number of complaints re-
ceived from the public against the dis-
courteous treatment of and corrupt
practices adopted by the Railway
employees during the year 1954,

(b) the number of officers and
employees suspended, dismissed or
sgainst whom disciplinary action was
taken as a result of the above-men-
tioned charges; and

(c) the number of complaints on
which no action was taken?

The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
4180 and 1896 respectively.
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(b) The number of cases in which
action has so far been taken is 1765.

(c) All complaints are investigated
and appropriate action taken except in
cases in which complaints are not
established.

Prrors

*1350, Shri U, M, Trivedi;: Will the
Minister of Communicationg be pleased
to state:

(a) whether Government have con-
sidered the question of not recruiting
persons addicted to drink as pilots in
the Civil Aviation Department; and

(b) if so, their conclusions in the
matter?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and
(b). Persons addicted to drink are not
recruited as pilots in the Civil Avia-
tion Department or the Air Corpora-
tions.

Shri U. M. Trivedi: May I know
from the hon. Minister whether it is
his reply that casual drinkers are re-
cruited? '

Shri Raj Bahadur: I have given a
siraight reply to the hon. Member’'s
question. He wanted to know whe-
ther addicts are employed or not. I
say, they are not employed.

Shri U. M. Trivedi: May I know
whether those who regularly drink
are employed?

Mr. Speaker: Order, order.

Shri Mohiuddim: May I know at
how many air-ports alcoholic drinks
are licensed to be sold?

Shri Raj Bahadur: For that I would
require notice of a separate question.

CoaL MiINEs LABOUR WELFARE Funp

*1351. Shri Gidwani: Will  the
Minister of Labour be pleased to
state: .

(a) the total amount collected under
the Coal Mines Labour Welfare Fund
upto the 31st March, 1954;



1263 Oral - Answers

(B) the expenditure incurred there-
from upto the 31st March, 1954; and

(c) the number of quarters cons-
tructed for Coal Mine Workers upto
the 31st March, 1954, out of that
Fund?

The Deputy Minister of Labour (Shri
Abid All): (a) Eight crores ninety
nine lakhs ninety five thousand four
hundred and forty seven rupees.

(b) Four crores sixty four lakhs
¢'xty thousand six hundred and eighty
five rupees.

(c) 1. Houses constructed entirely at
ihe cost of the Fund; 2153;

2. Houses constructed under the
Subs'dised Housing Scheme of
the Fund-

(a) Houses sanctioned: 2767,

" (b) Houses completed: 13886,

(¢) Houses under construction: 191

Bhri Gidwanl: Are there any ar-
rears yet to be recovered from - the
miners, and if so. what steps are being
taken to recover the same?

Shri Abid Ali: No arreers are to be
recovered from miners.

Shri Gidwanl: What are the other
measures adopted for the welfare of
labourers?

Shri Abid All: The whole scheme
is for the welfare of labour. They
attend to hospitalisation, anti-T.B.
measures, and leprosy relief; mater-
nity and child welfare centres have
been established. There is also grant
to collieries for maintaining dispensary
services. And there are so many other
items that we attend to.

Shri Gldwanl: What are the special
measures adopted for labourers who
fall victims to T.B.?

Bhri Abid Ali: As I said earlier,
anti-T.B. measures are adopted. While
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they work in the coal fleld also, steps
have have been taken both preventive
and curative.

Shri U..M. Trivedi: May I znow
whether this Fund is kept merged with
the Consolidated Fund of India, or it
is kept as a separate Fund, and inte-
rest earned upon it?

Shri Abid All: It is a separate fund

Shri U. M. Trivedi: Is any interest
earned upon it?

ELrcTRIC COACHES

#1353, Shri R. N. Singh: Wil the
Minister of Railways be pleased toO
state:

(a) whether any order for new
electric coaches has been placed re-

cently;

(b) if so, for how many; and

(¢) the names of the firms with
which the orders have been placed?

The Deputy Minister of Raillways
and Traasport (Bhri Alagesan): (a)
Yes, Sir.

(b) 24 Metre Gauge in_November.
1952 and 50 Broad Gauge in January
1954.

(c) Messrs. Breda Ferroviaria Sesto,
S. Giovanni-Milano rf Tta'y.

AUTOMATISATION oF CALcuTrTA TELE-
SHONE SYSTEM

#1355, Shrimat! Nla Palchoudhury:
Will the Minister of Communications
be pleased to state when the auto-
matisation of the Telephone System
will be completed in Calcutta?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): By the end
of 1957.

Shrimati Tla Palchoudhury: May I
know what s delaying the change over
to this automatic system that we may
not have |t hefore 18377
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Shri Raj Bahadur: This is a very
big project costing about Rs. 14 crores
and more. As is well-known to the
hon. Member, the ex-Bengal Telephone
Company left the present telephone
system in a very bad way; they had
not done any replacements and re-
pairs for years, and we had to take
over the system in that condition.
Therefore, a good deal of planning
had to be undertaken because Calcuita
is a big city, and it was as late as 1851
that the project for automatisation
was sanctioned. Ever since then, we
have been going at almost break-neck
speed in trying to execute this job as
early as possible.

Shrimati Ila Palchoudhury: Owing
to the system being made automatic
some people will naturally be thrown
out of work. How are they golng to
be absorbed?

Shri Raj Bahadur: So far as stage
I is concerned, I may give the figures.
Stage I consisted of the opening ot
the Central, Jorasanka and Avenue
exchanges with a capacity of 4000,
5600 and 4200 lines. In that, only 24
telephone operators were rendered
surplus, and al’ of them have bLeen
absorbed in the Calcutta Trunk Ex-
change.

On the cur-over of stage II, which
Is going to take place in May, 120
telephone operators will be spare, to
our requirements and it is proposed
to absorb them in the West Bengal
Circle itself, or if it becomes neces-
sary, to transfer them to adjoining
areas for absorption.

Shrimati Renu Chakravartty: May
I know whether the new telephune
directory will be prepared and publish-
ed prior to the automatisation of tne
telephones, in view of the fact that
aimost all the numbers in Calcutta
havs been changed?

Shrl Raj Bahadur: We hope that
it will be published by the middle of
April.

42 MARCH 1855

Oral Angwers 1266

PostaL Comcessions ror Frurr
PARCELS

*1357. Shri Hem Raj: Will the
Minister of Communjcations be pleas-
ed to state:

(a) whether any representation has
been received from the Kulu Fruit
Growers Association for the grant «!f
concessional rates for fruit parcels;
and

(b) if so, the decision taken there-
on? .

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A re-
presentation from the Punjab State
Government has been received asking
for concessional rates on fruit parcels
sent from Kulu Valley.

(b) No decision has yet been taken
in the matter.

Shrli Hem Raj; May I know by
what time the decision will be taken?

Shri Raj Bahadur: In due course.

Shri Hem Raj): What will be the
duration of that course?

Shri Raj Bahadur: I will not b=
able to give a definite date. I shall
try to expedite the decision.
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WRITTEN ANSWERS TO
QUESTIONS

OrRIXE THREAT BY AIRLINE WORKERS

*1295. Shri Gidwani: Will  the
Minister of Communieations be
pleased to state:

(a) whether it is a fact that owing
to the dispute between the Indian
Alirlines Corporation and the Air Cor-
poration Employees’ Union over th‘e
wage structure and service condi-
tions, there is likelihood of a strike
%y the Airlines Workers;

(b) whether it is a fact. that the
Corporation is enforcing the new pay
scales and service conditions contrary
to the understanding given to the
Union by its Chairman last month:
and

(¢) whether any steps have been
taken by Government to bring about
a settlement of the dispute?
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The Deyuty Minister of Communi-
cations (Shri Raj Bahadur): (a) No,
Sir

.

(b) No, Sir.

(c) Does not arise.

it & wrrwr

staot. aft e Fay ;@ mme W
¥iv :ft ag war o g e P g
siew # = 7 Pawd @ @ anf w
forreft Wieft &t Pt oTor et Wt 2

w3 o o qwo Yop): w:
CaLcurra Porr

*1302. 8hri 8. C. Samanta: Will the
Minister of Transport be pleased to

(a) the amount Spent annually
since 1947 for dredging the gt
deposit in the bed of the river Hooghly
to keep the navigational channel open

for sea-going vessels from ang to
Calcutta;

(b) whether this Question was dis-
tussed at a symposjium held recently
under the auspices of ke Science
Club, Calcutta;

(c) it so, who were the participants
in the symposium; and

(d) the nature of the suggestions
put forward there?

The Deputy Minister of Rallways
and Transport (Shri Alagesan); (a)
A statement {g laid on the Table of

the House, [See Appendix vII. an-
nexure No. 22].

(b) ta (d), A paper on navigationa]
facllities on the river Hooghly was
read at the symposium by Shri 8, p.
8arathy, an Assistant River Surveynr
of the Calcutta Port, The suggestions
made in that paper related to the
construction of river training works

and improvement in the headwater
supply.
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IMPORT OF FOODGRAINS

+1303. Pandit D. N. Tiwary: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) the quantity and value of food-
grains imported so far on private
account since the removal of restric-
tions on import and export of cereals;
and

(b) the names of the
handled by the traders?

The Minister of Agriculture (Dr. P.
B. Deshmukh): (a) The quantity and
value of foodgrains imported on pri-
vate account since the import restric-
tions were removed, upto 31st Decemn-
ber, 1954 were as follows:—

cereals

]

Quantity Value in
imporied <300 Rupees
gt()ns)
Rice 9,590 5,816
Wheat 72,58¢ 26,257
Maize 13,197 4,126
Jowar and Bajra 334 12?__

(b) Rice, wheat, maize, jowar and
Bajra.

AssISTANCE FROM ForD FOUNDATION

#1305. Shri Heda: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) the assistance, technical as
wel] as financial, which is likely to be
received from the Ford Foundation for
lhe development of Dairy and other
Industries;

(b) whether Government have for-
mulated any co-ordinated scheme in
this connection; and

(c) if so, its main features?

The Minister of Agriculture (Dr. P.
. Deshmukh): (a) None.

(b) There is no co-ordinaled scheme
for obtalning assistance from the
Ford Foundation in respuct of Dairy-
ing and other allled- industries.

(c) Does mot arise.
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MEebpicar StupENTs IN U. K.

*1308. Shri D, C. Sharma: Will the
Minister of Health be pleased to state
the number of medical students who
ure receiving specialised training in
advanced surgery and other medical
sciences in the U.K.?

The Minister of Health (Rajkumari
Amrit Kaur);: 586 medical students
are reported to be under training in
the United Kingdom.

EMPLOYMENT OF GANGMEN

*1310. Shri L, N. Mishra: Will the
Minister ol Rallways be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to employ some
additional permanent-way gangs
during the monsoons to guard against
Railway accidents; and

(b) 1f so, the main outline of the
proposal?

The Depuiy Minister of Railways
and Transport (Shri Alagesam): (a)
No new proposals are under considera-
tion as the existing procedure already
provides for patrolling of the line
during the monsoon wherever neces-
sary.

{(b) Does not arise.

NEw Ramiway LinNEs

*1311. Shri K. P, Tripathi: Will the
Minister of Rallways be pleased to
refer to the reply given to a supple-
mentary on Starred Question No. 1877
on the 19th April, 1954 and state:

(a) whether the survey of the Garo
Hill site for the purpose of construc-
ting a Railway line there has since
been completed; and

(b) if so, what will be the rail heau
from where the work will start?

The Deputy Minister of Rauway
and Transport (Shri Alagesan): (a)
Not yet, Sir.

(b) Does not arise.
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Rajtway EMPLOYEES

*1312. Th. Jugal Kishore Sinha:
Will the Minister of Rallways be
pleased to state:

(a) the number of surplus staff of
Pandu region on the North Eastern
Railway that has "been absorbed and
that still remains to be absorbed; and

(b) by what time Government
expect that the staff will be (om-
pletely absorbed?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Out of about 660 staff of the
ex-Assam Railway rendered surplus at
Psndu, on the integration of the ex-
Assam Railway into the North Eastern
Railway Zone, 400 have been absorb-
ed in the expanded cadres of the North
Eastern Railway offices in Calcutta and
the balance have been absorbed else-
where,

Rannway EMPLOYEES

*1315. Shri U. M. Trivedl: Will the
Minister of Rallways be pleased 1o
state:

{a) the number of employees dis-
missed from Railway service during
1952—54 on account of their taking
part in cultural activities;

(b) whether any Railway employee
has been removed from service during
the years 1952—54 for actively help-
ing any political organisation; and

(e) if so, how many?

The Deputy Minister of Railways
and Transport (Shrl Alageman): (a)
Nil.

(b) Yes.
(¢c) Vour.
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TRANSPORT STUDY GROUF

*1316. Shri Ibrahim: Will the
Minister of Transport be pleased to
refer to the reply given to Starred
Question No. 1087 on the 17th
September, 1954 and state:

Study Group
has since sub-

(a) whether the
(Transport Planning)
mitted its report,

(b) it so, what are its main recom-
mendations;

(c) which of them have been
accepted and implemented so far; and

(d) the total expenditure incurred
on this Study Group?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No, Sir.

(b) and (c). [?o not arise.
(d) Rs. 58,800.

CATERING ON RAILWAYS
*1317. Ch, Raghubir Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to follow the policy
of not granting a lirge number aof
catering contracts to one contractor;

and

(b) if so, the steps taken so far to
implement this policy?

The Deputy Minister of Railwuvs
and Tranpport (Shri Alagesun): (a)
Yes'’

(b) This policy will be followed
while granting or renewing contracts

in future.

SuGAR FACTORY AT CHITTOOR

*1329. Shri R. N. 8ingh: Will the
Minister of Food and. Agriculture be
pleased to state;

(a) whether it is a fact that there
fs a proposal to establish a surar
factory at Chittoor;

(b) whether any representation for
the establishment of a factory has been
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veceived from the people of that area;
und

(c) if so, the decision taken in the
matter?

The Minister of Agriculture (Or. P
8. Deshmukh): (a) and (b). The
Government of Andhra had Intimated
sometime back that they were cuntem-
plating to start a new sugar factory
on co-operative basis at Chittoor, but
no application for licence has been re-
celved.

(c) Does not arise.

LaBOUR BUREAU, SiMra

*1322. Dr. Satyawadi: Will the
Minister of Labour be pleased to state:

(a) the number of Class I posts re-
served in the Labour Bureau, Simla,
for war-service candidates;

(b) whether those posts were filled
up by the war-service candidates; and

(c) if not, the reasons therefor”

The Deputy Minister of Labour
(Bhri Abid Ali): (a) Nil.

(b) No.
(c) Does not arise.

Rammway EmrpLOYZES

*1328. Shri Balwant Sinha Ihlalltl.'.
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the re-
port of the committee for the eguation
of ex-State Rallway employees has
been submitted to Government:

(b') if so, its main recommendations:
and

(¢) when it iz expected to be pub-
!{shed?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes.
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(b) anq (c). The recommendationa
are not intended to be made nublic.

MoOKAMAH BRIDGE

*1329. Shri Anirudha Sinba: Wik

+ Minister of Rallways be pleased
to refer to the reply given to starred
question No. 480 on the 29th Novem-
ber, 1954 and state: :

(a) whether the work on the Rail-
cum-Road bridge project at Mokamah-
ghat over Ganga is now proceeding
satisfactorily; and

(b) the amount spent up to the 28th
February, 1855 on the construction ot
this bridge?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) Approximately Rs. 198 lakhs
have been spent upto 31st January.
1955. Figures up to February 1955 are
not available at present.

ANTI-LOCUST SQUADS

*1331. Shri J. R. Mehta: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the total strength of the anti~
locust squads operating at present in
Rajasthan; and

(b) the strength of the squads locat-
ed permanently within 20 or 30 miler
of the Pakistan-Rajasthan border?

The Minister of Agricalture (Dr. P.
S, Deshmukh): (r) Seventy four
mobile cutposts are functioning. Ac-
tual operations, however, will he un-
dertaken if and when the locust wisit
this area.

(h) Nineteen.
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PosTAL COMPLAINTS AT AGARTALA

*1335. Shri Dasaratha Deb: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of complaints re-
gistered at the General Post Office
Agartala (Tripura) regarding non-
del:very and irregular delivery of
postal articles etc. during 1954; and

(b) the steps taken in the matter?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
81 (Eighty-one),

(b) Clerical and delivery staff has
been increased. It is also.proposed to
Jopen a separate Sorting Office to re-
lieve the congestion and rush of sort-
ing work at Agartala Post Office.

VENDING ' CONTRACTS

*1336. Shri P. Subha Rao: Will the
Minister of Rallways be pleased be
state :

(a) whether it is a fact that the
Eastern Railway has called for tenders
for selling tea and light refreshments
at certain stations fixing the licence
fee from Rs. 500 to Rs. 6,000;

(b) if so, the basis on which the
licence fee has been fixed and how
it is to be utilised; and

(¢) whether Government have en-
sured that the levy of heavy licence
fee would not affect the prices of re-
freshments offered for sale?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Applications, not tenders, were invit-
ed by the Eastern Railway, for sale
of tea and light refreshments at cer-
tain stations on the rallway fixing
the licence fees from Rs, 500 to
Rs. 6,000 per annum according to the
importance of the station.

(b) The licence fee is fixed taking
into consideration the local condi-
tions and other relevant factors in-
cluding the volume of business, It is
credited to general revenues and is
not earmarked to be utilised for any
specific purpose.

(c) The fees are not heavy and they
are not such as to affect the prices of
refreshments offered fnr sale.
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InroRT OF FERTILIZERS

*1337. Shri Gadilingana Gowd: Will'
the Minister of Food and Agriculture
be pleased to state:

(a) the quantity of fertilisers im-
ported from abroad during 1054-55;

(b) the countries from which the
fertilisers were imported and their
cost; and

{c) how their cost compares with
the fertilisers produced at the Sindri
Factory?

The Minister of Agriculture (Dr..
P. 8. Deshmukh): (a) 94,000 tons.

(b) and (c). A statement furnish-
ing the information is laid on the
Table of the Lok Sabha. [See Ap-
pendix VII, annexure No. 23.]
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TRANBPORT FACILITIES

*1339. Shri Bimalaprosad Chuliha;
Will the Minister of Rallways be
pleased to state whether any difficul-
ty has been experienced recently in
the movement of fertilizers from
8indri Fertilizer Factory to Assam Tea
Gardens on account of inadequate
Vaflway transport facilities?
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The Deputy Minister of Railways
and Transport (Shri Alagesan): It
has not been feasible to meet fully
the requirements of the Assam Tea

Gardens for the transport of fertili- .

zers from Sindri mainly due to the
limited capacity of the riverine tran-
shipment points and that of the Assam
Rail Link route due to the extensive
damages caused by floods and conse-
quent restrictions on movement
coupled with heavy departmental
traffic for rehabilitation.
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PosTs AND TELEGRAPHS EXHIBITIONS

*1345. Shri 8. C. Samanta: Will the
Minister of Communlecations be pleas-
ed to state:

(a) how many Arts and Crafts
Exhibitions were held during 1854-
55, so far by the varlous Postal
Circles;
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(b) whether any new exhibits have
beenn added over and above those
exhibited in the last International
Posts and Telegraphs Exhibition held
in Delhi;

(c) if so, the details thereof; and

(d) whether the expenditure has

been incurred from the amenities and
recreational funds?

The Deputy Minister of Communi-

_cations (Shri Raj Bahadur): (a) Two.

(b) No.

(c) Does not arise.

(d) Does not arise.

ZOoOLOGICAL cum BOTANICAL PARK

*1352. Th. Jugal Kishore Sinha:
Will the Minister of Food and Agri-
culture be pleased tn refer to the
reply given to starred question No. 726
on the 10th March, 1955 and state
whether there is any proposal to
obtain the services of a foreign ex-
pert for the layout of the Botanical
and Zoological Garden near Purana
Qila in New Delhi?

The Minister of Agriculture (Dr.
P. S. Deshmukh): Yes.

New RAmLway LINE

*1354. Dr. Satyawadi: Will the
Minister of Railways be pleased 1o
state: .

(a) whether Government have re-
ceived any suggestions for extending
the Railway line from Jagadhri to
Paunta area in Himachal Pradesh;
and

(b) if so, the reactions of Govern-
ment thereto?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)

Yes, Sir.

(b) The proposal has been noted
for consideration while selecting new
lines for construction during the Se-
cond Five Year Plan Period

DieseL LocoMOTIVES

*1356. - Pandit D. N. Tiwary: Wil
the Minister of Rallways be pleased
to refer to the reply given to up-
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starred question No. 60 on the 18th
November, 1954 and state:

(a) whether there is any proposal
to run diesel locomotives on certain
sections of the Indian Railways be-
sides the Kalka-Simla line; and

(b) if so, whether any order for
import of additional engines has been
placed with any foreign firms?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir, to a limited extent.

(b) Yes, Sir.
Raiwway EMPLOYEES

*1358. Shri J. R. Mehta: Will the
Minister of Rallways be pleased to
state :

(a) the total number of sanctioned
posts of Assisfant Engineers (Civil),
permanent and temporary, in Class I
and Class II respectively, on the
Indian Railways; and

(b) how many of the incumbents
of these posts hold requisite degrees,
as are recognised for the LR.S.E.?

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a).

A statement is laid on the Table of
the Lok Sabha. [See Appendix VII,
annexure No. 24],

(b) 171.
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Ramwway TRIBUNAL

*1362. Shri T. B. Vittal Rao: Will
the Minister of Rallways be pleased
to refer to the reply given to starred
question No. 309 on the 24th Novem-
ber, 1854 and state:

(a) whether the Railway Board has
gince furnished its comments on the
Memorandum submitted by the
National Federation of Indian Rail-
waymen which was forwarded to them
by the Sankar Saran Tribunal; and

(b) when the Tribunal is likely to
finalise its recomnmendations?

The Deputy Minister of Rallways
and Transport (Shrl Alagesan): (a)
Yes.

(b) It is not possible to state this
at present.

ANTI-MALARIA AID TO JAMMU AND
KasuMIR

#1363. Th. Lakshman Singh Charak:
Will the Minister of Health be pleas-
ed to state:

(a) the aid given to the State of
Jammu and Kashmir in 1953 and 1954
by the Nationa] Malaria Control Com-
mittee; and

(b) the progress made in the State
till the end of 1854 in this matter?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The Government of
Jammu and Kashmir State decided to
participate in the Scheme in 1954-55.
The aid given so far amounts to
Rs, 2,03,941 in the form of insecti-
cides and eguipment.

(b) Some preliminary survey work
has heen done,

THEFT OF MAIL

*1364, Chaudhuri Muhammed
Shaffee: Will the Minister of Com-
munications be pleased to state the
number ©f thefts of mail in transit
during the year 1054 and the loss
nuffered as a result thereof?
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The Deputy Minister of Communi-
cations (Shri Raj Babadur): (i)
Number of cases—108.

(ii) Loss involved—Rs. 67,094 (ap-
proximately) (gross amount).

Rescue PERrsoNNEL 1IN CoaL MINES

*1365. Dr. Ram Subhag Singh: Wil
the Minister of Labour be pleased to
state the total strength of the Govern-
ment Rescue Personnel gtationed at
Rescue Stations in Jharia and Sita-
rampur Coal-fields?

..The Deputy Minister of Labour
(Shri Abid Ali): Jharia. — 9

Sitarampur 15

Total: 24
TOURIST ASSOCIATION, DHARAMSALA

*1366. Shri Hem Raj: Will the
Minister of Transport be pleased to
state :

(a) whether any representation has
been received from the Tourist
Asgociation, Dharamsala  (Punjab)
for recognition and financial aid; and

(b) if so, the grant asked for and
the decision taken thereon?

The Deputy Minister of Rallways

;nd Transport (Shri Alagesan): (a)
0.

(b) Does not arise.
FENCING oF RAILwAY TRACK

377. Shri Karni Binghji: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
that the railway line from Bikaner to
Lallgarh Junction (Bikaner Division)
passes through a residential locality
and that there is no fencing of any
sort provided on either side of this
line with the result that there is
always a great danger of serious acci-
dents happening there; and

(b) if so, the steps taken or being
taken to fence the area?

The Deputy Minister of Railways

and Transport (Shri Alagean): (a)
Yes, Sir;
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(b) Provision of fencing on both
sides of railway line in this residen-

tial locality has been programmed for
19656-586.

{COMPLAINT FROM RAlLwAY EMPLOYEES

378. Shri N. B. Chowdhury: Will the
Minister of Rallways be pleagsed to
state:

(a) whether any complaint has been
received recently from the Kharagpur
Railway employees who sat for the
$.A.S. examination;

(b) if so, the nature of the com-
plaint; and

(c) the decision taken in the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Representations from two employees of
Kharagpur Accounts Office had been
Teceived in 1054.

(b) The complaint was that the
answer papers had not been properly
assessed due to possible errors in the
totalling or the tabulation of marks
or omission to allot marks to a parti-
cular gquestion.

(c) The complaint was found to be
without substance and the represen-
tations were rejected.
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JUTE

380. Shri Bibhuti Mishra: Will the
Minister nf Food and Agriculture be
pleased to refer to the reply given to
starred question No. 1866 on the 18th
April, 1954 and state:

(a) whether any new uses of jute
have since been found by Research
Institutes; and

(b) if so, the details thereof?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). Work
on the woollenisation of Jute for mak-
ing blankets and wrappers in ad-
mixture with natural wool was taken
up in the Technological Research
Laboratories of the Indian Central
Jute Committee last year. Various
Indian Mills have already produced
samples of cheap wrappers and
blankets, made of woollenised jute.
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TELEPHONES

382, Shri Amjad Ali: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that it is
the policy of Government to provide
(i) a telephone for every thousand of
the country’s population’ and (ii) con-
nect every district and sub-divisional
Headquarters in the country with a
Public Call Office; and

(b) whether the Ministry expects
to reach the target figures by the end
of the First Five Year Plan period?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) (i)
The aim of the department is even
higher than this but the first Five
Year Plan target was one telephone
per 1,200 persons.

(ii) Yes,

(b) In respect of (a) (i) one tele-
phone per 1,850 persons.

and
(ii) District Headquar-ters 88 per
cent,
Suh-Divisional Headquarter 68
per cent.

ABSORPTION OF NITROGEN FROM
AMMONIUM SULPHATE

383. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any study has been
made on the absorption of ammonia
from Ammonium Sulphate by diffe-
rent soils in India;

(b) if so, when and by whom; and

(c) whether it is a fact that when
small quantities of Ammonium Sul-
phate are added to soil, the whole of

the Ammonilacal Nitrogen is absorb-
ed?
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The Minister of Agriculture (D,
P. S. Deshmukh): (a) Yes.

(b) Extensive studies have been
made by research workers at the va-
rious institutions in the country over
a number of years. No particular Re-
search Institute of Scientist can be

singled out.

(c) A part of the nitrogen applied
is absorbed by plants. In the case
of soil almost the whole of the nitro-

gen is absorbed by it

PrasMiIN

$84. Th, Lakshman Singh Charak:
Will the Minister of Health be pleas-

ed to state:

(a) whether it is a fact that Plas-
min (human blood plasma) is being
imported from Japan; and

(b) if so, the quantity imported in
1954 and how much Government had
to pay therefor?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) 96 lbs. were imported.
Government did not incur any ex-

penditure, as the imports were made
by private parties.

BrirtH CONTROL

385. Th. Lakshman Singh Charak:
Will the Minister of Health be pleased

to state:

(a) whether Government propose
to appoint “Pracharaks” to propagate
the knowledge of sex education, mar-
riage hygiene and advocating birth
control in India, especially in rural
areas; and

(b) whether Government have re-
ceived any representation from the
people to this effect?

The Minister of Health (Rajkumari
Amrit Kaur): (a) There is no such

proposal.
(b)Y No.
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CoNTRIBUTORY HEALTH SCHEME

386. Th. Lakshman Singh Charak:
Will the Minister of Health be pleased
to state the reasons for not making
the Contributory Health Scheme
applicable to brothers and sisters of a
Central Government employees who
are wholly and solely dependent on
him?

~ The Minjster of Health (Rajkumari
Amrit Kaur): Dependent brothers and
sisters of a Government employee
vould not be made cligible for the bene-
fits of the Contributory Health Ser-
vice Scheme without increasing the
rates of contribution of Government
employees in order to meet the con-
sequent increase in the cost of the
Scheme. Such an increase in the
contribution was not considered de-
sirable,

CONTRIBIITORY HEALTH SCHEME

Th. Lakshman Singh
3817, Charak:
Seth Govind Das:

Will the Minister of Health be
pleased to state the expenditure in-
curred on the Contributory Health
Scheme since it was started up to the
end of February 1855, separately on
the staff, medicines and other _inci-
dental expenses etc.?

The Minister of Health (Rajkumarf
Amrit Kaur): The expenditure in-
curred is as follows:—

(i) Expenditure on the staff. Rs. 4,0¢,338/10

(ii) Expenditvre on medicines. Rs. 8, 38,000

(iii,Other incidental expenscs etc. Rs.2,80,000
including equipment,

Tota! Rs. 15,23.338/10/-

CONTRIBUTORY Hur.'m ScHEME

388. Th. Lakshman Singh Charak:
Will the Minister of Health be pleas-
ed to state:

(a) the number of Doctors (male
and female) appointed at present in
the Willmngdon Hospital and the Lodhi
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Hoad Dispensary under the
butory Health Scheme;

(b) whether it is a fact that the
‘Willingdon Hospital has not been pro-
vided with the latest equipments due
to which patients have often been
-gent from there to the Irwin or the
Safdarjung Hospitals for special treat-
ment; and

Contri-~

(c) if so, whether Government pro-
pose to fully equip the Willingdon
Hospital?

The Minister of Health (Rajkumari
Amrit Eaur): (a)

Male Female
Doctors Doctors
Willingdon
Hospital. 12 4
Lodhi Road
Dispensary. 4 2
(b) Yes.
{c\ Yes.

NATiONAL HIGHWAYB IN PUNJAD

380, S8hri D. C. Sharma: Will the '

Minister of Transport be pleased to
state:

(a) the mileage of National High-
ways completed in Punjab so far;

(b) the -mileage that is under con-
struction;

(c) the target fixed for the 1951—56
period in that State with respect to:
(i) New Roads, (ii) Improvement of
.existing Roads and (iii) Bridges; and

(d) what are the selected roads and
what is their mileage?

The Deputly Minister of Railways
and Transport (Shri Alagesan): (a)
39 miles of roads have been newly
«constructed so far.

(b) 17 miles.
{e) (i) 45 miles.
(ii) 200 miles.

(ii) 4 major bridges besides
a number of minor
bridges and culverts.
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(d) All the National Highways in
the Punjab totalling to 655 miles in
length are being developed.

CoNDEMNED RAILWAy STOCK

390, Shri D. C. Sharma; Will the
Minister of Railways be pleased to

state :

a) the number of goods-wagons
m\_ passenger coaches on the
No. thern Railway declared unfit for
nd auctioned since 1850;

(b) the reasons for declaring them
unfit; and

(c) the amount realized from the
auction and the amount required to
replace them?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (c). A statement is attached.
[See Appendix VII, annexure No.
26].

(b) Because they are no longer
rerviceable and are beyond economi-
cal repair,

AMRITSAR STATION

391. Shri D. C. Bharma: Will the
Minister of Rallways be pleased to
state:

(a) the time by which the construc-
tion work of the Amritsar Station will
be completed;

(b) the total amount sanctioned for
the purpose;

(c) the amount spent so far:

(d) whether it is a fact that the
construction work is behind schedule;
and

(e) .if so, the reasons therefor?

The Deputy Minister of Railways
and Transport (Bhri Alagesan): (a)
No work of construction of Amritsar
Station is in hand.

(hb) to (e). Do not arise.
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Pogrs . AND TELEGRAPHS OFFICES IN
PunJas

308, Shri D. C. Sharma: Will the
Minister of Communications be
pleased to state:

(a) the number of Posts and Tele-
graphs Offices in Punjab in August,
1947; and

(b) the number of Posts and Tele-
graphs Offices opened there (year-
wise) since August, 1047?

The Deputy Minister of Communica-
tions (Shri Baj Bahadur): (a) 2,209.

(b) The figures are given below:

Pgriod Number opened
() Auguat’47to Mach 48 70
1 1048-49 . . . Is50
( ) 1949-50 . . ; . 219
(lv; 1950-51 - . . . 270
(v) 1951-53 . " . « 143
(vi) 1952-53 . . . - 79
(Vi) 1953-54 156
(viii) April 54—Decmbcr 54 49

TrzPUR-RaNGIYA RaiL, LaMk

393. Shri K. P. Tripathi: Will the
Minister of Rallways be pleased to
state:

(a) whether the ballasting of the
Tezpur-Rangiya Rail Link has been
undertaken; and

(b) if so, when it will be com-
pleted? )
The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
The section Rangiya-Rangapara is al-
ready sand-ballasted. The section
Rangapara-Tezpur is earth ballasted
and it is proposed to sand ballast
this length.

(b) It is expected that the work ef
ballasting Tezpur section will be com-
pleted by the end of 1856.
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DACOATIES ON TRAINS

395. Chaudbri Mukamuned Shaffes.
Will the M.ister of Ratlways be
pleased to siate,

(a) the number of thefts, assaults
and murders committed in running
trains in India, region-wise beiweer
the 18th January. 195¢ and the 314t
January, 1955; and

{b) the number of cases where the
criminals were apprehended?

The Depuiy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). The information is being
col)ected and will be laid on the
Table of the House.

CATERING ON RaIlLWaYs

354. Ch. Raghubir Singh: Will the
Minister of Rallways be pleased tu
state:

(a) whether it is a fact that there
i; marked difference in the rents
the vending stalls at Tundla, Kanpur,
Allahabad, Aligarh, Delhi and Luck-
now Stations.

(b) if so, the comparative figures of
rents of the vending sialls on (he
above stations; and

(c) the reasons for such disparity’

The Deputy Minister of Railways
and Transpert (Shri Alagesan): (a)
Yes.

(b) A :tatement giving the requir.
ed information is attached., [Sere Ap-
pendix VII, annexure No. 27].

(¢) The reasons for disparity U. i
the varying cos‘s of construction of
the stalls and also on whether the
fewns for the salesmen are included in
the amount or are separaiely charged.

RaiLway CoacHEs

384. Ch. Baghmbir Singh: Will the
Minister of Rallways be pleased tc
state the reasons for not attaching
Inter and Second class compartments
0 passenger trains running from
Agra to Farrukhabad or Tundla to
Farrukhabad and vice-versa?
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The Deputy Minister of Rallways
and Transport (Shri Alagesan):
Trains running between Agra Cantt.
and Farrukhabad and Tundla and
Farrukhakid are scheduled to carry
second, inter and third class accom-
modation, which is normally provid-
ed. Trains running between Tundla
and Farrukhabad did not however
have inter clas; accommodation on
some days during December, 1954, due
to non-availability of suitable type of
‘coaches -to replace those which having
got damaged were withdrawn from
the train rakes. The absence of
seccnd class accommodation for a
period due to a mistake is being suit-
ably taken up.

agitet wegat w1 W
s, Wz witwey qrw : war @ Tt
(F) oY OF ™ I G W v
weat & Pretaten swget ot @w @
vy v gt & -

(R) AT,
() =
() awiw
lU)m;@d‘?
(®) w7 T TR e @ IR
qegat wt Pt aww gt € 2
e R (EwEd aww wty:
HrE PR S TATE, 99 T AEH &
gy o Aie Pl oo Paeht € o~
() T S Apw e #owte
o Wt R oar @ atuyw T w1
wqw gt ot | ek § geurtee Ped g
TR AT W AFOT TEAT AT A
() AT~ Wyavy B ATwET F qATAE
rew dmw & (P ¥ o AR W
Pren ®0 whr s It @ ETw &t @
a ofys @vw g R
C ) awir - Pehver et & awiw
! @ Amat #t aww @ W F gen

22 MARCH 1955

Written Answers 1294

e A &1 dteT waws  #
tatwer or gewwl Wt Tgd o g
G ® AT ® ATYR TR, YR T &
aww # & I o qvnme & owiw
T 9 8§ S EE |

T F1 WYX X AR F N GOIR
41¢ quar wrar Agt ¥ 1 wite awgw
73 w=a ¥ Paww #

(®) T, -~ N 0 B ATA A
et # e & e W aww
s wt Py qu awe o e aEt
&1 Ruw agEE W arat & Pw g
& aiw af, whe amr omr? w T
F1 ofge &®TE 85000 @FE ¥ 1

- fENvg # qiyeR dw #
(g 7 og=m #t Paen w) wie o
T At W oW wt oA &ww
€20,%3y g Aft |

v # T weRt wt e
73t aetw # Arnat # aman @ A
e e § P qenuree FF whe v 19

ATAAR T .99 WA oI |
(%) T - FTq G H LEAT AW
S
= et

ate, W witesy o ;AT AW AW i
Wit 73 A W gw W P wwwn

3 cewy # Pewrew wEwr awr oy @

qaim g gt F a§t qfew s
# Pwrm uw g Pemm 0

gir 5 (w0 o Two faHW): @
vy F ®ig =g gt Tear mar 1 o of
For <eva @ @ ad B PEU wRo&R0
*UE B wF AET W g% g Paverr
aram & 7gw WA ® fwd wften w5 a7
@1 ates | wd T g W W
e arer At €1 Py &



1298 Written Answers

* AWE (Iyx § AT OF A Q9,000

FUat @ ww e w1 T gt wlten
m R E
‘we goeae
¥oo. ®s witwwy grer : - AT Ak FA1 W
Tar ot o a o P o

(%) o, Tae aur Peww, we &
P Per Tt oAt w} owwt

e €F .

(@) T gdTared o Prerd st
w

@m e =tga gt aeg o qO
sk

(1) Trrt smhet 5t o ww whww
Prar ot # 7

ot chroyw IR R st
@ & (m). 7FEt o0 a7 Prawor o
# et & [fhed ofeloe o) ompEee

ww 3%

(7 anfit &= *g wierw [Compensation)
et Py mar &

PURCHASE OF STORES

401. Shri K. C. Sodhia: Will the
Minister of Ra‘lways be ©leased to
state:

(a) the total number and value of
wooden and iron sleepers purchased
for Indian Railways during 1954-55 so
far;

(b) ile sources from which these
purche es were made; and

(c) the total number of depots a*
present for crenszoting of timber and
their out-turn during the current year
so far?

-

The Deputy Minister of Railways
and Traasport (Shri Alagesan):
(a) The information is not readily
available. It will be laid on the
Table of the House in due course
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(b) Wooden sleepers are purchased
through State Forest Department: and
private cont*ractors. Steel Ssleepers
are purchased from M/S Tata Iron

‘and Steel Co. Ltd. Caleutta and M/S.

Guest, Keen Williams
through Director
and Disposals.

Ltd. Calcutta
General Supplies

Cast iron sleepers are procured not
only from various indigenous frms
but also by manufacturing at the
Jamalpur Workshps. Eastern Rail-
way and Mysore Iron and Steel Works
Bhadravati.

(c) Three Depots for creosoting of
timber are at present functioning and
their outturn during the current year
is 592,840 sleepers both B.G. and M.G.

'AUTOMOBILES IN STATES.

402. Pandit D, N. Tiwary: Will the
Minister of Transport be pleased in
state:

(a) whether any record is kept of
the various types of automobiles ply-
ing in the various States: and

(b) If sn, the number of private
cars, buses and trucks in the various
States?

The Deputy Minister of Rallways
and ‘Transport (Shri Alagesan):
(a) Yes.

(b) A siatement giving the latest
information available is laid on the
Table of the Lok Sabha, [See Ap-
pendix VII, annexure No. 29].
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RECRUITMENT TO ASSISTANTS' CADRE

. S 1. Eacharan: Will the

Minister of Raflways be pleased to
state:

(a) whether it is a fact that the
Railway Board has decided to recruit
some Assistants direcily; and ’

(b) if so, whether any representa-
tion hes been received from the
Clerky working in the Railwsy Board?

The Deputy Minister of Rallways
and’ Transport (Shri Alagesan):
(a) The Railway administrations have
been asked to recommend names of
Graduate Clerks who are considered
tuitable for appointment as Assistants
in the Railway Board's Office,

(b) Yes,
TrererHONE FACILITIES IN PunNJam

405. Shrl Hem Raj: Will the Minis-
ter of Communications be pleased to
state:

(a) the names of the po:t offices
connected with telephone facilities in
1954 in the Punjab State;

(b) whether any representations
have been received to connect Gagret,
Bharwam (Hoshiarpur District) and
Nurpur, Shahpur, Nagrota, Bagwan,
Paprola, Baijnath, Kulu, Nagar Kat.
rain, and Manali of Kangra District
of Punjab State with telephones; and

¢c) it so, the decisicn taken thereon?
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The Deputy Minister of Commnu-

nications (Shrl Raj Bahadur): (a)

Long distance P.C.Os,

1. Sadaura

2. Mani Manjra
3. Ajnala

4. Khalra

5. Raja Sansi
6. Verka

7. Sohna

8. Taru

9. Jakhal

10. Mandi Dabwali
11. Tohana

12. Goraya

13. Shahpur

14. Gharaunda

15. Nilokheri

16. Samalkha

17. Thanesar

18. Ganaur

19. Kalanaur

20. Murthal.

Local P.C.0s, (P.C.Os. connected
to local telephone exchanges).

. ‘Bhakra Dam (Nangal)

. Ambala City RMS

. Kalka RMS

. Gopal Paper Mill: P. O. Jamna.
nagar

5. Amritsar, Sadar Bazar P. O.

6. Amritsar Majithia P. O.

- W N

7. Jullundur, Ramdaspura

8. Jullundur, New Railway Colony
9. Jullundur, Basti Sheikh P, O.
10. Panipat City i

11. Hissar City

12. Malaut P. O.
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(b) and (c)

'I:l'lne of place Wh.ther Action
eepresentation taken

received or
not.
1. Baijnath - . PCO already
«pered.
2. Nagrota-
Bagwan — [T
3. Paprofa - no»
4 MM - " »
s. Kulu Yes PCO sanctioned
6. Nurpur » " »
7. Nagar, - Will te taken
Katrain up after open-
ing Kulu PCO
» "

8. Mwnali »
Hoshiarpur Distrit

1. Barwain Yes Not feusible
2. Gagret No No examined

P —

RaiLway EMPLOYEES

406, Bhrl J. K. Mohta: Will the
Minister of Rallways be pleased to
state:

(a) the number of officers recruited
directly to Class I post of the Indian
Railway Service of Engineer: during
the period from tha lst April, 1850 to
the 28th February, 19535;

(b) the number of temporary en-
g'necrs anirmed in Class 1 Service
dur‘ng the same period: and

(c) how many of these temporary
engineers belonged to the ex-State
Rallways and how many to the other
Railways?

The -Beputy Minisier -of Rallways
and Transport (Shri Alagosan):
(a) 35.
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(b) 11, excluding officers re.ruited
on a temporary basis to the [Indian
Rallway Service of Engineers through
Competitive Examination held by the
U.PS.C. on Indian Railways and by
the exr-Company Managed Railways
during 1942.45.

(c) None belonged to the ex-State
Railways.

Ratnway EmMrLOYEES

401. Shri Veeraswamy: Will the
Minister of Rallways be pleased »
state:

(a) whether it is a fact that majori-
ty of the open line staff has been
restored to work for twelve hours a
day:

(b) if so, the remsons therefor, and

‘(c) whether they swg.paid overtime
allowance?

The Deputy Minmister f! Rallwags
and Transpert (Shri Alagesan):
(a) No.

(b) Does not arise.

(c¢) Yes, if they work beyond the
specified -hours, in accordance with {he
Hours of Employment Reguiations.

SUGAR. FACTORY AT CHODAVARANL

408, Shri P. Subba Rao: Will the
Minister of Food and Agriculture be
pleased to :iate:

(a) whether any application for a
licence to open a sugar factory at
Chodavaram in Visakhapatnam Dis-
trict (Andhra State) has been re-
ceived;

(b) whether Government propese to
grant the licence;
(c) if so, when: and

(d) the number of sugar factories at
present in the Visakhapatnam District

and the annual consumption of suger
in that District?



1301  Written Answers

The Mintister of Agriculture (Dr,
P.'S. Deshmukh): (a) No.

(B} and (¢). Da not arise.

(d) There are-three -ugar factories
in Visakhapatnam District. Figures
of annual consumption of sugar ih
that District are not available.

ExPLORATORY PFuBE-WELLS

409. Shri Gadilingana Gowd: Will
the Minister of Feod and Agriculture
be pleased to state: )

(a) the number of Exploratory tube-
wells sunk so far in Andhra State;

‘() the names of the places where
these wells have been sunk;

(c) the cost incurred on each of
them; and o '

.¢d) whether .the Technical Com-
mittee has inrpected any places in
Rayalaseema area to find out whether
these tube.wwils: will be successful
there? ' AT ' '

The Minister of Agriculture (Dr,
P 8 Deshmukh): (a) None,

:(b) and (¢). Do not arise.

(d) The Technical Committee for
selection of sites has not visited areas
in Rayalaseema as the available geo-
logical and hydrological data do not
indicate any pos:ibility of tube-well
construction being economically suc-
cessful In those areas.

RaiLway EMPLOYEES

410. Shri R. N. Singh: Will the
Minister of Railways be oleased to
state:

(d) whether a number of clerks
recruited in December, 1950 on the
Ex-East Punjab Raillway were exempt-
ed from seeking selection through
the Ralflway Service Commission;

(b) whether there are still a number
of clerks with two to six years con-
tinuous satisfactory se vice in the
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same scale on the Northern Railway
who are now asked to seek selectiop
through the Railway Service -Com-
mission; and

(c) if so. the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan):
(a), Yes. '

(b) Yes.

. ]

(c). These clerks were recruited on
the explicit condition that their uer-
vices would be purely temporary and
their coniinuance in service would
depend upon their qualifying in the
geléctions to be held by the Railway
Service Commission.

MIpwIvVES

411, Shrimaii Renu Chakravartty:
Will the Minister of Health be pleased
to state the ratio c¢f frained midwives
to {lte adult female population?

The Minister of Health (Rajkumari
Amrit Kaur): Approximately 1: 7,000.
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Late RUNNING OF TRAINS

413. Shri N. L. Joshl: Will the
Minister of Railways be pleased to
state:
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(a) whether the Bok{hay-Dehraduu
Express arrived late at Delhi on the
10th March, 1955; i

(b) if .o, by hf.)w.;r many hours;.
(¢) the causes of late arrival; and

¥
(d) the nulf'nber of occasions when
the engines failed on the same line
during the year 1954-557

The Deputy Minister of Railways
and Transport (Shri Alagesan):
(a) No. ’

(b) and (¢), Does not arise.

(d) 56 relating to passenger trains,
of which 11 related to Bombay-Dehra
dun express trains,

KATIHAR EMPLOYMENT EXCHANGE

414. Shri M. Islamuddin: Will the
Minister of Labour be pleased to
ztate:

(a) the number of unemployed gra-
duates, under-graduates, matriculates
_and non-matriculates registered with
the Katihar Employment Exchange in
the years 1953 and 1954: and

(b) how many of them got employ-
ment through that Exchange during
the above .period?
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The Depyty Minister of Labour
(Shri Abid Ali): (a) and (b): A state-
ment is placed on the Table of the
Lok Sabha Sec Appendix VII An-
nexure No, 30],

TEL.EGRAMS IN HINDI

415, Shri M. Islamuddin: Will the
Minister of Communications be pleas.
ed to state:

(a) the number and names of
Stations in Bihar where arrangements
have been made to receive and dis-
pa‘ch telegrams in Hindi:

(b) whether there i: any proposal
to increase their number especially in
the rural areas of Bihar; and

(¢) if so, how many and where?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur): (a) 435.
The names of places are indicated in
the ‘Hindi Tar Nirdeshika' coples of
which have been supplied to the
Members of the Lok Sabha.

(b) and (c¢). Yes, the servicg will
be gradually extendeg into the rura]
areas all over the country including
Bihar.
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LOK SABHA
Tuesday, 22nd March, 1955

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

12 Noon,
MESSAGE FROM RAJYA SABHA

Secrefary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at ite
sitting held on Monday, the 2lst
March 1855, passed the enclosed
motion concurring in the recom-
mendation of the Lok Sahha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the Bill
to make provision for the co-ordina-
tion and determination of standards
in Universities and for that purpose,
to establish a University Grants
Commission. The names of the
‘Members nominated by the Rajya
Sabha to serve on the said Joint
Committee are set out in the mo-
tion.

Motion

“That this House concurs in the
‘ommendation of the Lok Sabha
-*t the Rajya Sabha do join in the
.at Committee of the Houses on
Bil to make provision for the
ordination and determination of
andards in ‘Unjiversitles and ‘or

LSD—1,

2840

that purpose, to establish a Uni-
versity Grants Commission, and
resolves that the following Members
of the Rajya Sabha be nominated to
serve on the said Joint Committee:

1. Shri Indra Vidyavachaspati, 2.
Dr, M. D. D. Gilder, 3. Dr, P. Sub-
barayan, 4. Dr. Radha Kumud Mooker-
ji, 5. Dr. Raghu Vira, 6. Dr. P. V.
Kane, 7. Maulana M. Tayyebulla, 3.
Shrimati Mona Hensman, 9, Shri T, V.
Kamalaswamy, 10, Shri Kishen Chand.
11. Shri J, V., K. Vallabharao, 12, Dr.
A. Ramaswami Mudaliar, 13. Dr.
Zakir Hussain, 14, Shri C, C. Biswas,
15, Dr. K. L. Shrimali,”

STATEMENT RE. ACCIDENT TO
FRONTIER MAIL

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
House is probably already aware of the
accident to 31 Down Frontier Mail
which took place at about 14.50 hours
on the 21st instant at Fateh Singh
pura, an interlocked station, on the
Bayana-Gangapur single line section
of the Western Railway.

" According to the information so far
made available to me, the facts re-
ported are as follows:—

The Down Frontler Mail, from Bom-
bay side, with a load of 13 coaches,
entered Fateh Singhpura Stalion on
the loop line which was already nc-
cupied by No, 1118 up goods train, and
collided with i{t. The two coaches next
to the engine of the Frontier Mail
remained on he line undamaged, the
third, a II class bogie coach, derailed,
and the fourth, also a II class bogie
coach, telescoped Into the former, The
fitth coach remained on the line but
was slightly damaged, and the remain-
ing 8 coaches remained on the line
undamaged. The engines of the two
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tra‘ns and goods wagons are reported
to have suffered hardly any damage.

Crowbars had to be used to open
out certain doors and windows of the
two bogie coaches which were tele-
scoped, in order to take out the pas-
sengers,

One, Shri Shiv Charan Singh, retir-
ed Principal of Government College,
Rupar, a II class passenger in the
third coach unfortunately died, and
thirty-four other passengers holding
different classes of tickets received
minor injuries, The injured were given
first aid on the spot by the Guard and
further medical attention by the Ralil-
way Assistant Medical Officer who ar-
rived with the first relief train at
about 16.25 hours from Bayana. The
dead body of Shri Shiv Charan Singh
was taken over by the Police and it is
understood was taken to Ludhiana
according to the address found on his
person, Our sympathies go to the
bereaved family and to the injured,

31 Down Frontier Mafl left Fateh
Singhpura statlon about 5 hours 30
minutes late with all the passengers.
The three damaged coaches were left
behind and the passengers were ac-
sommodated in the remaining coaches
which came through.

The General Manager of the West-
ern Railway who was also on the
train personally supervised the ar-
rangements for giving requisite medi-
cal attention and assistance to pas-
sengers.

The cause of this accident will be
known only after the completion ot
the enquiry by the Government Tn-
spector of Railways which will be
held shortly.

ESSENTIAL COMMODITIES BILL
—coneld.

Clause 8.— (False statements)

Mr. Speaker: We will now proceed
with the business left over from yes-
terday, that is, clause by clause con-
sideration of the Bill to provide. in the
interests of the general public, for the
control of the production, supply and
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distribution of, and trade and com-
merce in, certain commodities as re-
ported by the Select Committee,

Clauses 2 to 7 have been disposed ox.
We will now take up clause 8.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
May I request you to fix up the time,
taking the sense of the House withk
regard to this Bill?

Mr, Speaker: As regards the re-
quest for a time-limit, I think the
matter is not llkely to teke long, in
no circumstances exceeding at the
most half an hour. If we can finish
earlier, so much the better so that we
can discuss the Demands for Grants
and we will not have to sit for longer
hours for that purpose.

Shri Satya Narayan Sinha: In that
case, what about the time taken up by
this Bill? We will have to sit a little
longer and finish both the Demands
today. Otherwise, the whole thing wiD
be upset......

Mr. Speaker: The time may be cur-
tailed, if they want to rise at five
O'clock, or'it may be extended if they
want to have the full time,

Shri T. B. Vittal Rao (Khammam):
We have to rise at 5.30 today.

Mr, Speaker: We will see to it. Let
us now proceed with the Bill.

Shr{ K. K, Basu (Diamond Har-
bour): We cannot sit till 6 p.m.

Mr. Speaker: We will dispose of
this Bill first. There are no amend-
ments to clause 8.

The question is:
“That clause 8 stand part of the
Bill.”
The motion was adopted.
Clause 8 was added to the Bill.
Clause 9.—(Offences by Companies)

Pandit Thakur Das Bhargava (Gur-
gaon): [ beg to move:

() In page 6. lines 5 and 6, for
“was in charge of, and was
responsible to, the company
for the conduct of the business
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of the company”  substi-
tute *‘was under the suc-
ceeding section nominated by
the company to be responsible
for the compliance of direc-
tion under the Act”

(i) In page 6, lines 17 and 18,
omit ‘““or is attributable 10
any neglect on the part of”

(iiiy In page 6, line 17, for “Any
neglect” substitute ‘“any cul-
pable neglect”

With your permission, I propose to
move my amendment regarding the
new clause 9A as part of these amena-
ments, That will practically save time
and will not require any further dis-
cussion. I will move all my amend-
ments and then make a speech
thereon.

Mr. Speaker: What is the new
amendment for?

Pandit Thakur Das Bhargava: It is
for a new clause—9A. This is referred
to in the previous amendment as the
‘succeeding section’. So with your
permission, I propose to move that
also.

I beg to move:
In page 8 after line 286, insert:

“pA. (1) It shall be the duty of
every company and other
body corporate to nominate
any of its directors, mana-
gers or other officers of the
company or other body cor-
porate to be responsible for
the compliance of the orderr
made under thig Act. Such
nomination shall be subject
to approval by the Govern-
ment.

(2) In case the company or
other body corporate fails
to make nominat'on as re-
quired by sub-section (1)
persons in charge of the
conduct of the business of
the company or other body
corporate shall be deemed
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to be guiity of the contra.
vention under this Act and
shall be liable to be pro
ceedeq' against under sec-
tion 9.

(3) If the person contravening
the orders made under this
Act is a company or other
body corporate any person
nominated under sub-sec.
tion (1) shall be deemed to
be guilty of such contraven-
tion unless he provesg that
the contravention took
place without his knaowl-
.edge or that he exercised
due diligence to prevent
such contravention.”

Now, as I submitted yesterday at
the time of the consideration of the
Bill—I do not want to repeat what |
said there—as a matter of fact, the
present provisions are certainly an im-
provement upon the previous pro-
visions and I am thanktul
to the Minister for kindly taking this
line of action and improving the Bill
so far, At the same time, I do not
think this argument is fair, that
because there are two points of view,
therefore take the balance, the aver-
age out of the two and make a pro-
vision which will be satisfactory to
both. I plead with the hon. Minister
and my hon. friend, Shri Venkata-
raman, who is said to be responsible
for the other view, to kindly consider
it on merits and not be guided by any
consideration of this nature,

Now, I claim that this amendment
is better than the original provisions
of this Bill, First of all, if the real
purpose of the law is to secure com-
pliance with the directions and to
operate this Act rather peacefully,
then thig is the better course, because
if you appoint a person who will be
responsible for the due compliance of
the directions, then he will realise his
responsibilities and you will not have
to find out from a number of persons
ag to who is guilty, I think the real
purport of the Act is that it may be
complied with ang' not that certain
persons should be brought to book,
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From this point of view, my
humble submission is that if you
nominate a certain person, then the
Company knows who is the responsi-
ble person, who is the person on
whom the responsibility is flxed. He
will realise what is his function and
duty; he also will realise that the res-
ponsibility becomes hig if there is no
due compliance. Whereas, if there are
a number of persons and each one of
them does not realise that he will be
responsible or when there is a dif-
ference of opinion as to which of
them is responsible, in that case there
will be no due compliance with the
directions of the Act.

The second argument that I pro-
pose to give is this. As a matter of
fact, it is the business of the law to
make the rule clear and at the same
time to lix the responsibility. The
words in the original provision are:

“FEvery person, who, at the time
the contravention was committed,
was in charge of and was responsi-
ble to the company for the conduct
of the business of the company.”

These words ‘in charge of' and ‘was
responsible to’ are really very vague.
They are not capable of exact deflni-

tion. At the same time, the words,
‘for the conduct of the business of
the company’ are still more vague.

There may be 20 branches of ad-
ministration in the company and
there may be 100 persons in charge of
conduct of the business of the com-
pany. What is the business of the
company? The business of the Company
is of a far-reaching natur-:
and any part of its business may be
regarded as business of the company.
Therefore, when there is a contraven-
tion, I should say it may be of a very
very unreal nature.

I know that when the Control
Orders in regard to cloth were there,
it was very difficult to construe any
of the rules rightly. Even those who
framed the rules were not able to
understand the full import and
meaning of those rules. I remember
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an occasion when the question arose
whether a certain piece of cloth, as
big as the palm of my hand, was
manufactured on a handloom or on a
power-loom. If it was manufactured
on the handloom then there was no
contravention of the rules but if it
was manufactured on power-loom
there was contravention. Even when
they were shown to be experts they
could not say whether it was hand-
loom manufacture or power-loom
manufacture. Even the addition of a
yarn in wasp and woof would make a lot
of difference of lakhs and lakhs. The
rules are so complex. It is most diffi-
cult for any person to know whether
they are contravened or not. There-
fore to know what the business is not
certain. The import of the rule is not
certain. It will be most difficult to
work out when there is more than
one person who will be responsible
for or who is in charge of the busi-
ness of the company, But, if you have
got a certain person to whom you can
look up to as being responsible, then
it will not be difficult to bring con-
viction home to this person. The
same thing will not happen as has
been complained by the hon, Minis-
ter for Commerce and Industry, that
the courts do not co-operate with the
Government fully in this matter.
They let off persons because they do
not realise the gravity of the offence
and they do not realise in a matter
that, in matters of controls, the law
has to be strictly enforced. When
there are a number of persons from
whom they have to make a choice, it
will be very difficult for them. The
result will be more and more acquit-
tals than even now. Moreover, my sub-
mission is that there was one obstacle
pointed out in the Select Committee
which has been plugged by me.

It was said that demies may be
put up and that the really responsible
person may not be brought in. I have
no soft corner for any person who
offends these laws and rules which
are rules for the safety of the whole
community, My friends are not right
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when they ascribe to me motives and
say that I am unduly influenced by
considerations of jurisprudence and I
want to see that every guilty person
gets oil. 1t is nmot right to think go. 1
am at one with them that so far as
these control rules are concerned,
they ought to be strictly enforced. I
have, therefore, provided the same
punishments and there is no difference.
The only difference is that I want
that no one should be punished who
is innocent. From this point of view,
my humble submission is that it is
not possible to set up dummies be-
cause I have said that this nomination
will be subject to the approval of the
Government. If Government thinks
that a spurious person has been put
forward, as in Factorles Act
then the Government will see that
right man is nominated. If the
Managing Director is not nominated,
the Government will say, ‘we do not
want to have any other person nomi-
nated.’ It is subject to the approval
of the Government that the man will
be there. So, there is no point in say-
ing that dummies will be put for-
ward. This is all that I have to sub-
mit in respect of clause 9A.

I have pgot other amendments
which I flave moved saying that the
words ‘or is attributable to any neg-

lect on the part of' may be omitted..

Only yesterday, we passed an amend-
ment, which we had omitted in the
Select Committee, to the effect that
any attempt or even abetment of a
contravention is an offence. Accord-
ing to section 9, so many persons will
be responsible. Firstly, the company,
secondly, those persons who are in
charge of or responsible for the busi-
ness of the company and thirdly,
managing directors etc. if they con-
sent to the contravention or if they
connive at i, I have no objection so
far as that is concerned because, as
a matter of fact all those persons who
offend must be brought to book. What
I object to is the words, ‘or is attribu-
table to any neglect on the part of
being there. I do take very strong
exception to neglect being made an
offence in offences of this nature. If
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you kindly see the whole of our penal
law, so far as neglect is concerned,
you will find in the Indian Penal
Code, out of 511 sections there are
only 5 or 6 sections which relate tn
this ingredient of an offence and

they relate substantially to one
principle alone. If you see section
279, it says:

“Whoever drives any vehicle, or
rides....in a manner so rash or
negligent as to endanger human
life....”

and the punishment is six months.
Section 280:

“Whoever navigates any vessel
in a manner so rash or negligent as
to endanger human life...... 2

and the punishment is six months.
Section 283:

“Whoever by doing any act, or
by omitting to take order with any

"

Section 284:

“Whoevex; does, with any poison-
ous substance, any act in a manner
so rash or negligent...."”

Here also the punishment is six
months.

Section 285:

“Whoever does, with fire or any
combustible matter, any act so
rashly or negligently as to end-
anger human life....”

Similarly, 287 and 288. In all these
six or seven sections there is the
question of neglect apart from two
other sections relating again to human
life, where a person dies as result of
neglect 304A and in respect of 336
and 337. These are the only sections
which deal with neglect. My submis-
sion is that so far as the jurisprud-
ence of this country or any other
country is concerned, in the matter of
neglect amounting to an offence there
is no question of mens rea, there fis
no question of knowledge, there is no
question of intention or any such thing
in neglect. According to the notions of
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jurisprudence, a person does not ad-
vert to the consequences unless it is an
intentional  omission. Intentional
omission is different from neglect. Neg-
lect is that state of mind in which a
person does not advert to the conse-
quences of what he is doing. He does
not remember his duty. My submis-
sion is that as a matter of fact neglect
should never be penalised in ordinary
offences except where human life is
endangered.

Kindly look to the nature of the
offences that we are dealing with in
this Essential Commodities Bill. You
will see that certain directions will be
issued. Those directions are to be
obeyed by the company or other per-
son—some responsible person in the
provisions of the Bill and some maore
responsible in my amendment—I can
understand that. They may not have
done anything but they shall be deem-
ed to be guilty because they are in
charge of the business. First there is
the company, then there are the per-
sons who are in charge of the busi-
ness and then there are directors etc.
The only question is when there is
neglect. Supposing there is & clerk or
& ma~agcr. He is ordered to remind
the managing director that on the 5th
of February, 1856, a certain statement
has to go to the Controller. And, if
on that day, as a result of routine
business, the clerk does not remember
it and does not do his part. If he does
not remember it, what does he get?
He gets one year's imprisonment, if
it is a question of information etc. and
three years if it is in relation to other
contraventions. So far as this is con-
cerned, with your permission, I want
to quote a very high authority, that is
4 sloka from Bhagwat Gita, Chapter
18, sloka 17:

™ g oY Wt afgden x fwod |
EOf & yw femdwror gfiar o« frarens o)

I want to submit that, according to
this sloka, if his mind does not go with
the act, even if he kills the three
worlds he is not guilty. Do you mean
to suggest that when I never thought

22 MARCH 1955

Commaodities Bill 285>

of the consequences and I am as inno-
cent as any other person, I should be
sent to jail for three years for neg-
lect? But for a neglect of this character
to visit a person with three years’
imprisonment is simply atrocious. It
is not justified by any canons ot juris-
prudence. After all what would hap-
pen? My hon. friends were speaking
of dummies. As soon as a case comes
to a court the persons in charge will
say: “We exercised all diligence, but
this devil of a clerk who was ordered
to remind us, forgot about it” In
such cases, the bigger persons will be
let off and the clerk will be punished,
So, in their own interests, to get at
the right man, this provision should
be amended. Otherwise, the courts
are not going to punish both the per-
sons. So, even the purpose which they
have in view will not be served by a
provision of this nature, and I would
very humbly beg of the hon. Com-
merce Minister to kindly look into
this matter and not to take up this
attitude that because you have g
similar provision in several Acts, we
should have a provision like this here
too. This provision is not justified by
any canons of jurisprudence.

I am entirely at one withsmy hon.
friends that we should be striet in
regard to control legislation. There-
fore, even in matters where ordinary
penal law contained in seclions 1%
and 178 of the Indian Penal Code
provides for only one month impri-
sonment, I am prepared to enhance it
to one year. So, while Agreeing with
them that we should be ag strict ag
possible, I would request them to
bring to bear a dispassionate outlook
on my amendment.

Shri N. B. Chowdhary (Ghatal): I
beg to move: In page 6, line 18,
after “part of” insert ‘or is also
attributable to the want of deliberate
and consclous effort to prevent such
contravention which could have been

normally or ordinarily done on the
vart of”

We think that this amendment is
Jecessary in view of what hae haan
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provided for in sub-clause (1) of clause
9. The proviso to sub-clause (1) says
that in case a person exercises all due
diligence to prevent such a contraven-
tion, there would be no punishment.
If we are going to retain the
proviso the amendment which I have
moved should be taken into con-
sideration.

We do not support what has been
said by Pandit Thakur Das Bhargava
with regard to negligence on the part
of Director, Manager, etc., of a firm,
because we know that in many cases
dummies are put up to go through the
period of punishment, or suffer
any other punishment which may be
inflicted for contravention of such
orders. In the past it has happened
in many cases: where control orders
were violated by companies only
ordinary persons working under the
control of such companies were made
to undergo imprisonment or other
kinds of punishments. The big bosses
like the Directors and Managers
invariably escaped. So, in order to
make the law effective an amendment
of the type I have proposed is very
necessary.

Mr. Speaker: All these five amend-
ments are now before the house for
discussion,

Shri Mulchand Dube (Farrukhabad
Distt.—North): In regard to the con-
tention of my hon. f{riend Pandit
Thakur Das Bhargava, my submission
is that meng rga, or intention, does not
come into the picture of control legis-
lation. Another point which I wish to
make is that when the punishment of
imprisonment and fine is imposed, I do
not know how the company will be
punished with imprisonment. There-
fore the word “company” should be
deleted from clause 9.

Shri Raghavachari (Penukonda): 1
want to support the amendment No. 13
of Pandit Thakur Das Bhargava sug-
gest'ng the omission of the words “nr
is attributable to any neglect on the
part of”. You will see, Sir, that this is
a vicarious punishment that is con-
templated by this section, Sub-clause
(2) of clause 9 tegirs with the words:

22 MARCH 1955

Commodities Bill 2852

“Notwithstanding anything con-
tained in sub-section (1), ete.”

Therefore, the only thing that will
have to be proved wunder this clause
will simply be that some offence has
been committed and it may be attri-
buted to the negligence of one of these
people, So, this is very wide and very
expansive, particularly when it is &
question of a person being held res-
ponsible for an offence, ‘“Negligence”
is a very general word and anything
may be brought within its scope.
Almost anybody interested in a con-
cern, or an institution like a company
—and we know that' firms include
joint families—may be brought within
the purview of this provision. There-
fore, the scope of this provision will
be s0 wide that it is liable certainly to
be misused or abused.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Mr. Speaker, Sir, I am afraid I am un-
able to accept the amendments propos-
ed by my hon. friend Pandit Thakw
Das Bhargava. It is not in any spiri.
of compromise that I suggested yester
day that Government have adopted &
course in between the course sug-
gested by my hon. friéend Mr,: Ven-
kataraman and that of Pandit Thakur
Das Bhargava. Sir, the present provi-
sion in regard to clause 9 has been
framed after careful thought and in
this we are also backed by suggestions
made by the Commodities Control
Committee which in paragraph 50 has
dealt with the provisions of Section 9
of the Act as it stood before the 26th
January 1955, The Committee says:

“The<~ provisions are analogous to
the provisions contained in the
Defence of India Rules, but it was
urged that while such proviaions
may have been necessary during
war time, they involve unjustified
hardship now, The corresponding
provisions in section 15 of the Sup-
ply and Prices of Goods Act are
different: Under these provisions
presumption of guilt arises only in
respect of persoms whe during the
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relevant period were in charge of
and were responsible to the corpora-
tion for the conduct of the business
of the establishment in or in rela-
tion to which the offence is commit-
ted. The other officers of the cor-
poration are liable only if it |is
proved that the offence has been
committed with their consent or
connivance, or is attributable to
any neglect on their part.”

That is the basis for the present
amendment which has been copied
from similar enactments that this
House has approved of.

I would now like to deal with the
neglect aspect of the provisions. Neg-
lect is a very important factor in a
control legislation. It might happen
that a firm might have a branch
which they might entrust to a person
who is illiterate not conversant with
the control orders and that man might
without knowing the existence of
those orders commit a flagrant breach
of the contorl orders. Is it or is not
a case of negligence of the person
responsible at the Head Office or the
nearest office which controls that parti-
cular branch?

Paadit Thakur Das Bhargava: So
far as neglect is concerned, you do not
bring it under 9(1). If you had done
g0, I would not have said anything.

Shri T, T. Krishnamacharl: The
point really is that ultimately if the
person who is running a firm or the
persons who are running the firm do
not see that responsible persons hav-
ing knowledge of the law of the land
are placed in charge of the business,
I am afraid somebody has got to be
brought to book, and it does not neces-
sarily mean that if it is found that the
managing director of a company or the
general manager of a company has
been negligent, that he will be punish-
able with three years' imprisonment is
not likely, The other aspect of the
amendment moved by my friend.
Pandit Thakur Dag Bhargava. namely,
the question of nominating a person,
bristles with difficulties, apart from
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anything else. Apart from the merits
of the problem, it is a wholly im-
practicable suggestion, and it is im-
possible for Government to approve of
the nomination of a responsible person
in the case of every firm and in the
case of every branch of every flrm.
There may be  hundreds of
firms involved and each one of them
might have four or five branches, and
so0 it is an administrative impossibility
to ask Government to approve of
names. Therefore, we have naturally
to presume ceriain facts before bring-
ing the parties who are to blame, to
book.

Again, my hon. friend has been at
pains to try to convince the House
that such nomination would not be
for the nomination of a stooge. Un-
fortunately, he has seen the practice
of these firms from one point of view,
namely, as a person who defended an
accused. I have seen the practice of
firms from the point of view of one who
has had to rub shoulders with them and
the question of providing astoogeis a
very common occurrence wherever
somebody has to be responsible and
somebody will ultimately have to go
to jail. It is quite easy for a firm to
go and find out a person who has gone
to prison three tiines and make him
responsible or nominate him: he will
go to prison for three months or three
years and nothing will happen, but
in the meantime, the benefits aceruing
to the company mav be,in terms of
lakhs of rupees. It may be high-light-
ing a picture which may not be a
cummon occurrence but it is quite a
possibility and for the same reason 1
am not in a position to accept the
amendment of Shri N, B. Chowdhury
to expand ‘neglect’ into something
which is rather difficult of definition,
and as lawyers will understand, a
provision of this nature will probably
defcat the ends that we have in view.
I am, therefore, unable to accept the
amendments that have been proposed.

Mr, Speaker: Now. I shall put the
amendments to the vote of the House.
Do I put them separately?
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Pandit Thakur Das Bhargava: The
one amendment moved by me relating
lo clause 9A may be put separately.

Mr. Speaker: I put the amendments
Nos, 12, 13 and 14 together and I
shall put No. 15 about clause 9A
separately, but there is no need for
putting that amendment to the vote if
the firs{ three amendments are de-
feated.

Shri T. T. Krishnamachari: If the
amendments to clause 9 fall through,
there will be no room for putting in
the amendment relating to clause B8A.

Mr. Speaker: The question is:

In page 6, lines 5 and 6, for “was in
charge of, and was responsible to, the
company for the conduct of the busi-
ness of the company” substitute “was
under the succeeding section nominat-
ed by the company to be responsible
for the compliance of directions under
the Act”,

The motion was negatived.
Mr. Speaker: The question is:

In page 6, lines 17 and 18, omit “or
is attributable to any neglect on the
part of”.

The motion was negatived.
Mr. Speaker: The question is:

In page 6, line 17, for “any neglect”
substitute “any culpable neglect”.

The motion was negatived.

Mr. Speaker: As the basis for the
amendment relating to clause 9A has
fallen through, I do not put the amend-
ment to the vote of the House,

What about the amendment of
Shri N, B. Chowdhury?

Shri N. B. Chowdhury: I would like
to withdraw my amendment No, 6.

Mr. Speaker: The hon. Member
wants the leave of the House to with-
draw his amendment.

The amendment was, by leave,
withdrawn.
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Mr., Speaker: Motion is:

“That clause 9 stand part of the
Bill."

The motion was adopted.

Clause 9 was added to the Bill.
Clauses 10 to 14 were added to the Bill.

Mr. Speaker: Has Shri Raghav-
achari anything to say about clause
15?7

Shri Raghavacharl: I do not wish
to move my amendment No. 16.

Clause 15 was added to the Bill,

Clause 1, the Title and the Enacting
Formula were added to the Bill.

Shri T. T. Krishnamacharl: I beg to
move:

“That the Bill, as amended, be
passed.”
Mr, Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

DEMANDS FOR GRANTS FOR
1955-56*

DEMANDS re. MINISTRY oF WORKS,
Housing anp SurrLy

Mr. Speaker: The House wil now
take up discussion of the Demands for
Grants, Nos. 99, 100, 101, 102, 103, 138,
137 and 138 relating to the Ministry ot
Works, Housing and Supply. As the
House is aware, two hours have been
allotted for the Demands of this
Ministry,

Regarding the  time-limit for
speeches, the usual practice has been
to fix a time-limit of fifteen minutes
for all the Members, including Movers
of cut motions, and twenty minutes
il necessary, for Leaders of Groups.

There are a number of cut motions
to these various Demands. Hon. Mem-
bers may hand over the numbers of
the selected cut motions which they
propose tu move at the Table within
nfieen minutes. I shall treat them as

moved. if the Members in  whos»

*Moved with the recommen.ation of the President.
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names those cut motions stand are
present in the House and the cut
motions are otherwise in order,
DeEmAND No. 99— MINISTRY oF WORKS,
HousING AND SUPPLY

Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
38,15,000 be granted to the President
to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1956, in
respect of ‘Ministry of Works, Hous-
ing and Supply’.”

Demanp No. 10—SuPPLIES

Mr. Speaker: Motion is:

“That a sum not exceeding Rs,
2,56,71,000 be granted to the President
to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1956,
in respect of ‘Supplies”.”

Demanp No. 101--OTHER CiviL WORKS
Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
17,10,22,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1956, in
respect of ‘Other Civil Works'.”

DeEmMAND No. 102—STATIONERY AND
PRINTING

Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
6,16,71,000 be granted to the President
to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1856, in
respect of ‘Stationery and Printing’.”

Demanp No. 103—MiIsScELLANEOUS DE,
PARTMENTS AND EXPENDITURE UNDER THE
MrasTry or Works, HOUSING AND
SurrLY

Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
65,01,000 be granted ta the President
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to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1958, in
respect of ‘Miscellaneous Departments
and Expenditure under the Ministry
of Works, Housing and Supply'.”

DemManp No, 136—New DerLar CaPITAL
OUTLAY

Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
6,28,32,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year end-
ing the 81st day of March, 1956, in
respect of ‘New Delhi Capital Outlay””

DeEMAND No. 137—CapPITAL OUTLAY ON
BUILDINGS

Mr. Speaker: Motion Is:

“That a sum not exceeding Rs.
8.21,35,000 be granted to the President
to complete the sum necessary 1o
defray the charges which will come in
course of payment during the year
ending the 3rst day of March, 1956, in
respect of ‘Capital Outlay on Build-
im!‘ll
DeEmMAND No. 138—OTHER CapITAL OvUT-

LAY OF THE MINISTRY OF WORKS,
HousING AND SUPPLY

Mr. Speaker: Motion is:

“That a sum not exceeding Rs.
4,64,97,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the ¥1st of March, 1956, in
respect of ‘Other Capital Outlay of the
Ministry of Works, Housing and
Supply'.” '

Shri T. B. Vittal Rao (Khammam):
I will take up first the Central Public
Works Department, not because of
the interesting way in which this
Department 15 calieda by many people
all over the country to the effect that
the Central PW.D. is a Colossal
Public Waste Department.
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The grievances of the employees of
this Department are so important that
1 will take this up first before I take
up the other Demands relating to other
Departments. The grievances of the
work-charged staff have been there in
this Department for a long time. Till
1946, the employees of this Depart-
ment were not governed by any service
conditions, but after 1946, when a
strike notice was served, the Govern-
ment then negotiated and came to a
certain understanding with them. It
was decided at that time that the staff
who had put in a service of ten years
and over would be confirmed imme-
diately, and that a thorough job
analysis would be carried out and
that the number of permanent posts
would be worked out. Leaving apart
the thorough job analysis promise, the
Government, in their own way, have
calculated certain posts to be made
permanent. This worked out to some-
thing like 2,500 posts. Proper job
analysis would have resulted in a
greater number but even out of these
2,500 posts, hardly 1,000 have been
confirmed. Strictly speaking, today
when we are said to be in a develop-
ing economy, when the need for con-
struction is so great and when we are
seeing some buildings coming up at a
very fast rate, I fail to understand why
such a delay is being entailed in
working out such a simple thing as
job analysis of the number of posts
required in the Central Public Works
Department for work-charged staff.

There are a number of grievances.
These work-charged employees are
not treated on a par with the other
Central Government employees,
though these people are responsible
for the maintenance of essential build-
ing work. Take a simple thing: when
they are transferred, they are not
given even jolning time. They are
given only a third class fare when
they are transferred even to distant
places. Unlike in other Central
Government Departments where the
families of the transferred employee
also get paid, the work-charged staff
do not get this advantage. When the
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work-charged staff are sent on
essential work to a distant place, they
are not paid the daily allowance com-
mensurate with the expenses incurred
by: them. These things are very
simple. I do not know why these
grievances are being allowed to lie
over for a pretty long time. Even in
the grant of certain allowances like
expensive locality allowance, they are
not taken into account. There are so
many cities in India where the
C.P.W.D. employees live. The ex-
pensive locality allowance which is
being paid to other Central Govern-
ment servants is not paid to the work-
charged staff, for example, in Manda-
pam in South India.

I now come to the housing con-
ditions. Though 10 per cent. of ihe
pay is being deducted even from per-
sons who draw a salary of Rs. 100 as
basic pay, they have been asked to re-
side in one-room tenement only. The
quarters are insufficient, and even
when they are provided with quarters,
they are given only one-room tene-
ments. The staff who are responsible
for the proper malntenance of build-
ings which cdn easily be called palaces
are allowed to stay only in small one-
room tenements with all' the difM-
cultles imaginable. At the air-ports,
while those employed under the Civil
Aviation ‘Department are provided
with  accommodation, the C.P.W.D.
staff are not provided with such
accommodation.

Again, one has to put in a service
of 35 years in order to be eligible for
gratuity benefits. There is no pro-
vision for those members who have
reached the.age of superannuation. It
is common knowledge that in the
railways, a person, after attaining the
age of superannuation, is entitled to
gratuity whether he has completed a
certain number of years of service or
not. Similarly, in other departments,
certain provisions exist, but here, a
person, if he does not retire on medi-
cal grounds but retires on the attain-
ment of the age of superannuation, is
not given gratuity. I would urge that
when our basic wage is hardly enough
to maintain ourselves, these facilities
should not be denied nn the plea that



2861 Demands

|Shri T. B. Vittal Rao]

they have not put in a required num-
her of years of service.

Look at the other facilities that they
are given. These people are allowed
only ten days’ leave—ten day's
gazetted holidays, and 15 days' casual
-ave, There is no provision for sick
leave or earned leave. I need hardly
refer here to the Avadi resolution
passed recently to the effect that we
would advance towards an egalitarian
society. When such is the resolution,
when the Central Government can
command so much of finances, the state
of the employees is in this fashion.
There is so much to be improved. 1
earnestly appeal to the hon, Minister
that something should be done imme-
diately to improve the conditions of
these employees. I do not know what
attitude has been taken by the Depart-
ment. They have been demanding for
the constitution of a tribunal to go
into the grievances of these employees.
They have been demanding this for a
very long time, but unfortunately the
tribunal has not been appointed. 1
realise that it is not within the com-
petence of this Ministry to appoint a
tribunal. But when there is just
demand and when the demand is
made by the employees, the matter
can be referred to the Labour Minister
and this Ministry can at least recom-
mend the constitution of the tribunal.
Only the other day the Labour Minis-
ter was telling us that whenever the
employers and the employees join
together and submit an application for
the constitution of a tribunal, he would
very willingly do so.

Then I take up the question of cer-
tain officers. ™ this Department, as
in all other Departments of Govern-
ment, there is a rule that an officer
should be transferred after the com-
pletion of three years of service in one
place, but in this Department there
are officers who stick to their posts
for a pretty lone time.

Regarding  housing for industrial
workers under the subsidised scheme,
we have made wery poor progress.
This issue has been  debated even
during the general discussion of the
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Budget. Something should be done
in this connection. I am sure that in-
spite of granting of loans, in spite of
granting subsidies, no body has taken
advantage of the scheme. Somebody
should go into the root cause of these
things. Of course our Minister last
year, while replying to the debate on
this Demand, said that there was no
proposal, or, it was not in the con-
templation of the Government to enact
legislation on this subject in this
country. Until and unless a legislation
is brought forward making it incum-
bent on the part of the employer to
provide housing for his labour, I am
afraid no advance can be made in this
direction. We have already seen how
originally in the First Five Year Plan
we had planned for 3 lakhs of houses
for industrial workers and that has
been reduced to 30,000. Some houses
were constructed during the past two
years. We have heard that a huge
provision was made last year for
industmial. housing. But what is
happening? We have to see that. For
example, in the year 1952 we had pro-
vided Rs. 20 lakhs to the Hyderabad
State Government for these houses,
But, what has been dome? Till this
day, under the subsidy scheme they
have constructed only 2,300 houses and
some more are being constructed. But
today, in the cities of Hyderabad and
Secunderabad there arc nearly 40,000
industrial workers who have no
houses. Therefore, something should
be done in this direction. Until and
unless some legislation is enacted, I am
afraid nothing will be done regarding
provision of houses for the workerz.
Then I come to the Stores Purchase
Enquiry Committce. This Committee
was appointed in connection with the
review of our import policv—I mean
stores purchases from abroad, that is
trpm USA., UK. etc. This Com-
mittee was appointed in the year 1953.
Of course, I am all conscious of the
cause for the delay in its submitting
the report. Due to the passing away
of the Chairman of this Committee in
October, 1953, there was delay. But
instead of making up for that delay,
the Committee is likely to submit its
report only within a fortnight, if 1
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have heard the Minister all right
yvesterday. Sir, I would request the
hon. Minister, when the report is
submitted, that he may finalise the
examination and arrive at a conclusion
quickly.

Sir, one more point and I would
have finished. That is regarding the
Assam Qil Company. Only yesterday
we heard that we could not know
about the production of kerosene,
petroleum and other products, We
could not know the capital investment
of this company. Some fijgures were
given and those figures related to the
yvear 1948. This industry is one of the
key industries in our country. Some-
thing must be done to look into its
working. Though this House is said
to be sovereign you do not disclose
information about production and
other things; at least some committee
should be appointed—a parliamentary
committee, Public Accounts Committee
or the Estimates Committee—to go
into the working of this particular
Assam Oil Company and see whether
it is serving the interests of our
country.

Shri G. H. Deshpande (Nasik
Central): Sir, I rise to congratulate the
Minister on the good progress that his
Department is making. Anybody who
will go through the report will find
that in every respect some progress
has been made during the last year.

Firstly, if we take into consideration
the progress made in building acti-
vities in Delhi regarding the resi-
dential quarters as well as office
accommodation, we find a very satis-
factory position there,

Shri K, K. Basu (Diamond Har-
bour): Not satisfactory.

Shri G. H. Deshpande: When I say
‘satisfactory’, I do know that there are
a large number of people who are not
uccommodated as yet, but the hon.
Members from the Opposition must
remember that, after all, Rome was
not built in a day. Whatever reason-
able progress is possible is being done.
If they want to complain they are at
liberty to do so. But, if they will go
through the report they will find that
considerable progress has been made
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so far as the residential quarters are
concerned, and also, as I said, with
regard to office accommodation. If we
will take into consideration the pro-
posals for the construction of quarters
in Delhi, we will find that more pro=-
gress 15 going to be made in the
coming year.

Then, some complaint was made just
now regarding the progress that is
being made in the direction of indus-
trial housing. Yes: 1 also think that
more progriess ought -to have been
made., But, if progress is to be made
in these directions, it is the organisa-
tions and other responsible individuals
who must come forward, try to
understand and appreciate the Gevern-
ment scaemes, suggest certain
improvements in the schemes if neces-
sary and co-operate in the imple-
mentation of those schemes. Unless
and until labour organisations come
forward, it is no use simply blaming
the Government for the little progress
that is being made. A few months
before I had been to Indore and there
I have seen a number of well-built
quarters for the labour provided
under the scheme. I have secn a
number of families who are residing
in those quarters and are quite happy
there. If efforts would have been
made by other labour organisatfons in
other urban and industrial centres, I
have no doubt that more progress
could have been made. After all, this
is a national question. Our industries
are increasing and this is no doubt a
serious problem which must be tackled
by all. So, I have no doubt that if
labour leaders and labour organisa-
tions would come forward, the Gov-
ernment schemes are there. If certain
improvements are necessary, I think
they will also be made and more pro-
gress in the coming year can be
expected.

So far as the industrial labour is
concerned, I would like to place be-
fore the hon. Minister for his consi-
deration that charity should begin at
home. Wherever there are Govern-
ment concerned, their labour must be
very well placed so far as housing is
concerned. At Nasik—the place from
which I come—there is the India Se-
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curity Press. I have found out that
during the last seven years nothing
has been done so far as the housing
of industrial labour in that institu-
tion is concerned. The labour is
comparatively well placed there, no
doubt, but this is a very great diffi-
culty under which the labour in the
India Security Press at Nasik is
suffering. WMost of them are not
housed in government houses. A
beginning was made a few years be-
fore. There are a few barracks and
no doubt, a few people are housed.
But, a large number of labourers who
work tiere have to come daily from
distant quarters. Early in the morn-
ing they are required to leave
their homes to reach their place
of duty. They stay there for
more than eight hours and after
doing hard work for the whole day
they are required to return back to
their villages which, as I said, are at
a long distance. This has affected
their health and their general well-
being. I would request the hon. Mi-
nister to take into consideratien this
factor. When we say that industrial
housing should be undertaken, so far
as the government industries are con-
cerned, a good beginning must be
made sthere and there should be no
grievance left on that account.

Then I come to the condition of
whatever little housing accommoda-
tion has been provided there in the
India Security Press at Nasik. Till
recently there was no electricity faci-
lity. Though the officers’ quarters
and other quarters had that facility
the residential quarters for labour
had not that facility. Recently that
facility has been granted to the la-
bour, but, they are not provided with
meters. That is a very great grievan-
ce. That such a small grievance
should be there for such a long time
and it should be necessary for the
labour to carry on a dispute for that
is not desirable. I hope and trust
that the authorities concerned will
take a note of it and see that this
unhappy chapter ends soon.

There is another Press at Nasik
which is directly under the control
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of this Ministry. Here they have
constructed very fine buildings and
I am glad to say that they have cons-
tructed very fine buildings for the
labour also, as also the low income
groups. They are all very well plac-
ed and that place is making very
1 sax good progress. When it will
* be housed in the new build-
ing, I have no doubt that it will faci-
litate to a very great extent the work
of the Government of India. If the
hon. Minister will undertake to ex-
pand the Press there, the needs of the
Government of India will be met
very soon by that establishment.

Regarding the general question of
housing, more and more co-operative
societies are coming forward. There
is provision in the Government of
India scheme to advance loans to the
State Governments and something is
being done by the Government of
India themselves. I would suggest
that more provision should be made
for loans and more provision for the
housing of the middle classes, lower
middle classes and the low income
groups. If this is done and if the co-
operative societies that are coming for-
ward will take advantage of that, this
huge problem of housing in the rural
areas, urban areas, which is facing us
today, will be solved in a few years
to come, Some progress has been
made so far as housing is concerned
in the rural areas also in the Commu-
nity Project Administration. This
very Department which is under dis-
cussion today has also taken heed of
that and it has also suggested
certain new patterns. If advantage of
that will be taken by those interested
in the Community Projects, they will
find thai e¢ven in the rural areas,
this cause can be advanced. From
every point of view, I say that
though there is much room for
improvement, no doubt, as there
is bound to be room for improvement
in everything that we undertake,
satisfactory progress has been made
in this Department during the last
year. and their proposed schemes for

the next year also may be said to be
satisfactory.
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Shri Bansal (Jhajjar-Rewari): 1
have great pleasure in congratulating
the Ministry of Works, Housing and
Supply on the splendid work that
they have done during the course of
the year which is under review.
When 1 Jook at the figures of tene-
ments mentioned in the housing
scheme. I see that nearly 20,000 tene-
ments have been built so far. I also
-know that sanction has been given
for building about 50,000 tenements.
It may not be a very colossal flgure
for a big country like India. But,
when we remember that the scheme
came into being about two years ago
only, and that everything that is new
in this country takes some time to
get going, I must say that I am satis-
fled with this progress. When I see
the figure of amounts sanctioned, I
find that Rs, 13 crores have been
sanctioned so far, out of which Rs. 5
crores have been actually disbursed.
When the Government sanctions a loan
or subsidy to the extent of Rs. 13
crores, it means that about Rs. 31
crores are going to be spent, because,
the people who take loans, whether
they are industrialists or co-operative
societies or Government, have to put
in as much as they receive from the
Government of India by way of sub-
sidy or loans. As I have said, about
Rs. 30 crores in the course of 3 years
on industrial housing alone is no
mean achievement. I know much
more has to be done. But, I am sure,
at the same time, that as time passes
on, more and more people will come
forward to take advantage of this
scheme and we will have even better
progress to show in the course of the
next year.

When we talk of industrial housing,
I cannot help referring to rural hous-
ing. It may be a pet theme of mine.
It may also be said that rural housing
does not come within the purview of
the Centre and it is purely a State
subject. At the same time, I find from
the report itself that the Government
of India in this Ministry have set up
some sort of a rural cell and that cell
has so far drawn up type designs of
mode] houses for adoption in village
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centres. These model type designs are
being made available to the com-
munity project areas so that the
people there, who want to build new
houses, may take advantage of these
new designs. I am one of those who
believe that this is not enough. 1
think that in the context of our next
Five Year Plan, when, as the Finance
Minister said yesterday, we have to
provide jobs for 12 million people
during the course of the next five
years, a vast programme of rural
housing on an ambitious scale will be
one of the most effective ways of
meeting unemployment, both seasonal
and perennial. If in a village two
houses could be built every year, I am
sure it will provide employment to all
the carpenters, brick layers, masons,
and other ancillary workers. 1 would
urge on the Minister not to consider
my proposal as a mere hare-brained
scheme, but consider it carefully and
calmly and set up a Central Rural
Housing Board, earmark an amount of
Rs. 50 crores per year in the next Five
Year Plan and go ahead with the
scheme in the same manner as he is
going ahead with the industrial hous-
ing scheme. Considering that a sub-
sidy of only 25 per cent. will be given,
this sum of Rs. 50 crores a year means
that on rural housing alone, an invest-
ment of the order of Rs. 200 crores a
yvear can be envisaged which can it-
self be a big solution for meeting our
unemployment situation particularly
in the rural areas. All ideas seem to
be rather revolutionary and new when
they are put forward in this building.
But, I do not think that it is such a
revolutionary idea. Once a step is
taken to give effect to it, I am sure
then it will begin to be treated as a
matter of course.

I must also refer to the housing in
cities. In that connection I have to
mention the great progress that has
been made in this city of Delhi itself.
I am living here for the last 14 years.
I know, only four years back, to get
an ordinary house was an absolute
impossibility. To get a job was much
easier than to get a house. Now I
find that everybody who can afford to
pay Rs. 50 for an one-room house and
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about Rs. 125 to 150 for a comfortable
two-room house with bath room, etc.,
can get a house. I must say that the
credit for that achievement entirely
goes to this Ministry. But, there is
one difficulty which is still there.
Schemes are there for giving loans for
the low income groups and middle
classcs. But, the problem is about
the land. For example, if a man of my
means wants to build a house, I am
sure he will have to spend as much on
getting land alone as on the full house.
Therefore, my suggestion would be
that the Minister should recommend
to the State Government to develop
land as a State subject, not leaving it
in the hands of people who are pro-
fitcering in land, but to develop land
on a co-operative basis so that the
lower middle classes and middle
classes can get land at a reasonable
rate for building their houses.

Having finished with housing, I want
to go to the activities of the Depart-
ment of Supply. I find that in 1953-
54, the Director-General of Supply
made purchases in the country to the
tune of Rs. 68.9 crores, the India
Supply Mission in Washington about
Rs. 11 crores, and the India Stores
Department in London to the tune of
Rs. 17 crores. Out of Rs. 69 crores
worth of purchases made in India,
those of Indian origin were valued at
Rs. 41 crores and of foreign origin
Rs. 28 crores. But I find in 1954-55
out of the total purchases of Rs. 82
crores, the Directorate-General in
India purchased only of the value of
Rs. 38 crores. That compares with
Rs. 69 crores of 1953-54. As against
this, the purchases made in Washington
were of the order of Rs. 14 crores, as
against Rs. 11 crores in the previous
year, and Rs. 30 crores from London
as against Rs, 17 crores in the previous
year. It may be that we have to
import in an increasing measure some
of the things which are not available
here. They might have included
heavy engineering items, but how is it
that the purchases from within the
country have dropped down so
sharply? I think it will be but proper
if the Minister would be good enough
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to give some explanation of this,
because 1 find that in the past years
there has been a steady progress in
the purchase of supplies from within
the country itself. I do not know why
there is a reversal of this trend in the
year 1954-55.

I would have had quite a lot to say
about the activities of this depart-
ment, but I would not say it firstly
because of the lack of time, and
secondly because this has been the
subject matter of detailed investigation
by the Stores Purchase Enquiry Com-
mittee, I find the report of that
Enquiry Committee should have been
in the hands of the Government by
the end of February, and I wonder if
the report has been presentd, and if
80, when it will be placed on the Table
of the House so that we might be able
to consider that report,

There are only two small points to
which I would like to refer. One is
about this type design of model houses
for adoption in village centres. I find
from the report that a manual on rural
housing is being prepared and will be
published shortly. The same thing is
being said about a pamphlet showing
the more useful plans which is being
published by the Experiment Division
attached to the Planning Circle of the
CP.W.D. I would like to know how
long it will take for these two publi-
cations to be out.

Then I find from the report that the
Central Public Works Department have
a planning organisation for planning
town planning schemes in Part C
States. I want to know why it is only
for Part C States. What is the
peculiarity of town-planning in Part C
States that differs so much from others
that they have to be given special
congideration? I should have thought
that towns, whether they are in Part
C States or Part A or Part B States
will have similar problems and they
will be treated in the same manner.
Sir, I have done.

Shri G. D. Somanl (Nagpur-Pali):
I would like to make a few observa-
tions about the housing schemes
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which are administered by this Minis-
try.

Sufficient has already been said
about the industrial housing schemes.
While I appreciate all that has been
done and is being done by the Minis-
try to promote the schemes of housing
for the industrial workers, still I think
the progress made so far cannot in
any way be regarded as satisfactory.
There was a provision of Rs. 12 crores
in the budget for 1954-55 for granting
subsidy and loans for the construction
of houses by industries but I find that
an amount of only Rs, 5} crores has
been utilised and even out of the
amount sanctioned, the disbursement
has been smaller. I think the com-
plicated procedure and the difficulty
in completing all the formalities is so
much that it is coming in the way of
various industrial houses taking full
benefit of the scheme for industrial
workers. I would request the hon.
Minister to kindly go into these diffi-
culties under which the industrial
employers have found it very difficult
to take full benefit from this scheme.
There are certain very rigid rules and
forms and agreementis which take
months and months to be completed,
and unless the whole process is
simplified, I am afraid the progress
may continue to be slow.

Now, as regards the scheme which
“was recently announced for giving
loans to low income groups, here
again, I would like to draw the
attention of the hon. Minister to the
way in which the whole scheme is
being administered. When the scheme
was announced, the press note did not
contain any sort of reservations or
restrictions. Indeed, the inference was
clear that anybody and everybody in
the country with an income of less
than Rs. 500 a month would become
eligible through the State Government
to get a maximum amount of Rs. 8,000
for building a house for his family.
Naturally, the scheme looked very
ambitious and great expectations were
aroused in various States and applica-
tions began pouring in. But ulti-
wmately it was found and it created a
lot of disappointment among the
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various States which had sponsored
those applications, that the Central
Government while giving their
sanction for amounts to be disbursed
under this scheme impose a lot of
restrictions. I am aware that the
Government of Rajasthan had initially
asked for a loan of Rs. 5 crores out
of which a loan of Rs. 1 crore was
sanctioned, but here again it was
restricted to be spent only in a few
cities or towns. My submission to the
hon. Minister is that this housing acti-
vity is labour-intensive and if every-
thing is done to encourage and pro-
mote the construction of houses in the
country, then it will lead not only to
more employment, but it will also
generate additional purchasing power
among the people. That being so, and
especially in view of the fact that even
the amount available to the Ministry
has not been properly utilised, there
is no reason why in administering the
various schemes for promoting the
house-building activities, all sorts of
restrictions are being put. I think the
provision of Rs. 5 crores—ie, Rs. 1
crore during the last year and Rs. 4
crores that has been made in the
current year—is hardly sufficient to
cope with the demand that can be
envisaged in a vast country like ours
for housing to solve the problem of
low-income groups. Even in the First
Five Year Plan there was a provision
of Rs. 38§ crores to be spent for pro-
moting  housing  throughout the
country. Now, that provision remaing
mostly unutilized and from what one
can gather, only 50 per cent. of the
amount will probably be utilised in
the Plan period. That being so, I
would earnestly urge upon the hon.
Minister to liberalise the terms under
which these housing schemes are being
administered and to make it possible
for the Central Government to
liberally make available loans to the
State Governments for being utilised
throughout the States irrespective of
areas. I do not know why rural areas
and especially the community project
areas should be denied the facilities
for promoting house building acti-
vities under this loan and why this
loan is being restricted only to the big
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cities and big towns. We have been
told, and rightly so, that due to the
lack of administrative and technical
personnel, our expenditure under the
Five Year Plan in several directions
falls short of whatever has been ear-
marked. But here is an item in which
Government does not require any
elaborate administrative and technical
machinery. It is for the individual
concerned to make his arrangements
and build the house, and therefore, it
is quite feasible to usefully utilise any
amout that is available to the Ministry
in giving loans to the various States
for building activities in the country.
1 would, therefore, urge with all the
earnestness at my command that at a
time when there is shortfall of expen-
diture in other directions, opportuni-
ties should be taken to liberalise and
to increase the amount for loans and
subsidies for the construction of houses
throughout the country so that on the
one hand it will increase employment
and on the other it will solve the pro-
blem of housing which is so acute not
only in the cities and towns, but also
in the rural areas where the problem
has not even been touched yet.

1 hope, therefore, that the whole pro-
blem of tie administration of the
various housing schemes will be con-
sidered in its proper perspective, and
in the light of the needs of the present
circumstances.

The scheme for the middle income
groups has not even been announced,
nor has any action been taken about
the scheme for slum clearance. All
these problems require urgent atten-
tion, and 1 hope the hon, Minister will
be able to announce the schemes for
the middle class people for housing at
an early date, so that whatever is
contemplated to be done in co-opera-
tion with the insurance companies will
be forthcoming as early as possible.

Before I close, I would like also to
make a refernce to the question of fuel
oil prices, which are controlled by the
Petro’eum Division of this Ministry.
I find from enquiry that the prices of
fuel oil being charged in Pakistan are
much lower than what the industrial
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units in this country have to pay. 1
understand the prices of fuel oil in
Pakistan are Rs. 79-9-0 plus Rs. 6, ie.
Rs. 85-9-0, which in terms of the
Indian rupee comes to Rs. 123 per ton
while we here in Bombay have to pay
a price of Rs. 138-4-0 per ton of fuel
oil. I do not know how this diserimi-
nation is taking place. I would re-
quest the hon. Minister to make en-
quiries as to how the consumers in
India are being forced to pay such
higher prices. Over and above that,
now that these oil refineries have
started functioning, I would also
request the hon. Minister to
go into the question of fuel
oil prices with those com-
panies. These world companies have
got a sort of monopoly, and they dic-
tate prices at their own sweet will,
and so far as I am aware, Government
have absolutely no voice in the matter.
We are consuming so much oil in the
country, and the hon, Minister cannot
be unaware of the fact that compared
to the prices of coal, the present prices
of oil are far too unremunerative. The
ratio of consumption of coal to that
of oil is 2 :1, and from that point of
view, the 0il prices that we are paying
are absolutely prohibitive, and it it
far economical for the industrial units
to consume coal rather than oil. But
in view of the fact that the transport.
arrangements are not adequate, seve-
ral industrial concerns in Bombay
and elsewhere are compelled to
use fuel oil, But now that these
oil refineries have started function-
ing, T think it will be quite
appropriate for this Ministry to
just go into the question of fuel oil
prices, and to press upon the oil com-
panies this particular aspect, so that
they might while fixing the prices for
the industries, go into the economics
of the whole problem.

In this connection, I would also like
to draw the attention of the hon.
Minister to a report about oil prices
which appeared in the Press only two
or three days ago. There, they say:

“The U.N. Economic Commission
for Europe has come to the con-
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clusion that oil could and should
be sold in Western Europe and
elsewhere outside the U.S.A. at
prices considerably lower than
are current today.”

A lot of material has been given in
that Commission's report, and I hope
the Ministry would kindly look into
the whole question of fuel oil prices in
a way which will make these prices
reasonable to the industrial users in
this country.

Shrl Sarangadhar Das (Dhenkanal
West-Cuttack): In moving my Cut
Motion, I wish to say that the purpose
for which the Supply Wing of this
Ministry is functioning is to purchase
all the requirements of Government in
India as well as abroad at London and
Washington, The main purpose in
establishing this Supply Wing was, and
is, to patronise Indian business and
Indian industry, so that more and
more of the materials that are import-
ed from abroad will be available and
manufactured in India.

In this connection, I must at the out-
set pay a handsome tribute to the
Supply Department for giving a fillip
to Indian business and industry dur-
ing the last few years. But my com-
plaint is that what is being done is not
sufficient, and it is not being carried
on as efficiently as business should be
carried on.

In the first place, the Directorate
General of Supplies and Disposals pur-
chases nearly Rs. 100 crores worth of
materials of all kinds, about Rs. 70
crores of which are purchased in India,
and the rest from London and
Washington. Now that the numerous
Indian business-houses have excellent
connections with the manufacturing
concerns and commercial firms both in
Europe and in America, I do not see
any reason why the purchases have to
be made in London or Washington,
and why all the purchases should not
be made in India. There are advan-
tages in buying in India, that is to say,
the same articles from the same mak-
ers in America or any couniry in
Europe can be purchased through the
Indian business-houses here to the
advantage of Government.
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I shall now examine what the ad-
vantages are, and what the disadvan-
tages are from which the Indian ma-
nufacturers are suffering now. For
instance, in the first place there is
discrimination as between the sup-
pliers in Europe and America and the
suppliers in India. When an order is
placed by the ISD, London, or the Sup-~
ply Mission in Washington, the order
is placed under an irrevocable letter of
credit, and there is only one inspec-
tion in the works, by our inspecting
staff, 1 suppose; and then, as soon as
the goods are shipped, on the presen-
tation of the shipping documents, full
payment is made, while in the case of
the Indian businessmen supplying
from India probably the same articles
and the same equipment as the ones
imported from abroad, what happens
is this; there is no irrevocable letter of
credit in their case. There are three
inspections, one inspection in the
works abroad, the second one on arri-
val in India, and the third one after
receipt by the consignee or the indent-
or who originally indented the goods,
or after it is erected and run for a
little while. This discrimination is
really unpardonable, and what hap-
pens is this, The advantage that Gov-
vernment lose is this. For the articles
supplied by the foreign firms, on pay-
ment to them on presentation of the
shipping documents, their responsibi-
lity ceases, and on arrival here and
erection, if there is any defects, there
is no one to answer for that. But in
the case of the Indian firms, they are
responsible for it because ten per cent
of the value of their orders are held
up until the article is used or the
equipment is erected and run, This
discrimination must be discontinued;
if that is done, it will be also to the
advantage of Government,

Then again, there is harassment of
the Indian suppliers harassment from
all sides, which strikes me as a most
unjust thing. That is done to one's
own nationals. Orders are placed with
Indian firms and if there is any delay
in delivery for which the supplier him-
self is not responsible—it is beyond
his control—such as delay in shipment
from abroad, or delay in getting rail-
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way booking or delay in inspection,
the request for extension of the deli-
very order takes months, sometimes
over one year, to be sanctioned and
final ordergiven to the supplier. In
the meantime, his money—at least 10
per cent. of the value of the order—is
locked up and the accounts department
in Calcutta does not pay it until the
final extension order is received.
These are things which are impossible
between two business houses and I do
not see how this has been going on all
this time.

I will give another instance of har-
assment. There are many cases like
this. An offer is kept open by the
supplier for a certain period as re-
quired by the supply department.
Apgain, a request goes to him to extend
the period by another two or three
months, That is done. Then by tele-
gram it is intimated that the offer is
accepted and the formal order will
follow. But, the formal order follows
three or four months afterwards. So
altogether for six to nine months the
supplier has to keep the goods in his
custody and the money is locked up,
because without the formal order, no
inspector will inspect the goods. There
is further harassment in the form of
inspection. Although there are minute
details regarding the execution of the
order, a column is not provided for
the consignee to state the date on which
he received the stores. Naturally, the
consignee does not state that date, and
for his not stating the date, the D.A.G.,
Calcutta, rejects the bills. I, therefors,
suggest that the department should
get the form for the inspection order
amended or a circular should be issu-
ed to all consignees to enter the date
of receipt of stores in the inspection
note. This is the experience of several
firms that I have come to know about.

Then there is the matter of sales tax.
All these goods are liable to pay sales
tax in Bombay, Calcutta or Madras,
and the agreement provides that the
Government will reimburse the sales
tax., The sales tax is paid; sometimes
it is levied but they are not able to
pay it because it amounts to thousands
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of rupees. The directorate does mnot
sanction this amount for months and
sometimes for over a year. I have
here some cases that I can mention.
There is one for supplies worth over
Rs. 3 lakhs on which sales tax was
due in the early part of 1954, but the
necessary letter was received by the
party in the early part of 1855, that
is to say, the party had to pay over
Rs. 5,000 sales tax to a State Govern-
ment and pay the interest on it for
one year. Afterwards, it was sanc-
tioned by the department. There was
another case concerning goods worth
Rs. 75,000 on which Rs, 7,000 was paid;
it has taken 11 months and yet the
letter has not been received by the
party. There is another case of a
similar nature; 11 months have gone
by and yet the letter has not been
recelved.

In this connection, I would make a
constructive suggestion. This sales tax
business is worrying everybody, even
the merchants and traders all over. 1
would say that if the party pays the
sales tax and gets the receipt from the
State Government and submits that
receipt, then the money should be im-
mediately ' paid instead of going into
a dispute between the State Govern-
ment and this Government whether
the sales tax should be that much or
less—I mean to say there is some dis-
pute between single-point sales tax
and multi-point sales tax. This is
very necessary. This is worrying the
merchants in every city in regard to
the supply of goods and materials to
the Government. I had approached
the Minister once and I was told that
what I am alleging is not right. But
I know for certain these things are
there. Indian firms are being discri-
minated against, the department is
favouring foreign manufactures and
white skins, there is trouble about
sales tax, there is trouble about getting
extension orders—these are all facts.
I would suggest to the Minister to have
a conference of these people once or
twice a year, bring them here, repre-
sentatives from chambers of commerce
from different trades like iron, steel,
hardware etc—about thirty or forty
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of them—and find out what their diffi-
culties are. May be the Ministry also
will be able to give them some advice
as to how to get over those difficulties.
Certain other Ministries are doing that
and this Ministry should also do it.

Now I come to another point, about
the prevalence of nepotism, not neces-
sarily in this department but in other
departments of Government with
which this department is concerned.
Now, an order comes, The specifica-
tions of the indent are such that it can
be placed only with one firm—one
make—and in that firm or their branch
here in India, there is the son of the
Chief Electrical Engineer or the Chief
Mechanical Engineer or somebody, and
he gets the order, that firm gets the
order.

[(SAarpAR HUKAM SINGH in the Chair]

Sometimes, it so happens that the
son is informed by the father that
there is an order for batteries that will
come. So the son cables to the office
abroad and the goods are shipped.
When the goods are on the seas, the
indent is sent to the supply depart-
ment, and the only people who can
supply immediately from stock are
this firm. So the order goes to them.
There are many cases of nepotism. I
am mentioning this not because I am
jealous of the son of the Chief Elec-
tircal Engineer but because we are
losing money in this way and we are
demoralising our people, This must
stop.

Last of all, I want to say something
about steam road rollers. Some six
years ago, our Government decided to
manufacture steam road rollers here
and they entered into a contract with
a British firm which allowed us to
manufacture‘the rollers by paying £100
royalty per unit. I understand about
a thousand of them were manufactur-
ed at a very high cost, practically
double the cost of those that used to
be received from the United Kingdom.
Then, someone realised that steam road
rollers had gone out of use all over the
world and they were using diesel road
rollers. Then the manufacture was
stopped. Then again, some officers
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got it into their heads that they can
revive it on the ground that diesel oil
is not available in the far interior of
the country, in the jungles where the
roads are being built. Immediately,
the son of a very highly placed officer
was sent over to that firm in England.
He was paid by the firm that had en-
tered into the “royalty” agreement.
He was there for three years and he
was paid his salary by the firm and
he came back. Now, it has been de-
cided to discontinue the manufacture
of steam road rollers. So, all that
business is flnished and the royalty
that we had paid came to somewhere
about Rs. 13 lakhs, and that ig gone.
I particularly want the hon. Minister
to explain to us how this happened,
and due to whose incompetence such
a thing was done. Knowing fully well
that steam road rollers were going out
of the market, that particular firm was
glad to get rid of them because they
had already gone into diesel rol-
ler manufacturing. So, what was
nothing but duds was thrown on
our government and our government
gladly took it up and sank nearly
Rs, 134 lakhs of the tax payer's
money.

I finally want to say one word ou:-
side of this supply wing. All that
[ wish to say is this. There is a great
deal of talk here about housing. I
have been just now told that the pur-
pose of industrial housing is to elimi-
nate the slums. In Kanpur, the houses
are being built five miles away from
the factories where the workers work.
They have to come from a distance of
five miles. What is more important
is the fact that in the factory premises,
whatever slum tenements they had,
the workers were paying only Rs. 2 or
Rs. 2/8/- per month as rent. But, in
the houses built by the Government
they have to pay Rs. 12 as rent per
month. It is impossible for a worker
to pay this rent of Rs. 12 per month.
So, what happens is this. Five or six
people join together and crowd in
that room, that little space, which is
intended only for one family. So, the
same slum is being created here in the
houses built by the Government.
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Shri 8, L. Saksena (Gorakhpur Distt.
North): Sir, 1 am very sorry 1 can-
not join Mr. Bansal in the congratula-
tions he has given to the hon. Minister.
1 have carefully gone through the re-
port which he has submitted. But, as
I said the other day in the general
discussion of the Budget, I judge the
progress from its rate and compare it
with our neighbouring countries. After
much searching, I have not been able
to find any such figures which could
compare favourably with other count-
ries, In fact, yesterday, the hon.
Finance Minister said that there are
no figures available about China. I
was really surprised at that, I
have got the figures. About housing, I
will say in China they have construct-
ed about 12 million square metres of
living space in the year 1854. I think
this is nothing as compared to Russia
where they have done about 72 million
8q. metres of living space. So, what
I say is this. We have to judge our
progress just in comparison with other
countries.

Secondly, everybody knows that in
every city the dearth of housing is so
very great that people are compelled
to live on the floors of the streets be-
cause they have no houses to live in.
Then, as my hon. friend Mr. Somani
said you have got yourself a scheme
for building houses for Rs, 12 crores.
I was in Banaras and I found that the
Improvement Trust put all sorts of
obstacles in the way of people making
or building houses, Unless the plans
are approved they will not allow any
person to build a house and they put
all sorts of obstacles in the way. So,
I feel that unless it is done as if there
is an emergency, unless red-tapism is
not allowed to interfere, we cannot
compete with our neighbouring count-
ries. Therefore, I think that the actual
progress that we have made is most
unsatisfactory and even our humble

Five Year Plan cannot be fulfilled in
this manner,

I may here give an instance of our
utter indifference towards industrial
housing. I am surprised that in my
State of U.P. there are large funds
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lying from the sale of sugar molasses
and it was decided that they will be
used for building houses for sugar
workers. But the funds have not been
released and if any millowner wants
to go ahead with the building of houses
he is not allowed to draw from the
fund and the workers are not getting
the houses, This red-tapism is some-
thing atrocious.

I propose to deal now with the
Supply Ministry. My hon. friend,
Shri Sarangadhar Das, just now gave
some reasons why we should not call
tenders in Washington and London.
I personally feel that this matter has
now become a scandal. In the pre-
vious years, we have had the jeep
scandal, the railway engine scandal
and all those things. Now, I am happy
that even our Indian firms have raised
their protest against this practice. In
fact, by inviting tenders in Washington
and London, we are at a great dis-
advantage. First of all, when we in-
vite tenders in Washington, we get
only the American manufacturers to
tender. We do not get continental
competitors or Japanese competitors
to tender there. The result is that the
Americans combine together and
demand high prices.

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): I only
want to add that factually this is not
correct, because the tenders called for
by the ISM there are generally on the
global basis.

Shri 8. L. Saksena: It is true but
generally we do not get tenders on a
global basis. When you invite tenders
for a specific thing which is manu-
factured only in Washington, generally
the Washington factorfes or the
American factories alone can tender.
They are not produced here and it is
required here then everybody can
tender. One thing may be produced
in Washington or America and if you
can have similar things produced in
Germany and Japan and then you can
have a tender on global basis. If you
specify a particular item nobody else
can tender for it What I want is
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that you must ask all the world
factories to tender and when you get
all the tenders you should pick and
choose, If you invite tenders in this
way in India, you will get things at
competitive rates and they will be
much cheaper than they will be if you
purchase them after calling for tenders
in London and Washington. There are
many firms having their agents in
India and if we can purchase things
through them, we will be at a great
advantage. For, by purchasing things
abroad Government are losing a lot of
income-tax, which they can easily
collect by purchasing things through
agency firms here. At present Indian
business houses are not able to com-
pete, because tenders are called in
Washington and London. If they were
called here, our industries can com-
pete with foreign firms who tender
and we might get Indian goods to
satisfy our needs at a cheaper rate.

The most important question is the
quality of the goods we purchase.
When you get things from outside,
they are shipped from there and you
have to pay there before goods are
shipped. After paymnet, you cannot
say that the things are not according
to specifications for your inspectors
who certified their quality had been
bribed and won over. This is one of
the most important defects of the
present arrangements. If you get
tenders here, they will have to supply
goods here and payment will be made
after we satisfy ourselves that the
goods supplied are according to speci-
fications. It has been our experience
on many occasions in the past that
things purchased from abroad have not
been to our specifications, or satis-
faction. A lot of valuable money has
been lost in these transactions. The
inspectors could either not see them
properly or, they were bribed when
they certified them. For example, we
suffered considerable losses in wheat
purchases from America.

Mr, Chairman: The hon. Member
must at least look to the Chair some
times.
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Shri 8. L. Saksena: I am sorry, Sir.
Then again, the delay that ensues in
purchase by the Supply Department
is very great. In fact, the Railways
do not purchase much of their require-
ments through the Supply Depart-
ment, because they are not able to
ensure supply of things in time and
if they depend wupon the Supply
Department their whole programme
would be upset. The Supply Depart-
ment is perhaps too bureaucratic or
red tape ridden, with the result that
deliveries are not made in time, or
according to schedule. I, therefore,
think that the system of purchasing
our requirements in Washington and
London should be given up, and
arrangements should be made to call
tenders here and also to have
deliveries made here. Our prestige in
the world market is very high now
and if we do not close our eyes to the
Soviet bloc, there will be good com-
petition and we can get our require-
ments from the cheapest and best
market in the world.

Then, Sir, I come to the question of
staff. The other day I was going
through the telephone directory and 1
found at least the names of more than
a hundred people mentioned there
under the Supply Department. In fact,
this Department was created by the
British Government when there was a
great cry for the purchase of Indian
stores. It was originally called the
India Stores Department. At that time
the staff was small; there were only
one Controller and thirty-six clerks.
The idea underlying the creation of
this Department was to purchase
Indian goods. Now, I do not see any
reason for the continuance of this
Department. If the Railways can pur-
chase their requirements direct, I do
not see any reason why the other
Departments cannot do likewise. If
the Departments can be permitted to
purchase their requirements them-
selves, the staff of this Department can
be reduced. In fact, individual
Departments will be in a better
position to purchase their require-
ments. Much of the functions of this
Department shouid be decentralised
and many things which are purchased
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through it should be allowed to be
purchased by the Departments them-
selves direct. Of course, the Supply
Department may continue to purchase
those items which require specialised
purchasing agents,

Now I come to disposals. This
section has continued to exist since
1954, Ever since 1947 when I was a
Member here, repeated assurances
were given that this section would be
soon wound up. Still the Disposals
Department is going on and they have
now got Rs, 14 crores worth of goods
still to be disposed of from other
Government Departments. I think it
is time this Department was wound
up. My own information is that it is
not functioning properly. Many items
which are sold by the Disposals to the
merchants as unserviceable scrap, are
purchased by Government themselves
at enhanced prices from these very
merchants immediately after.

Shri D, C. Sharma (Hoshiarpur):
This is something extraordinary!

Sardar Swaran Singh: Is there any
particular case in the mind of the hon.
Member?

Shri 8. L. Saksena: I shall give you
some cases, if necessary. But that is
my information from very reliable
sources.

Then I shall say a few words about
the system of calling for tenders for
supply of goods. From my experience
as a Member of the last Parliament, I
can say that there are two depart-
ments which are full of corruption:
one is the license issuing section of the
Import and Export Department and
the other is the Department dealing
with the placing of orders by the
Supply Department. I am very sorry
to have to say that things in these
Departments are still going on in the
same way. Tenders are invited and
they are only accepted after the people
who have the power to grant them
are satisfied. In fact, I know of
tenders which were opened as long
back as six or seven months and still
they are pending, because the officials
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responsible for accepting them are still
waiting for the black money. If my
hon. friend wants particulars, I am
prepared to give him the information
confidentially. This is the biggest
den of corruption and I think it re-
quires a very strong hand to clean
this augean stable. Now in the new
India that all of us are trying to build,
we must not be afraid of anybody and
we must be strong and strict. Un-
fortunately, there are many persons
who are doing regular business of
securing orders for industrial firms
from the authorities in the Supply
Department. This is a matter which
requires a full probe: as to whether
orders are not placed after all the
intermediaries are satisfled. This is a
scandal and must be stopped.

I do not wish to take any more time,
because I find there are several friends
who are anxious to speak.
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feaeae f1 fedgags w3 & )
qIF %§ ¥ g 9w 73 fedAwanw
g g @Y fRe 627 fF gy ¥
ATEN ¥ fEar | # wRE ¥ w5
AT Tt § i o e w1 e £
TEAAE 7 agq qOd & A KW fwar
¢ wow A fafefesw #r awg &
& AE W 29T AT |

A% A% qreT a7 grafew & ;R
H oo SO ARATE | @ gard faar
g1 ff TR w1 @ A EfEam
HE[T FAT7 7 0 &, T W A%
AYe & gEL % T¢I q 9qT oo g
f& @iy a5 30,000 JAATT T & |
& aga waw & g g g fe sfax
7z fa7 F\F9T M TF T ATH AHTA
&7 9E4, g wHar fow @ fe o
% AR ¥ fog s grve Forady fag
a9 O fowme v@ & fe SEwy
ofefere=fr are ag) &, ag s 316 ¥
Y wwar | Sud 7 w0 § w9 @A
&1 a7 ar &fogd | Iw av EAT
grfar wwaw 3w agl grit ax av
g AT HIAT F1 3F T@ ¥ Tl §<
A, A ATF A § W IR @A
g1 wraq Y A oy ot g 7
T T FT 6T § ! [AH qETATH
TET & AT H OF T AT F@AT |rgar
§ | T qgF A I § WK IA®
Ty ¥ gy &gy own ¢ e ww oW
q¢ §iw far g wr ¢ fe e e
TEAAZE T A H TG £ T Al
IR TAGT IAAY AT KX | AW
wHAE § 5 ag v sfagaa 51 &
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¥ it 4 FrweT B ot a% gawy
v ffeew & @ s mr o
& 9 a% @ 9T 19 faw g9
@M g eF dar ww e fr fyan
TAFRE B BYE qF AAT 0T )

2 .PM

YR | Ty g fafaedy ot wi
T 97 qEieerdT & f g ey
tw fafrst ¥ 9 g7 | 7w IwiR
a0 g fie 9% F woge § W A 7
7 & § 7 79 fafaet a1 = =ix
T & 1 UF geE Y vk & for e feg-
A N @ T g9 ¥ fad weara
TAAM ATGT | o GHT EY AT AY 0T
qE WEET T 6 9N FT TS &qA O
g mar o v qar s fE
srafafes &z @ g ¥ §1% s@r
2 T ey ¥ agd aET aEw fedr
% T &2 K 7T K H @ T HY
STHITE T ¥ wifee o w55 )
afeT & & a1 F U6 9 ST
TEATE | W W ¥ a1 w1
AE AT IATX T AEAT & qafcas
Tgw fear w1 g 3 & Afew
T # dfeweree 7Y § v wftr w=ay
g ¥ fedow v fav i o &
vz federy aoftm & sqwfees oo ager
scfammod | dwr W A §
2 7 e g g T ot feed W
o & af@ fv e & w=e faar
T |

7 foq woea & fagd arow aw
P AT A FG NI AT | F o vA
g ¥ ardE w% gadr o g
| TFT 49 ® OF IEIT W QAT
forgiw famemd | 8o & ST AW
T ¢ 37 9 Forqoite 7 WA e gefe
TF & WX N 55 f 3% 919 agi
TFEA 9T A=T 97 ¥ §g ;O fwmm



2889 Demands 22 MARCH 1955 for Grants for 1955-56 2890
[dfes argx zre writ)
3 3 Y FT Igr § fr g S ¥ |
QEYR ¥ TR I FLEIT qIgE & AV
Rfedae & T uF o &y o e g % g el | T W e

¥ wprTa A€ frod smEn ) ww o
%Wt?oommﬁﬁﬁg
X ag uEiw W fr fmfreecamad
& fY ¥ FIOF ¥ WA I I AT 7EN
T, IEET HTE A EY Y TE )
7 aury fafreed & qmv @R, s
qTE ¥ v fray, qorgeTy St & e
m, Fifafaias ot & q @ fady
7 oft I ot #F avE #1E e
¥ fean, feft & W oS aw A Gy
# aY wgan g fr wiife & a9 w9 9,
qeftae & A1 g9 €, TN @@ 9, %
qrg ®1E aea 78 4 1w ARy I
ach fedy &7 g =Y 9T 0 gaer
T wgrT 91 e A sfez /v Y
9T TR ww fad omEe 1w Ag
| 1 ® ¥ g% IA% @ s
fa#T WTHEAT §,000 % &I g HIT
formY maage waf Ay | A sifwe
A M ) T oAwew @ wEa
g o € 5 o e w9 ¥ swwEr
feaarie wfow 7 w9 Sfew ma ot
Ty g A fer g A fear
fiF @ o & fw fiw T Wi
e T B Y & ¥ A W
ot | 7 AR 2K g2 WREES ga A
fragefier § Wk & 90 ™ W
¥ fegm & ol § F1v R & wifaer
A AT T | WET A B TF
w wfgd | T ¥ @ AET W
WA dar g § W T A9 w1 g
FTETARRAREFETER L | %
areX g4 Y o< ¥ qrr o ¥ ey
T8 & g oY el wroET aTew o ferawa
Ffghdmoamd fawd

& e & femgmw ¥ whw 2 & o ok
WY WY AW A A | e #
fed ™ AR F ook U, SR X
wrer &fFT W AogE g & 1
T AW T F N & A FET v
& fir 7g weirifae = o e T
T TR AT T AW {5y gy
F R | T A qrEE o e
# g s W e § R 7w -
ew w17 ¥ wur gefawa ey 1
s ot qonifew far s & oW W
Tfade 7 5X& IR GETST fEar
T @ & 5 s e g R oway
FTit ®7 W F wfaRd g @ AR
WW ﬁ, L0 @fqﬁ@mw
@ | gufed 38 s & fr refire
e q, o ¥ 5w R @, o
TiE e @ Sy QU w7 fR-
Tl wE W 9 T T & W W A
N I dRfew W g owow 2
W AT AIE & I HT WO AT Nifepz
N dafm T g @
arw fdfafeeam ferddz & oy oy
T A & A F § Y & sa¥ fog-
T qag & w1 F s
Tea g fiv a5 ot wr awd g
T WY It } &l o o ¥
T F T WY T g Nfad
foaa W wwmT wE @ & e oft
wiw fofafrien foadde ¥ v
weit F ¥ ohfwd i grafeT e
T § AR B g wE R
#r wmfex s 90 ¥ faerer %
I fipgr T Wr & SW ¥ TR orag
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FaR QM 7 oad v E
f& ag darer stelt o fafaedt w71 7
§ afes arlt aoide #1 2 W I
T 9T T S A0fEq | 7 TEdRe
FT 78 F 37T HoET v § R axg
¥ grlt R W ATRTIATE g
ST qg 99 7€ qHAY | Tw T
T & fF W Yo—Yo ®AT TWAT
I8 o fegqioger v @ &1 W
WA X AT I FATTT &G |
YT X TF ATy w7 o e faeelt &
AT} A ARAT FA § TR TE
feadee qmm T T A8 | dwT E
¥ AT OF @ ¥ QAT AR GRA )
=y oF a1 fergdrar w1 wmem g @
AR gae ot & TTEH qo & fod et
T w0 oft I dr ¥
# WUt FwoEE ¥ qX 99T T E R
S wY o que & off gaie A
AOAFT@NAT | WY ITY & &7
T %o TH X AW F WTET AT A
e At & 1 o9 i 5 g 9
a T AT 91 fF wRe we oRd-
e &7 a8 wree @ R AT ¥ WA o
T ¥ v Agf € | WY e & g
q 9 | WA 9T e fed 9 99 Wy
qU g | WK & araE 9 qrfear-
7T ¥y frdt md ¢ Q2 A fied oy
ar wy & $E FwFT T@ @ oAt |

AW & N wE oW
wr g T AR A A wh wEe
MR d TR ITEm A g
e T, e arer & fow forpoh
q T IE g0 @ W forer e
7 feems wraar awwT Saw fdfafa-
Zaw 7 fren fr ok se% X F a0
gariw & wf W 9w 9% qarw SfAS
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g wolfaa & ot
T TyEdr e /@ fofefedaw
femddz & & o & o w3
qT AT 797 §< frd o1 fad s
W T AT & OF St A WO e
7 e § W g7 St R OF Age W
FaC o wfow F war & 9w A1
fear sOFg 1 # / oF qoidw ot o
fF @ wflw ov feedew o= #r
Famar ard W frer e W e
#1 9T H T Es " § 7 I
faar og oy ff 2 o feasws
I R R g3 W R @ |
W a1 78 o fdfafeeem feurd-
Ao FR ASH w ¥ fF
Tgt 7 feqedes qTa=g %) TETET AT
T T% Iq THT F a F a7 A
T sr @ & & wEw ¥ A9 W@
g fr o st & wwe fd @ @
It ot o & 2 & o Y oft =g
A WIOH! FEieeRd FRRT | W
FHAG 7 &, I AT NfEE A7 AT
RIGIHATFT T E, W9 & WA
a1 awArE 7@ g | F weR W
HHIATA & 7R a7 HT I H{ A |
IT AEEI ¥ WTE qrH STHr e
AT & | WA Il qee & fqg F
TG TE WEgw | F A o gelr wn-
fraifras ¥ @ g 7 g
gt €, auEe € & Wow e
A& Fm

¥ oY frardr o ag s ferm
H I &t aT% & qg A FAT AT
fir oY qwivte wred AR fed & S ey
qor #Y 1 W TR et Afad forw a3
# Wk TG ¥ Awfaw www wiwww
@ F ) sk fordde & e §
afrr areft ot & 1 W qre age A
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[ dfem sm% 2w WA

afF o § for & wm @ fas
%y &1 for w1 W qEnRe R
T § I AW A OERT ¥
FET § WK TEAE & GrECH
T gOd AW g mEARIWE
w2 7 9 Hfog fs oY agt s Imar
£ Jab fawe TaTHe a1 . WHET
T FwAT E |

o fiwr & W 7 FTAT T
7| TEEEFAAE | WY &
w1 &% & e fear 1 feelr |
Tz w1 S fawr & | WO =
# qrs fd | * ag AEAT g )
o W faw Y fadwe wfadt & gt
faar a1 | Iw XA F e A ¢ fawa
¥ & ff 9% &nF F WA 19T 9@ )
# v &7 o € g g forae fe
wr§ W wwar § | F AW AT
! WUR WG THTAT A HE A AE
@RI IEANE | WFF
T IawT faefes &Y ag # wEav g |
forg far WY I TEET B THTT F97 F
w? ¥ fad &t 99 fer & gy e
AT ST W @ T W@ E
¥ & ag & gwwe a1 5 wiw T
SR FAFH S FCITR AT ITA Y
WA §Y &W @ A ¥ $ES W
¢% & gt fF & weh 0 T
% | g @ I Thw wefral & |
frgran gt w1 a@TE g fr g
R FrES qT #w fzar o fis ¥ aedr
TofY Y GuT T W T | I F T
fordt mr @ forer ST QO AHTEET
w# fear war WX I T T X EE
foar AT § | W IO W W A
7g g1 Wigd ff wra ST Wl
SETT T HT @A ¥ fod &, 7 e ey
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H9A TR 0T & [P § T &F 1
TTH! TAE FTE | W &9 FOAE
¥ qg Rawq ¢ & ww 36 g 39w
oY HEHTT AT H 2T AZY & q% av
g HW F@ICH §, T A qg W §
fe Wy q@ & 7 @A &, qW w9 &
HR A &, W T8 7 FY, W 79 A
T % gl fF & woedt Ooft 7w
% | W R A W wEE
wegr & afveqm WEw A W@ W W@
Lrc i |

T WOHIST ¥ 919 § WO femw
# od F& ff o9 v ¥ w7 guw
78 3=z at fa=r $ifod s wow o
R f6d & & QX gt | 9wy faeelt
€z qU it | WH d ®
o & | famr ®YE T A fied g2
WY gAY 78 el % awa § | wf®
ag waer st fafredt & qafers
¢ wied 4% 7 w= aw wrowy fas-
T § us fed

Mr. Chairman: Shr¥ Tek Chand,

Sardar Swaran Singh: Only less than
half an hour is left now.

Mr. Chairman: 1 wanted to accom-
modate one more hon. Member if the
Minister would agree.

Sardar Swaran Singh; If that hon.

Member takes only five minutes I have
no objection.

Mr, Chairman: Yes; the hon. Mem-
ber will only be given a few minutes.

Shri Tek Chand (Ambala-Simla):
Sir, at the fag end of this debate I am
deeply grateful to you and to the hon.
Minister for giving me a brief oppor-
tunity. I felt like offering him my fell-
citations for the good work that he has
done, but I will not choke him with
an over-dose of sugar lest it gives
him an Indigestion of self-complacency.
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He has referred to one or two matters
which I shall deal with, He says there
is still a pressure of accommodation
in Delhi and he is making efforts to
relieve that pressure. I feel that there
are a number of places—what to say
nf pressure—where properties remain
untenanted and unoccupled with the
result that those towns are gouing to
rack and ruin but for the fact that
they are not being tenanted. If the
Government diverts its attention to
those sub-towns on the healthy hima-
layan fringes,” it will be relieving con-
gestion here and helping the people of
those places which desire that larger
number of population should go there
In particular I wish to invite the Mini-
ster’'s pointed attention to the town of
Simla. That queen of hill resorts,
which, as a result of inactivity of the

State  Government—State Govern-
ment I should say becausa
there are two  State Govern-

ments—Himachal Pradesh and Pun-
jab—and as a result of inertla on the
part of the Central Government, is go-
ing to rack and ruin., That beautiful
town is going to ruin because suffi-
cient number of government depart-
ments eould not be sent up there in
order to occupy crores worth of house
property belonging to the Government
of India as well as to the Government
of Punjab. Besides, there is so much
private property lyilng untenanted
there, waiting for tenants and which
will not be tenanted unless Govern-
ment decides to do something in the
matter.

Apart from Simla this is the sad
state of virtually every hill resort,
health giving sports where people are
not being attracted because of the iner-
tia on the part of the Government.
Whether it happens to be Mussorie,
Kasauli, Dagshai or Dalhousie, the
houses of these pretty towns are there
remaining absolutely neglected. They
ought to have been properly develop-
ed when they would have attracted
hosts of tourists and thereby put lots
of money into the coffers of the people
and the Government. But, this is the
state of affairs. In the short time at
my disposal I want to implore the hon.
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Minister to devote some thought and
attention to this very vital matter.

There is one more point and that is
regarding de-requisitioning. It is state-
ed that this policy of de-requisitioning
is being pursued and so far as many
as 30 houses have been de-requisitioned
I think the Government at the Centre
will certainly beat even a snail if there
was a competition as to the slowness
of the pace. This matter deserves to
be attended to at a faster and a speed-

ier pace.

Regarding supplies I have got one
short submission to make. It is stated
that some sort of careful screening
goes on. Well, ‘screening’ is a very
ambiguous equivocal word and I am
frightened of it. I hope ‘screening’
means scrutiny rather than ‘conceal-
ment’. But, look at this curious screen-
ing which is very desirable and which
goes on. Kindly turn to annexure A
on page 33 of this booklet supplied
by the Ministry which deals with im-
portant purchases made abroad as well
as in India. I find on thig page, item

20—foodstuffs purchased by ISM
at Washington are to the tune of
Rs. 5,18,00,000 and from London

Rs. 8,05,00,000 worth of foodstuffs had
been imported. No doubt, this report is
skimpy and there may be many details
missing, but I am amazed to find that
from America this country needs food-
stuffs of the value of Rs. 5,18,00,000
and England supplies to this country
foodstuffs to the value of Rs. 6,05,00,000.
What are these remarkable foodstuffs
which the poor people of this country
are consuming and which are being
manufactured there. If the reference
is to tinned fish and other finned goods
I hope we are far better off without
their tinned stuff. I hope the hon.
Minister will look into this matter. T
suppose this is not one of those ‘scre-
ening’ things that are being done. I
would like to enter behind the screen
and find out what are the foodstufls
worth several crores that are being
imported into thjs country.

Lastly, Sir, there is something said
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:about explosives and something about
petroleum. Regarding explosives I wish
to say that Rs. 14 crores worth of ex-
Dplosives for blasting have been impori-
ed. They were absolutely necessary and
one and a half crores has been blast-
ed In mines and quarries. But, I do

hope that surely our resources are not

altogether bankrupt with the result
that we cannot manufacture these
explosives.

I do wish to plead from the point of
view of sportsmen that the prices of
cartridges for short guns are absolut-
ely prohibitive.

Regarding petroleum there were
surcharges because of the high charges
of bringing in petrol from places far
-oft. It is high time when we should
be able to produce our own petroleum
tankers so that we may be able to im-
port all our petrol in our own tankers.

With these remarks I conclude and
I thank you.

Sardar Swaran Singh; Sir, I have to
thank the hon. Members who have
given thought to the various problems
that face this Ministry and most of
them have been good enough to shower
some bogquets, although I am fully con-
gnisant of the brick-bats too. But, I
must say that most of the important
.aspects that are handled in this Minis-
try have been touched upon in one
form or another, Some of the sugges-
tions that have been made, in a
constructive spirit and I  greatly
value these suggestions. I  wiil
try within the short time at my dis-
posal to reply to some of the points
that have been raised and if there are
some questions or arguments that have
been ralsed to which I cannot give a
detailed reply, 1 want to assure the
House that it is not because I do not
attach  Importance to them, but the
short time at my disposal is respon-
sible for such a shortcoming.

I heard with great expectancy the
opening remarks of my hon, friend
Shri T. B. Vittal Rao. When he des-
<ribed the Central Public Works De-
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partment as a department of colossal
public waste, I was expecting that he
will make some suggestions for cutting
out that waste. I was imagining that
he was going to suggrest that either the
pay scales should be revised or the pay
should be reduced or some other eco-
nomies should be  effected. But, I
strained my ear in vain because no-
thing of that type was suggested. All
that was saild about this Department
was a repetition of what the hon. Mem-
ber was pleased to say at the time of
this discussion last year.

About the grievances of the work-
charged staff, the question has been
before this Lok Sabha on occasions
more than one in the form of questions
and answers and in the form of dis-
cussions. The basic thing behind all
this criticism is the difference in the
service conditions that obtains between
the employees of the work-charged staff
and the regular permanent employees
of the Government whether in this De-
partment or elsewhere. If the terms
and conditions were exactly the same,
this name “work-charged staff” will
not be there and they will be like all
other empldyees and normal rules with
regard to all the amenities by way of
leave, by way of allowances, by way
of gratulty benefits, will automati-
cally apply. There is a certain
basic difference between the terms and
conditions of service of this staff as
compared to the permanent staff. As
I said last year, the real question is
as to how much out of this staff could
be made permanent so that the frac-
tion or portion that is made permanent
will automatically get all the advan-

tages which are enjoved by the
members of the permanent
services, Then, this criticism

will obviously come to an end. That
visualises that there 18 a constant
work-load which justifies the absorp-
tion on a permanent basis all the
members of the work-charged staff. I
submit that the basls of such a pre-
sumption is incorrect and it will not be
wise to commit the finances of the
country in a way which really is not
justified. So long as that distinction



2899 Demands

is uaderstood, every effort is still be-
ing made to improve the conditions
under which the members of the work-
charged staff carry on their duties.

A number of points have been raised.
I do not propose to go into the details
noticing each point. But, most of the
points that have been raised are con-
tained in the various memoranda that
have been submitted from time to

time.....

st do Two wwwiw  (aenge-T g
e witat): gheat it whegee
eTE AW H Wy g T ¢

Tty Agtyw o ome, AmR, A
wrer, tataeer amw st @t w5 wyw ¥,
w¢ @4 ¢ ol wmwt g

st dfto gwo wndw : AT T

Sardar Swaran Singh: I can assure
the hon. Member that the work-charg-
ed staff of the Scheduled Castes as also
non-Scheduled Castes are treated on
There is no discrimination

a par.
against members of the Scheduled
Castes even where the work-charged

staf! is concerned .

I was submitting that the points of
grievances which have been put for-
ward by the hon. Member have been
culled out from the memoranda that
have been submitted from time to time
by the associations which represent a
certain section of the Central P.W.D.
work-charged staff. These points have
been examined from time to time.

With regard to some of the sugges-
tions that had been put forward and
which, on examination, were found to
be reasonable, action has already been
taken, For instance, my hon. friend's
information about the expensive loca-
lity allowance for Mandapam in South
India was a little stale because that
allowance has already been sanctioned.
Probably his informants have not given
him the latest information on that
point. Then, again, the house rent at
Konagarh has also been sanctioned.
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This was also one of the demands. The
merger of half of the dearness allow-
ance with pay in accordance with the
recommendationg of the Gadgil Com-
mittee has already taken place. That
has been appreciated by the members
cf the work-charged staff, I was men-
tloning these points only to indicate
that we do not wait for these points to
be raised in the course of a debate, to
examine them. These points are be-
fore the Government from time to
time and we have been examining
them with the greatest sympathy. I
may also assure the hon. Member that
the same amount of sympathy will still
continue to be shown towards the
various demands or grievances that are
put forward from time to time.

I may also submit that a fairly rea-
sonable proportion of this work-
charged staff has already been made
either permanent or semi-permanent.
As many as 2529 members of the work-
charged staff have been made perma-
nent, and 2516 of the work-charged
staff have been given the status of
“semi-permanent” as a special case as
this point was urged on occasions more
than one by the associations. I can
say that there 1is still a fairly good
proportion, practically a half, of the
members of the work-charged staff
which is temporary. But, as I submit-
ted, when the work-load is not a con-
stant factor, it will not be very wise
to confirm all of them on a permanent
basis and take them on the pay rolls
of the exchequer, because, that, I sub-
mit, will not be in the interests of the
country.

I may also add that so far as other
reasonable facilitlec which might make
the working conditions better are con-
cerned, the matter has been engaging
our attention from time to time. The
paying of reasonable expenses by way
of travelling allowances or payment
of expensive ~locality allowances, pro-
vision of accommodation at air ports
where it Is not provided, also provi-
sion of suitable medical facilities—
these are points about which decisions
have already been taken in a favour-
able manner, and where the declsions
have not already been taken, steps will
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be taken fo expedite appropriate de-
cisions. I would submit, therefore,
that in this background, the prelude
with which the hon. Member started
by using that fairly stiff expression
“a colossal waste” certainly was un-
justified and he himself was not good
enough to suggest any way to remove
that colossal waste, He added a minor
point and raised the question of the
non-observance of the rule of transfer
after three years of service at a parti-
cular place. In a department like the
Central Public Works Department
most of the work is concentrated in
Delhi, Secondly, there are certain
types of employees for whom there
is no- work outside Delhi—for ins-
tance, the huge number of employees
in the Horticultural Department or a
large number of employees who are
employed, for instance, in the Rashtra-
pati Bhavan. The work-load that is
handled by the Central Public Works
Department outside Delhj is not of such
a proportion that we can find suitable
work, appropriate work, the right type
of work, the type of work that he is
doing here at Delhi, at places outside
Delhi, but within that limitation every
effort is made to enforce this rule un-
less cxigencies of service required ac-
tion to the contrary.

So far as my memory goes, none of
the other hon. Members had said any-
thing about this work-charged staff,
and I will now pass on to the question
of housing.

A number of hon. Members have
discussed this jmportant question. The
pattern that is emerging as a result of
the implementation of the wvarlous
schemes can be looked upon with a
certain amount of confidence. My hon.
friend who was quite lavish, in the
shower of brick-bats was extremely
critical, :by the comparison of figures
and he said that figures of construc-
tion should be compared wih a country
like China and he also added, perhaps
with a country like Russia. I have got
nothing to say against those countries
and I do not want to critise any of
their policies. If they are geing ahead
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at g greater speed, I wish them even
still greater speed. But I do submit
that this comparison of conditions and
figures should be on a comparable
basis and not on a theoretical basis.
For instance, in g country like China

a particular type of institutional
set-up is functioning, a unitary,
highly centralised form of

Government is functioning. I do not
go into the other political aspects there
of, but to cull out figures from the re-
ports of the Central Government there
and to compare them with the Central
Government's figures here where we
are functioning under a different pat-
tern, is to say the least absolutely un-
justified, because the housing activity
in India is not to be judged by what we
actually produce in the industrial
housing sector or the housing that we
put up for the Central Government
employees, or even for the rehabilita-
tion housing. The figure which he has
in mind when he talks of China should
be compared with the sum-iwtal of the
entire housing activity that is going
on in the country, both in the public
sector at the centre as well as in 1the
States plus the huge private sector.
That makés all the difference., To
pick out just one item from here and
to compare that China has done so
much was not a very happy way of
jumping to conclusions. Essentially, the
housing in India has been carried on at
a very huge rate in the private sector.
Private houses all over the country have
sprung up in huge numbers. I am
sure even in his own State they have
come up in very large numbers.

Then again..,

Shri 8. L. Saksena: Have you got the
sum-total for the whole country?

Sardar Swaran Singh: That could
be reserved for some future discussion.
Now, I am replyilng to what he has
said already. I cannot go Into a sort
of supplementary debate.

I was submitting that this compari-
son was absolutely unreal.

Then again, he had some grievanee

about the non-spending of some Sugar
Molasses Fund. That is g matter



2903 Demands

which is being dealt with by the
Uttar Pradesh Government, and I
could not say anything in favour of or
against it.

Some of the hon. Members includ-
ing Shri Somani have pointed out
about some administrative difficulties
or obstacles that are being experienced
in the implementation of the housing
schemes in the industrial housing sec-
tor as also in the low income group
sector. I would not have bothered this
hon. House with any details tut I do
want to place before the House the
administrative structure under which

we are functioning. The construction *

of these industrial housing tenements
Is the responsibility either of the State

Governments or of the employers
or the co-operalive societies
of the workers. Therefore, we

have primarily to depend upon the
administrative structure of the States
or in the private sector, whether it is
that of the employer or of the employee.
In a way, therefore, our progress also
is contingent upon what others do, and
we cannot be flogged for something
for which we are not entirely responsi-
ble. Now, the Budget provisions were
made on expectations that in the coun-
try such and such g number of houses
would be required. So. in the indus-
trial sector the expectation was that
the employers would come up with
schemes covering a particular number,
the State Governments would take ad-
vantage to a certain tune and the co-
operative societies of the workers
would take advantage with regard to
a certain number. If that expectation
has not been fully realised, it can be
explained on two grounds: either their
requirements, on scrutiny, were not
found to be of the saié order as we
originally thought or originally esti-
mated, or {t may be that the natural
inertia that we unfortunately find
when any new scheme comes into ope-
ration either in the employers’ sector
or employees’ ig responsible for that
short-fall. But it i{s not something
which we ourselves have to do and
which we have failed to do. We have
to cater to certain needs and demands
which have to come from other sour-

11 LSD —3.
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ces and if that demand has fallen short
of the original expectations, it is not
something for which we could really
be blamed, unless it were pointed ewut
that while dealing with those various
schemes coming from the varlous
sources we have shown any slackness.
I can say with a certain amount of
confldence that our handling of these
proposals from the States, from the
employers as well as from the workers
has been very expeditious, and I act-
ually want to pay a compliment to the
Housing Section in our Ministry, who
have evoked considerable amount of
enthusiasm, and have also produced a
certain amount of streamlining in the
States also, because this was a new
subject for the States, and the States
had to be given all the help in building
up a suitable organisation for utilis-
ing this assistance. I am glad to say
that the 50,000 and odd tenements that
have been sanctioned. out of which
half the number has actually been
completed, is a fairly good progress.

Something has been sald about the
lapse of the budgetary provisions.
That I3 u matter which comes up for
discussion not only in this Ministry,
but in other Ministries as well; and
the Finance Minister had to say a lot
about that while replying to the gene-
ral discussion on the Budget yester-
day. In this particular case, the actual
shortfall has tc be properly appre-iat-
ed. Our payments to the various
constructing agenclegs are made accord-
ing to a phased programme dependent
on the stage of construction. It was
easy for me, {f I were keen only to
produce some figures, to have made
all the disbursements {0 the States or
the employers or the workers' co-
operatives, and then come here and
say, I have gpent the amount. But I
have not done that, because I was
more keen on the houses coming up
rather than merely showing on paper
that I have spent that amount, There-
fore, my commitment is there, and the
remainder which is being surrendered
now will actually be utilised for mak-
ing the payments as soon as the tene-
ments reach a particular stage in their
construction. Therefore, ‘his shoréfall
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{Sardar Swaran Bingh]
has really to be viewed in that context.

[Panprr Tuaxur Das BHARGAVA in
the Chair]

The new scheme in regard to low
income group housing has been
examined at some I by the vari-
ous hon, Members. All that I want to
say at this stage is that we have just
introduced it. The funds at our ais-
posal that we can spend on this score
are not unlimited. But I am sure that
with the resources that are available
to us, this scheme will really produce
the results, and the enthusiasm that has
been invoked in the country will be
fully justified by the results; and I am
sure that there will not be any dis-
appointment on that score.

Bhri P. N. BRajabhoj: What about
housing for the poor classes, i.e. the

Scheduled Caste people?

Sardar Swaran Singh: So far as the
Scheduled Caste people are concern-
ed—I am grateful to the hon. Member
for having reminded me of that—in
this low income group housing scheme,
there is a provislon under which the
them. That was a deamand which was
municipal authorities and local bodies
can construct houses for their sweeper
employees, and the Centre will assist
put forward from a number of States,
and I am glad to say that the low in-
come group scheme has been extended
to cover the case of municipal emplo-
yess, particularly the low-paid staff;
and I am sure that the municipal
sweepers, moét of whom would be Hari-
jans, would derive some benefit out of
this.

Shri P. N. Rajabhof: What Is the
definite amount? That {s what I want
to know.

Sardar Swaran Singh: I shall be
able to give as much amount as my
hon. friend can persuade the muniod-
pal committees to ask me to give. He
need not waste his breath for convert-
ing me, bacause I am already convert-
ed. He should really persuade others
to take advantage of this scheme, and
not merely go on in this manner and
a8k me to make commitments.
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Actually, in the low income group
housing scheme, where there is pply
a cending of Rs. 8000, there is no limit
by way nf any minimum.
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#hri P, N. Rajabhoj: That was a

" vague reply.

Sardar Swaran Singh: I was saying
that so far as the low income group
housing scheme 8 concerned, Rs. 8000
is the maximurn loan that can be given,
while smaller amounts of loans depend-
ing upon the local requirements can
also be given. From fhe very nature
of things, Initially, more .congested
areas have to be tackled, but there is
nothing in the scheme which confines
it only to cities. The Harijams and
others of even the poorest clasg can
take advantage of it, if the State Gov-
ernmenta put forward concrete schemes
whereby they can acquire lands. give
them plots of land, and then give them
money to flnance the construction of
the hauses that might come up on those
plots of land.

Then, something was sald gbout ru-
ral housing. My estéeemed friend Shri
Bansal was showing some anxiéty about
the outcome of the pamphlets which
hiéd Geen promised to be published. 1
think one of these pamphlets has al-
ready been published, and I will place
copies of that in the Library of the
House. The printing and the bringing
out otﬁthe other pamphlet also will be

ed.

About slum clearance, the scheme as
it exists today does visudlise the giving
of mssistance by way of long term
loans to the various State Govern-
ments, but the State Governments have
not beeti able to utilise that, because
they feetl that a quantum of subsidy
should be fhere. So far ag the general
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question of the slum dwellers getting
advantage from the industrial housing
scheme, from the low income group
bousing scheme and from the other
general schemes, is concerned, that
indirect effect is there, But to tackle
directly the slums without subsidy for
putting up the alternative tenements,
the State  Governments have
indicated their inability; they have ex-
pressed their inability to go ahead with
the direct slum clearance schemes, un-
less some element of subsidy were
there. And on that point, the discus-
sions are still going on, and Govemn-
ment have not been able for financial
reasons to agree straightaway to give
subsidy for this thing; and it is consi-
dered that we should wait and see
what the effect of the implementation
of the other schemes would be on slum
clearance. But the matter is not finally
closed, and the matter is still under
discussion between the Finance Minis-
try. the Planning Commission, and thig
Ministry.

I would like to say a few words
now. with your kind permission about
certain points that have been raised
about the supply side, in which a num-
ber of hon. Members have shown in-
terest. The functioning of the supply
organisations abroad, whether it ig the
ISD, London, or the Supply Mission,
Washington, has come in for a certain
amount of criticism. [ submijt that
most of it is based on a slightly wrong
aporaisal of the actual functioning of
these organisations.

It is presumed in those criticisms that
automatically a thing is sent atross
either to London or to Washingtan for
making purchases abroad. That I
submit, is entirely incorrect. My hon.
friend Shri Tek Chand talked of scre-
ening, and said that screening is essen-
tial. When any indent comes to the
supply organisation, it is screened in
the sense that a scrutiny is held to find
out whether it cannot be procurad
from Inside the country; if the conclu~
sion is that it can be procured from
ingide the counfry even though by pay-
ing a slightly higher price, it is.not
trangmitted across either to London or
to Washington.
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It is after the scrutiny that a certain
indent is sent across for procurement
of the stuff abroad, It is significant
to note that noas of the hon. Members
has been able to point out that any-
thing has been purchased from abroad
which could be procured in India ex-
cept what has been said by my esteem-
ed friend, Shri Tek Chand. about food-
stuffs. I will request him to kindly
reserye his remarks when the Demands
for Grants relating to the Food and
Agriculture Ministry come up for
discussion, because 1 am only a pur-
chaser, an agent; when a man asks me
to purchase, I purchase. But as a
member of the Government, I can say
that even in the matter of those arti-
cles of food, where it was not a ques-
tion .of tinned stuff or the delicacies
to which he is accustomed as a result
of his European tour, so far as things
of basic necessity like, for instance,
sugar and wheat are concerned, it is
for building reserves to meet certain
local ghortages that we have gone
abroad for making these purchases.
Therefore, the Food and Agriculture
Ministry have a good defence fo¢
making these purchases abroad, and
it cannot be said that we actually have
purchased on government account
something by way of machinery or
anything whish could be procured in
India. Therefore, the basic thing is
pot the agency that is emplayed for
puzchase, but any grievance as to
whether we have imported something
whioch we could raise from inside the
country.

Actunlly, T have got great satiafac-
tion in reporting to Parllament thal
every effort is being made not only to
procure something which is manufsc-
tured in India but to take steps to
develop the manufacturing capa-
eity in respect of articles which
are not hitherto manufactured in India,
and. our purchase policy, as also our
import policy, is fully co-ordinated in
such a way as to ensure the develop-
ment of manufacturing capacity even
in items which are not being mz:—
factyred in. India. Therefore, if that
is pot the grievance, then the omly
grievance could be as to what is the
more expeditious, what is the more
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economical, way of buying, if I have
to buy certain capital goods from ab-
road, which I have to buy to cope with
the huge developmental progfamme
upon which the country has embarked.
The only question then is whether I
can buy them more economically, on
better terms, by going out on a global
tender from Inside the country or
whether it i8 necessary to keep those
foreign missions. Whatever may be
the pros and cons of going out on
global tenders in India—and I need
hardly add that I am personally all in
favour of such a course—still a resi-
due is left in which by inviting ten-
ders in India, we do not get good com-
petitive quotations either on account
of there being less of competition in
any particular line or the quantity for
which we go out for purchase is too
small, and it is not sufficiently actrac-
tive for foreign manufacturers to send
out their representatives and to tender,
if we go on a global tender here. Then
agdin, we have got our strategic and
defence requirements for which wedo
not go out on a global sort of tender,
angd sometimes special efforts have to
be made to procure those articles. For
instance, my communist friends know
that we will have to procure some of
the machinery for our new steel plant
from Russia. We have to make some
aerrangement for inspection thereof
to arrange shipment, to arrange clear-
ance ete.’ Therefore, a certaln nucleus
of organisation will have to be main-
tained to cope with the developmental
programme, as we will have to depend
upon impérts from abroad to industrial-
ise the country and to go ahead with
our development programme. So, s0
long as the functioning is economiec, no
atgument can really be built up merely
because we have got an organisation
which is functionlng abroad.

"In regard to most of the items, we
g6 out on global tender from India
itself. For Instance, during the last
year, while purchasing locomotives, we
went out on a global tender and we
had tenderers from all over the coun-
try. In other cases also, for instance,
in the case of fertilizers, we went out
on more or less global tender and the
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enquiry originated from India. There-
fore, it is really the best way of pro-
curement that governs policy and not
the locatlon of a staff in Londop or in
Washington. They are the emiployees
of the Government and they function
under the instructions of the Govern-
ment and the mere fact that their bo-
dies are actually located at a particular
place does not detract from the value
or the efficiency of those organisations.

Shrl Saragadhar Das: What about
the agency here of those firms with
whom the missions in London and
Washington place orders?

Shri Sarangadhar Das: What about
the hon, Member to be g little patient
because this point is going to be exa-
mined in very great detail by the Stores
Purchase Committee whose recom-
mendations are expected to be in tha
hands of Government in another fort-
night's time. They Have given consi-
derable thought to this and now that
the labours of that Committee have
been more or lesg finalised, I want to
pay a tribute to the splendid work done
by the Chairman of that Committee.
Shri Kotak, who had undertaken this
work at my persuation at conslderable
personal inconvenfence. He has gone
into very minute detalls of the function-
ing of these organisations here and
abroad and it is expected that as a
result of the recommendations of that
Committee, the organisation will be
strengthened.

With regard to the point which has
been raised by Shri Sarangadhar Das,
namely, articles which are manufac-
tured by firms who have got local
agents, their recommendation is likely
to be to the effect that we should origi-
nate purchase action in India. But, as
I have said, I need not be converted
on that score because for such of the
articles for which competitive quota-
tions can be available in India, the po-
licy is really to originate purchase
action in India and not to push on
those tenders either to London or Wash-
ington.

I am sorry I have taken a little more
time. But there are one or two points
which I might touech, though very
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briefly, before resuming my seat. Ome
relates to the oil petroleum products
about which two or three hon, Mem-
bers have put forward certain sugges-
tions. So far as the functioning of the
Assam Oil Company is concerned, there
{s nothing very secret about it and there
is no need for appointing any parlia-
mentary committee or any commitiee
to go into the working thereof. Actual-
ly, the company has gone ahead on the
gide of development also and there is
a very bright prospect of fresh oil finds
in the Naharkatia oil-fleld. I am sure
that suitable exploitation of oil resour-
ces by that company will materially in-
crease our resources in the matter of
this vital supply. I may also add that
surveys for locating ofl are being carri-
ed on by other companies also and re-
cently a decision has been taken in the

of Natural Resources and
Scientific Reserch to undertake some
work by way of exploration even at
government level. Therefore, with all
these factors combined, one can look
ahead with a certain amount of buo-
yancy about the future of ofl and pet-
roleum products in India.

Shri G. D. Somani raised a point
about the disparity of prices as they
prevail in India and Pakistan. This
is a point whicE has just been raised
and the little inquiry that I have been
able to make on it shows that in Pakis-
tan their valued stock account, which
igs similar to that we have, has been
settled after a long-standing dispute
between the ofl companies and the Pak
Government, and on going into those
accounts, they have given a benefit of
about one crore of rupees which has
now been passed on to the consumer.
8o this appears to be
more a localised thing rather than any
general question of principle. But I
maymurehknthntthlspotntwinbe
gone into further and if there is any
disparity in which the oil companies
are charging our consumer more than
they should reasonably charge, no
effort will be spared to straighten that
matter out.

1 am sorry have not been able to
reply to some of the detailed points
which are raised by Shri Sarangadbar
Das. But I may assure him that these
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are the types of matters about which
the Stores Purchase Committee are ex-
pected to give us a report. They have
already given an interim report and
some of the recomendations have been
examined and after consultation with
other Ministries, some action has al-
ready been  initiated on those pro-
posals. So it is not a case in which
we are likely to take long to arrive at
decisions, but, as wag pointed out by
another hon. Member, we should ex-
pedite our decisions on the recom-
mendations of the Stores Purchase
Committee. I may assure him that this
is engaging the attention of the Gov-
ernment and when those recommenda-
tions are implemenied, 1 am sure
that these types of difficulties which
appear to be genuine, as pointed
out by Shri Das, will have to obvia-
ted because it is the intention of the
Government to create conditions in
which the suppliers may have confl-
dence so that the Government ulti-
mately is not compelled to pay more.

3 pP.M.

Shri Bansal: May I know if the
hon. Minister would like to state
the reason as to why the purchases
by he Director-Genera] of Supply in
India have declined during the last
year?

Sardar Swaran Singh: S0 far as
purchases from abroad are concerned,
a summary is given in this report
that has been put out and most of
those purchases have been made in
order to procure supplies for the
developmental programme on which
we have embarked. It is not for
strictly consumer goods or articles of
such a nature which can be procured
in India but really to fulfil the tar-
gets which have been laid down In
the Five Year Plan that we have
gone out for these foreign purchases

Shri Sarangadhar Das: May I re-
quest the hon. Minister......

Mr. Chalrman: May I tell the hon.
Member that so far as this Ministry
is concerned, we had only two
allotted and we have exceeded

gl
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about which two or three hon, Mem-
bers have put forward certain sugges-
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igs similar to that we have, has been
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Government, and on going into those
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about one crore of rupees which has
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more a localised thing rather than any
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gone into further and if there is any
disparity in which the oil companies
are charging our consumer more than
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are the types of matters about which
the Stores Purchase Committee are ex-
pected to give us a report. They have
already given an interim report and
some of the recomendations have been
examined and after consultation with
other Ministries, some action has al-
ready been  initiated on those pro-
posals. So it is not a case in which
we are likely to take long to arrive at
decisions, but, as wag pointed out by
another hon. Member, we should ex-
pedite our decisions on the recom-
mendations of the Stores Purchase
Committee. I may assure him that this
is engaging the attention of the Gov-
ernment and when those recommenda-
tions are implemenied, 1 am sure
that these types of difficulties which
appear to be genuine, as pointed
out by Shri Das, will have to obvia-
ted because it is the intention of the
Government to create conditions in
which the suppliers may have confl-
dence so that the Government ulti-
mately is not compelled to pay more.

3 pP.M.

Shri Bansal: May I know if the
hon. Minister would like to state
the reason as to why the purchases
by he Director-Genera] of Supply in
India have declined during the last
year?

Sardar Swaran Singh: S0 far as
purchases from abroad are concerned,
a summary is given in this report
that has been put out and most of
those purchases have been made in
order to procure supplies for the
developmental programme on which
we have embarked. It is not for
strictly consumer goods or articles of
such a nature which can be procured
in India but really to fulfil the tar-
gets which have been laid down In
the Five Year Plan that we have
gone out for these foreign purchases

Shri Sarangadhar Das: May I re-
quest the hon. Minister......

Mr. Chalrman: May I tell the hon.
Member that so far as this Ministry
is concerned, we had only two
allotted and we have exceeded

gl
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[Mr. Chairman]
time and I do not think I should
allow any further questions because
that will take more 'time.

The following are the selected cut
motions relating to various Demands
under the Ministry of Works, Hous-
ing and Supply which the hon.
Mempers may move now:

Demand No. No. of cut motions.
929 205,278,279,341,
100 280,281.

101 282, 344, 345, 347, 3857,
361, 414, and 418

-Imdequtt measures for Industrial

Housing
Shri Tushar Chatterjea (Seram-
pore): 1 beg to move:
“That the demand under the

head ‘Ministry of Works, Housing

and Supply’ be ‘reduced by
Rs. 100"
Failure to encourage private Housing
Schemes

Shri Sivamurthi Swami (Eustagl):
I beg to mova:

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced Dby
Rs. 100"

Need to draw a plan to private houses
to Harijans and tribal people

Shrl Sivamurthi Swaml: I beg to
move:

“That the demand under jhe
head ‘Ministry of Works, Housing
and Supply’ be vreduced by
Rs. 100.”

Failure of Government to conduct
affairs of Supply Wing in a business
like manner

lhtlsln-nnunu.l

move; R

“That the demand under the
head *Ministry of Works, Bousing
and  Supgly” be reduced = by
Rs. 100”7

beg to
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Establishment of small scale units to
provide cheap yarn to the Handloom

Weavers
8bri Sivamurthi Swami: 1 beg to
move:
“That the demand under the

head ‘Supplies’ be reduced by
Rs. 100.”

Failure of the Ministry to purchase
cloth only from Khadi and handloom
industrial concerns

Sbrl Sivamurthi Swami:
move:

“That the demand under the
bead ‘Sunplies’ be reduced by
Rs. 100.”

Defective system of entering into
contracts resulting in heavy losses to
to Government

I beg to

Shri Sivamurthi Swami: 1 beg 1o
move:
“That the demand wunder the

head ‘Other Civil Warks, be re-
duced by Rs. 100.”

Failure to give Sumday off to
Chowkidars

Shri T. B. Vittal Bao: I beg to move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100"

Failure to apply contributory Health
Scheme of ‘werkscharged” staff of
CP.W.D. in Demi.

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Qther Civil works’ be reduced
by Rs. 100.”

Failure to work out permanent posts

required for maintenance of perma-
nent works.

smr.lﬂhlhwlbutom;

“That the demand under the
head ‘Ofher Civil Works' be reduced
by Re. 100
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Provision of quarters for ‘works-
charged’ staff according to scales of
pay
Shri T. B. Viital Rao: I beg to move:
“That the demand wunder the
head ‘Other Civil Works' be reduced

by Rs. 100.”

Failure to reduce working hours of
Chowkidars

Shri T. B, Vittal Rao: I beg to move:

“That the demand under the
head ‘Other Civil Works' be reduced
by Rs. 100.”

Need to appoint a Committee to re-
move anomalies in scales of pay of
workers

Shri T. B. Vitta] Rao: I beg to move:

“That the demand wunder the
head ‘Other Civil Works’ be reduced
by Rs. 100.”

Grant of retirement benefits to
‘works-charged’ staff similar to Cen-
tral Governmlent empolyees
Bari T. B. Vittal Rao: I beg to move:
“That the demand under the
head 'Other Civil Works' be reduced

by Rs. 100.”

Mr. Chairman: Now, 1 would like to
know from the hon. Members which
of the cut motions they want to be put
to the House.

Mr. Chairman: Now, I will put all
the cut motions to the House.

The motions were negatived.

Mr. Chairman: Now, 1 will put the
Demands to vote.

The question is:

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order
be granted to the President,
completa the sum necessary to de-
fray the charges that will come
course of payment duzing the ypar
ending the 31st day of March, 1956

in respect of the tollov%
Demands entered in %

column tlwuo!

’3’8.

9.

Demand Nos: 89, 100, 101, 102, 108,
136, 137, and 138.”

' The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below:—
Ed. of P.P.]

DEMAND No. 99—MINISTRY OF WORKS,
HousING AND SUPPLY

“That a sum not exceeding Rs.
38,15,000 be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day March,
1056, in respect of ‘Ministry of
Works, Housing and Supply’.”

Demanp No. 100—SUPPLIES

“That a sum not exceeding Rs.
2,56,71,000 be granted to the Presi-
dent to complete the sum mneces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1958, in respect of
‘Supplies'."

DemAND No. 101—OTHER Civi. WoORKS

“That a sum not exceeding Rs.
17,10,22,000 be granted to the Pre-
derit to complete fhe sum neces-
sary to defray the charges which
will come iz course of payment
during the year ending the 3lst
day of March, 1856, in respect of
‘Other Civil Works'."”

Dzmanp No. 102—STATIONERY AND
PRINTING

“That a sum not exceeding Rs.
6,16,71,000 be granted to the Pree:-
dent to complete the sum neces-
sary to defray the charges which
will come in oourse of payment
during the year endl the 38ist
day of March, 1958, in respect of

‘Stationery and Printing’.”

DexmManp No, 103—MISCELLANBQUS
DEPARTMENTS AND EXPENDITURE UNDER
Tax Moastry or Worxs, Hovani &

SurrLy

“That a sym npt exceeding Rs.

65,01,000 be granted to the Fresi-
dent to complete the sum neces-
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sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1956, in respect oI
‘Miscellaneous Departments  ana
Expenditure under the Ministry of
Works, Housing and Supply'.”

DEMAND No. 136—New DELHI CAPITAL
OuTLaY

“That a sum not exceeding xs.
6,28,32,000 be granted to the Fresi-
dent to complete the sum neces-
sary to defray the charges wnicen
will come in course of payment
during the year ending the 31st
day of March, 1856, in respect of
‘New Delhi Capital Outlay'.”

DEMAND No. 137—CAPITAL UUTLAY uas
BuIlpiNGs

“That a sum not exceeding .
8,21,35,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 19856, in respect of
‘Capital Outlay on Buildings'.”

DxManDp No. 138—CarITAL OUTLAY or
THE MINISTRY OF WoORKS, HousING &
SurPLY

“That a sum not exceeding Rs.
4,64,07,000 be granted to the Presi-
dent to complete the - sum neces-
sary to defray the charges which
will come In course of payment
during the year ending the 3lst
day of March, 1956, in respect of
‘Other Capital Outlay of the Minis-
try of Works, Housing and Supply'."

DpMANDS RE, MINISTRY OF LABOUR

Mr, Chairman; The House will now
take up discussion of the Demands
for Grants Nos. 69, 70, 71, 72, 73 and
129 relating to the Ministry of Labour.
As the House is aware, 4 hours have
been allotted for the Demands of this
Ministry.

There are a number of cut motions
to these various Demands. Hon.
Members may hand over the numbers

of the selected cut motions which
they propose to move at the Table
within 15 minutes. I shall treat them
as moved, if the Members in whose
names those cut motions stand are
present in the House and the motions
are otherwise in order.

DeEmMAND No. 69—MINISTRY OF LABOUR

Mr. Chairman: Motion is:

“That a sum not exceeding Rs.
31,44,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1956, in respect of
Ministry of Labour'.”

Demanp No. 70—CHiEr INSPECTOR OF
MiINES

Mr. Chairman: Motion is:

“That a sum not exceeding Rs.
9,45,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1056, in respect of
‘Chief Inspector of Mines".”

Demanp No. 71—MISCELLANEOUS Dr-
PARTMENT AND EXPENDITURE UNDER THE
MmvisTrRy OF LABOUR

Mr. Chairman: Motion is:

“That a sum not exceeding Rs.
3,12,25,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1956, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Labour”.”

Demanp No., 72—Emproyment Ex-

CHANGES AND RESETTLEMENT
Mr. Chairman: Motion is:

“That a sum not exceeding Ra
'1,50,68,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
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will come in course of payment
during the year ending the 3lst
day. of March, 1856, in respect of
‘Employment Exchanges and Re-
settlement’.”

Demanp No. 73—Crvi. DEFENCE
Mr. Chairman: Motion is:

. “That a sum not exceeding Rs.
1,10,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1956, in respect of
‘Civil Defence'.”

DeMmanp No. 120—Caprrar OUTLAY OF
THE MINISTRY OF LABOUR

Mr, Chairman: Motion is;

“That a sum not exceeding Rs.
47,07,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1956, in respect of
‘Capital Outlay of the Ministry of
Labour’.”

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): Mr. Chairman, I
thank you for giving me this oppor-
tunity to speak on this subject. I
have given notice of cut motions 317
and 318. The first motion deals with
the policy of the Ministry of Labour
and the second, of course, deals with
the non-implementation of the two
pieces of legislation this House had
passed, the Minimum Wages Act and
the Plantation Labour Act.

With regard to the policy of the
Labour Ministry, I would like to
draw the attention of the hon. Minis-
ter to the incidents in the past. Seve-
ral Labour Ministers have come and
gone,

An. Hon. Member: Only one has
gone.

Shri N. Sreekantan Nair: When they
came they had high hopes of doing
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perhaps; but they were not satisfled
with what they had done, or, they went
with a feeling of not having done
anything. They continued to stick on
as far as possible and then they went
out of the Ministry or changed the
Portfolios as the case may be.

With regard to the latest ex-Labour
Minister at least there is the consola-
tion for him that he voluntarily paid
the penalty for not having done his
job. He will fully gave up his exalt-
ed position and has been received with
very great honour and respect through-
out the country by workers of all sec-
tions. Really and sincerely speaking,
there is a very great fear in the minds
of other trade union sections in this
country about that future Labour
Policy of the Government in spite of
the fact that we have now a
very eminent trade union leader,
who did yeomen service for the
cause of labour in this country,
as the new Labour Minister Mr.
Giri was at least known to be a
non-party man, at least one who would
not put his party interests above the
interests of the working classes.
But because of the unfortunate
Incidents in Asansol and other
areas of the country, we Mem-
bers sitting on this side anyhow do
not feel that we would get a fair deal
we fear that trade union movement
will not get a fair deal if politics is
brought forth into trade unions, in the

Now, 1 come to the working of the
Labour Ministry. We have got tne
report of the Ministry in which last

year they claim fo have brought for-
ward 8 or 4 legislative measures, We
know there are only three minor
Amending Acts those Acts
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Act and yet it has been openly admit-
ted In pege 4 of the report that even
now the State Governments and the
Central Government have not been
successful in properly wording out the
provigions of this Act. As regards
Schedule I, it is claimed that most of
the industries enumerated therein have
had their minimum wages fixed by the
various State Governments. How they
were fixed and what was the propor-
tlon between the new rates and the
original rates and what is the relation
between the Minimum wage rates in
the several States in the same indus-
try;—all these deserve greater study
and deserve to be co-ordimated before-
hand by the Centre. I know that there
are vast variation in the Minimum
wage industry in the various States
and the wages which have been fixed
have not been properly implemented
in most areas also,

As regards Schedule II, regarding
wages in agriculture, the amending
Act itself gives abundant scope to the
various State Governments to defeat
the purpose of this Act. They may fix
minimum wages in certain particular
areas and leave out the other areas.
They may fix these wages for certain
types of work and leave the other
types alone, s0 that where the labour
or the working classes are organised
theymnybrlnzthemdowntouccept
those wages and where they are not
properly = organised they can leave
thém to the Hi me;duof{hem
ployers. Such legislatfon does not re
dound to our credit. But unfortunate-
ly that has been'the legislatiop in the
past, Let us see how it has worked.
At page 4, the Report says:

“As for employments in Agricul-
ture [Part II(1) of the Schedule],
wages were fixed enl;r in those
arets where wages had been fixed
by the respective Sfate Govem
ments.”

Can any statement by any Gowvern-
ment be more vague than
this? Have they been fixed
in any States at all? It thay have been
fixed in some of the States which are
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the States? Even this information the
Central Government do not—have, and
we claim to be a unitary type of Gov-
ernment which control the various
States all over India,

Sir. I would like to bring to the no-
tice of the House our own experience
in one of the most advanced States in
India in the matter of fixing mintmum
wages in  agriculture. As early as
16468 we had a Tripartite Committee.
The Government convened a Tripar-
tite Committee to settle minimum
wages and other important questions.
There were as a matter of fact two
Tripartite Committees, one in 1946 and
the other in 1848. In between, when
there was general confusion in the
country, when for about two years the
trade union organisations in the coun-
try were banned during the last pha-
ses of Shri C. P. Ramaswami Aiyar's
regime, a Tripartite Committee was
convened which attempted fo fix the
minimum wages for harvesting wor-
kcrsintheState Tmthltﬂmethe
remuneration for harvesting was
1/10th of the crop plus one heavy
sheaf of corn,for every two days’ har-
vesting. In that comfdrence when all
of ug were in jalls or underground
when the labour movement was al-
most in its nascent stages, it was de-
cided that there need be only one
sheaf for every three harvedls: that
is, every worker who works on three
harvesting days would get one sheaf
only. But that was never accepted by
the workers and it had never come
into foree, In those days when paddy
was getting very high prices id the
black market, even that one sheaf for
every three harvesting would
have fetched meth.lng m‘b;hnhal.
But, now, the price of paddy has gone
%0 low that it is almost Impossibie for
the agricultural workers getting his
wages 1n kind to make both ends
meet. '

But very recently, ex-Minister of
t.he Stal-q, one Mrmx.a:! Kora, cu:;
cq,!gl.;ﬂm on a large
n;uqnd one sheaf
Hi'wmrﬂ“x ther?

%i

jé
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dispute, the workers refused to work.
What happened was certainly a matter
of shame to our country. Immediately
the rederve poilee was rushed In. A
law graduate—of course, he is & Com-
munist—who is the President of the
Workers' Union there—went to the
spot to enquire. By that time scores
of workers, ineluding women, had been
arrested and beaten; this poor fellow
also was arrested and beaten very bad-
iy. The very report of the inhuman
man-handling sheok the whole State
and evoked sympathy even in those
who had very littte sympathy for the
movement. I have recelved a copy of
the petition seat by him to the Prime
Minister alung with & photo of his
body which shows marks on every
inch of his body; scars all over his
body; due to the beating given
by the police. This, Sir, is
the method followed in regard
to the fixalion of minimum wages for
agricultural labourers in most of the
States,

Powerful landed interests are In-
volved in this and naturally the Police
in most of the States rush to their
aid. Without Axing minimum é&l
tural wages On a very reasonable
we will not be able to solve the ques-
tion of agitation in the countryside
where agricultural workers now mute,
now disorganised would take up a very
strong militant atfitude in future and
it may be also a crucial test as to
whether socialism can be brought about
by an Avadi resalution or by some
other method.

Now I come to another piece of
legislation, the Plantation Labour Act.
That again, Sir, is another wonderful
plece of legislation which had been
kept in cold storage for a pretty long
time. It wag enacted in 1951, but 1t
was witbbeld; it ‘was not enforeed,
because the plantation-owners sald
they were having a  hard time, Our
Government never cared to enquire
what profits these very plantation
owners made when the plantation in-
dnsh'xhldnboom Butbecmlethefe
was a fill in prices our Government
wlthheld the application of the Aet,
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Not only that they allowed the em-
ployers to cut down the wages. Page
4 of this Report says:

“The cuts imposed on wages of
tea garden workers in Assam and
West Bengal in 1953 have been
fully restored in all the gardens
except those in  Cachar (Assam)
which yleld less thanp 7§ maunds
per acre and where, therefore, the
cuts have been restored only par-
tially. The Government of Assam
are, however, contemplating fur-
ther steps with a view to restoring
fully the cuts in all the gardens
in Cachar as well.”

If this i3 not the time when the
Government of Assam could restore
these cuts, I do not know when they
could do it. By the time they
contempiate doing it, the prices of tea
may perbaps aonce agaln fall and the
employers will again refuse to restore
the wage-cuts,

Anybow I would like to pomnt out
that the minimum wage is not some-
thing which {s dependent on the price
of the material as such. It must
necessarily be based on the cost of
living and no worker must be paid
anything below the mintmum wages.
This attitude has been taken not only
by speakers on this side, but also hy
the trade union workers on the ofher
side. 8o the restoratien of the cuts
and the enforcement of the Minimum
wages and the Plantation Labour Act
are mattery for the Govammttﬂ
cansider very seriously, especially
atter the declaration of the socialistic
pattern of soclety at the Avadi uulm
of the Congress,

About the implementation of the
Plantstion Labour Act, the report
blatantly says that they have imple-
mented such of those i{tems as conld
be implemented without rules. Why
did the Government not frame rules
during the last three or four yeats?
What dl they do with the Rules sent
by the State Governments? 1 know,
ag a matter of fact, that the Travan-
core-Cochin Government did send thefr
rules, But they were sent back with-
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out ratification. These rules cannot be
brought into force because the Act it-
self prohibits the State Governments
from having their own rules as per
section 43(3) of the Act. So, such
legislative measures do not only not
give any relief to the workers, but they
also prevent such progressive States as
are anxious to do something,

The state of affairs in the planta-
tions is a very interesting study. 1ln
one of the plantations in Travancore-
Cochin recently I had a very bitter ex-
perience in organising the workers.
Till now the goondas used to drive
away the trade unionists who go there.
Six months ago we had succeeded in
forming a union and a committee.
The employers changed thelr tactics.
They invited the unlop leaders to gv
and meet them. On the 2nd of March
some flve or six trade union leaders
were going to meet them, When they
went towards the bungalow, they were
felled with stones. Then four of them
were stabbed and one died immediate-
ly on the spot. This is the rule of
the jungle that prevails in the planta-
tions. To say the least, it is cruel not
to bring relief to those workers.

There is another section of workers
whose condition is still worse and they
are in the coal-mines, They are al-
most slaves. We know what the em-
ployers are in the coal-mines, We
know from the very tragic fate of
Prof. Abdul Barl and from the posi-
tion which compelled Shri Shah-
nawaz Khan to escape from the Bihar
collieries what the employers are in
the collieries. We know the fate of
the organisers of the Hindusthan Khan
Mazdoor Sangh; they were pursued till
three of them ended thelr lives in the
gallows. We know the fate of Sadhan
Gupta who was sentenced for life im-
prisonment. Last year, he went on &
hunger-strike for 120 days for getting
human treatment for the prisoners.
But the Bihar Government promised
to give him better treatment if and
when he stopped his hunger-strik:
snd so at the request of the
leaders of all the political parties he
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had to call off the strike. But
the promises were not fulfilled and
Sadhan Gupta is again on hunger-
strike from the first of this month, [
would request the hon, Labour Minis-
ter to intercede on behalf of one of
his old colleagues in the trade union
movement and especially to write to
the Bihar Government not only to do-
something for him but to see that at
least human treatment is meted out
to his fellow convicts and to see
also that some relief to the workers
in the coal-mines is afforded. The
condltions of labour which are already
bad are the worst in the coal-mines.
They must be improved. With these
words, I conclude.

Shri Thimmaiah
ed— Sch. Castes):
remarks to labour conditions
in the Kolar Gold Fields.
There are about 36,000 labourers there
and it is the biggest mining centre in:
South India. In this mining area,
there is no mining school for training
people in mining work., There are
mining schools in Banaras and Dhan-
bad which are far away from the min-
ing centres. Of course there Is one
junior course centre at Bangalore
which is also far away from the Kolar
Gold Fields. I request the La-
bour Minister to kindly see that &
mining school is opened at Kolar Gold
Fields.

Coming to labour, as the Minister
is aware, there are frequent accidents
in the mines of Kolar Gold Fields,
and the mines are becoming deeper
day to day, and so the accidents have
become frequent. The victims of the
accidents are too many and their de-
pendents get a very low rate of com-
pensation whenever such aecidents
takg place. The rate of compensation
that at present exists was fixed some
ten or 15 years ago and still it is in
force. Therefore,1 request the Labour
Minister to see that the rate of com-
pensation payable to the dependants
of the victims is enhanced. Not only
should the compensation be in the
form of cash, but I would request the

(Kolar—Reserv
I restrict my
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Labour Minister to consider a pro-
posal fo give the dependants some
lands in the form of compensation.
Most of the labourers are Scheduled
Caste people. They can llve upon
the land with a little portion of money
given in the form of cash.

The Kolar Gold Field i1s an area
coming under the prohibition scheme.
The health of the labourer is decaying
day by day, and there is nobody to
give relief to him. Not even the State
Government has taken any step to
conduct a health survey among those
labourers. I request the Labour
Minister to conduct a health survey
among the labourers and see how many
people are suffering from tuberculosis
and enquire into the incidence of
tuberculosis prevaillng among the la-
tourers. I request the Labour Minis-
ter to conduct the survey as early as
possible and open a tuberculosis hos-
pital in that area and see that the
health of the labourers is kept up.

Shri Raghavachari (Penukonda):
What is the relevancy of prohibition
here?

Shri Thimmaiah: On account of
prohibition, illicit distillation is going
or and so their health is becoming
worse. I do not say that prohibition
should be abolished. But ijn the
beginning, there will be some sort of
mischief, and you cannot avold it
There are thefts in the country though
there is the Indian Penal Code.
Therefore, gradually, drinking will
vanish,

In the Kolar Gold Fields, in the
mining area, there are money-lenders
and particularly they are the Mar-
waris, They lend money to these
labourers at the rate of 200 per cent.
interest, and at the time when the
labourer gets his bonus the bouns is
attached by the company at the re-
quest of these money-lenders. There-
fore, 1 request the hon. Minister to see
that some sort of legislation is intro-
duced In regard to the attachment of
this . bonus of these labourers at the
request of the money-lenders. There
is regular exploitation going on and
these money-lenders are merely de-
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panding upon the blood of these labou-
rers and all this exploitation should
stop.

The Mining Enquiry Committee has
submitted its report. We know it has
condemned the working of the gold
mines and the authorities of the mines.
The cost works out to more than the
porfit because they pay high salaries
to the officers. They say that they are
not in a position to pay higher wages
for the labourers and also that they
are not in a position to pay gratuity to
the labourers. This sort of manage-
ment really hinders the interests of
the labour and also to some extent it
hinders the interests of the Mysore
State Government, This sort of
management must be enquired into by
the Government and the Government
should take note of the views express-
ed by the Mining Enquiry Committee
and take immediate action and set
right this sort of arrangement so that
the Mysore Government can be bene-
fited and also the labour be benefited
to some extent.

Coming to  agricultural labour, in
this country the vast majority of the
people belong to agricultural labour.
They are really the backbone of the _
country, If you cannot enthuse agri-
cultural labour in this country, if you
cannot try to improve their economic
condition, I do not think any citizen
in this country can boldly say that our
country is progressing. No doubt, if
you take into consideration the posi-
tion of agricultural labour and the
condition of industrial labour, you can
see that the industrial labour is thou-
sand times betler than the agricul-
tural labour. Today agricultural
labour is in an utterly helpless condi-
tion and the workers are subject to
the uncontrolled economic exploitation
by their masters and by the landlords.
Though the Minimum Wages Act has
been passed. I do not think it is imple.
mented in a majority of the States. Of
course, some small States llke Coorg
have fixed the minimum wages for
agricultural labour but many States
have not fixed the minimum wages for
agricultural labour. This s an impor-
tant matter. It is agricultural
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labourers who are uneducated,
illiterate and so can be ex-
ploited very well by the different poli-
tical parties for their own ends. There-
fore, it is in the interests of the coun-
try that their condition should be im-
proved and a statistical survey as to
the population of agricultural labour
should be made and ways and means
of improving their cordition be devis-
ed and those measures must be imple-
mented. I know a sample survey has
been made, but I do not know how far
they have taken measures to improve
the conditions of agricultural labour.
It is high time that the Government
should give thought to this problem
and try to improve the condition of
agricultural labour.

Next I came to the employment ex-
changes. The employment exchanges
register the names of unemployed
people and send them to pla-
ces where vacancies are avall-
able, If you see the Press Note
‘hat is being issued every month and
also the one issued yearly by these
employment exchanges, you cannot find
how many Scheduled Caste and Sche-
duled Tribes people are enlisted for
appointment, how many were actually
appointed gnd how many still remain
to be found jobs. These figures can-
not be traced from these notes. Pre-
viously—some years back—I used to
see such figures in the Press Notes is-
sued by the employment exchanges.
Even now, I think our Labour Minister
can see that separate figures are shown
as 1o how manv Scheduled Castes and
Scheduled Tribes people were enlisted
and how many were got employment
through the emoloyment exchanges. 1
do not think it is a very difficult job
for the Labour Minister and I hope he
will see that it {s done,

Shri Ramananda Das (Barrackpore)-
That is given in the booklet of the La-
bour Ministry.

Shri Thimmaiah; Then I come to
the industrial training centres. There
{s an industrial training centre in Ban-
galore, It was closed for some time
and then again it was opened, but it
has no proper housing accommodation.

22 MARCH 1055 for Grants for 1955-56 2930

It is functioning in a rented Luilding
in the centre of Bangalore City. I sub.
mit that such a training centre must
always be near an industrial factory so
that it will be very useful for the stu-
dents who are getting trained there
to be in touch with the actual work-
ing. They will be In a position to be
in touch with the industry and get
some practical training. Though the
Principal is managing the industria}
training centre very efficiently, he has
only limited facilities. One day he
complained to me that there is no pro-
per accommodation to conduct classes
and there are no facilities to give prac-
tical training to the students. There-
fore, I request the Labour Minister to
see that at least a building is construct-
ed in Bangalore near the industrial su-
burbs where the industries ars located
to house the industrial training centre
and see that the students who are get-
ting training there are also in touch
with the working of the factories.

I think the industrial training centres
are doing a lot of good work to the
poor people because the poor unedu-
ca;ed and 'under-educated pebple get
themselves trained in different jobs and
get themselves absorbed in different in-
dustries, Therefore, I would request
the Labour Minister to see that
these training centres are open-
ed throughout the country in
every State so that the people
may be trained in certain typas
of work and they can be employed in
different Industries. There should be
more of these training centres in the

country and they should be encourag-
ed.
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T FrHY 9T qTE, I OF AT
TR, Sar e i & g 7 fearg
oY gk frafe & for Ifee dw

st wrfae we : stav s g wrly
¥ sTRE?

&t fire waTe 9T W WY
RN @
T ¥ TORTT 2gTa ¥ awrdr Y awear
wT e w3 & g agm gy v )

TEd AT o X OO ¥ S A
v g § g 77 § fe g ¥ o
stfire & S7eY Y 9w foemr § IO
it frees dar fraffor sy o
I % OAT AYY AT aW A% ¥W A
¥ wegrer< 9y e & & wow we
& § (ufy wftere 7 R E) FOC
At & gro wEe g W

TE FE ¥ T OO & qg AN
w  fir g vk g e W
wrk fored fie g & sfel #F wrw
frrarfficr Y o |

frerlr guTr ¥ am O A foew F
¢ ag & Tor ¥ [T AT g
£ | 9 g JuT R | gF ader
a7 fr faed qF sfie & & w=rg
T & weR et dararx &1 3y freay
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[ for @ greaTT]

TRX W §FaT 97 | fiFg @ 79w
& fae forr o F o S &
sfael w) a2ré 9T A7 qu A v
Wit afz & THT ¥3F § AT IR &g
¢ fiF 5% & /7 97 arE T W |

I wigwT 9T & war
WA | @i gTo: F@T avar € fie
72T % T | Afwwy §) forw qe
ool & 3 7 A e 1 O o F
¥ FOT & W 7 g v ag ey oy
@ ot ot T w3 R fi forad
TF wfa® &l F T v ¥ g st
a® gfaar ar fgderer o1 a7 | 2
T € AE F T 67 390 oY sqray
& Tt & 5 wfirs} & o9 xw awy
st § o A WAt ewlr &

Y Glo g0 TIRWIN : FuTaRr o,
TR fewie gfe s s ¥ Ty
et & W< Sf gart s ey amee
# wfrel ¥ =7 F w9 vy ¢, whi
¥ T T § 5Y g ¥ fog e
T | BN Wew ATEE WX wrnr
S & ot awf Wi e iz
T T FAGE 6T @ &, T wifiqw
I W A g, vl ¥ fa
it aferat ak w3, w A g
g & waw §, T8 afemt @, ww
I B WR AW ¥ @A aTaw T
g, 7t w1 dfrer S Y & Wik 9
TETAT g, at G Qe o G
3% Tt §, fed aeht w7 oo dve g
& 1 gt WX o & ww ww o
o for v R E

wgt 77 Wi i W ArHET g
wT §, @utie gw ST wEy §, o
A i Arafee oF o wey & s
WO &R g Wk ArE §—% § few
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o I A R T AT W@ g,
AT THATTHE FT FATS WA § A
arrfe aier #7 g Tt IAT & W ST
TR fifar smar & WX S sfa aret
FY FTH T AT AT § | 7@ T A
TG &9 § @ § " W faem
* wiferr WY o1 < & Sfiew Wit aw
W YR T H SR A e d o
W # (fegas dawwe ) wr
o ¥ @ AR § wfr 99 g% wwr
oT T § ST AR 7 wEY gU T
g & i enft o o ¥ farg oy
fie dwr qQur @ Ao 77 @ &, I
AT AW AAT A I AT TF1
aifx & fagmw § AT ¥ aw wf
w7 £ | 2w # efgaw sawwie
®3A & forg &t ot ad =t &, aifas
forrer 3w w1 &Y wT &, AW Y T E F
Y e W I T Wl w1 W\
gTEE AT | TR ST H EHTE FTHX
wrE W oy WOk oA oftfar
frafe w2 | 30§ a¥ a® FTA
wOw ¥ &, & arr wEer § R e
sl | Sy faedom, feerd anfy
Fq o aEm feew gfomt wiv
g Al w1 AWl § ofewor s g,
amar o foraw o fear gam € ax
e ¥ oY W T € av A
aft 1% far qgd & e Wik
awdreT arfe ¥} & 7w 5w §
o T ¥ wogdl Y gea s A &
gt &, ¥fww F qg ff s §
W §t Irardy fa®r onft daw am
& ad gu 2 wix 7y aw v gy oy
ft € awar § §fwT T F orex
g fe goee # @ fear F a@m@
2T wifgr wic saet anfaw sy
TLET G WX T JEA, I 7%
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sty w1 3fem yaew & & fag sfws
aft & wxw Iz WifEw | AW OF
RAFT &Y WS FTHEAT 30 ;T Yo
&9q O &, o i qt g 3w # R
F frr o oft e wferwr o 10
tefgaw dmd ¥ wirreaT Jued
T grAd SqIRT q4T § A1 2|t F
Faw1 Y Y A1 AT AT JH T FWH
7 & foq T amr & Wi anfieTe
ST THTT FY T T IAH @A |
seferTer A 7 AT A1 GO T
=T AT Y & ®IT T IR 9T YA
@ g, afe guTdr o GirweraT dET
g, I T ST TEY AT § W IAH
fre gg Sw y aff Y wr § W &
T W JAT F g7 e f ag guT
JET 7 AT AIGT T FH FW &,
ITH! ANGF FTEqT YA &1 4
w2 | fam swre ¥ Sefeyaw &
Fe e ¢ 73 &, % s g fr
FEA A & fog off s TWE
o =TfET | R A § G750 gATE gafaw
st g fF W 9w oarEl # o
2T 7 A9 FIF &, IR g
forft wow & o wfa™ w@w &,
IAET &% gfAwrd qogdr ¥ T A
g, #E W< e faw oy § Y w4 9%
sy fawr oy & | ¥ afafom
wogdl & fr onfawie <@t § o o
e g & g wwre, yfean, wEre,
Wit anfg wfe & w0 &1, o w6 w5
T # feg-sreqem w1 qreT g 9man &,
I afgewT< far amaT § W gt
w7 faedt & wt mia § e
HraT AT T AvaT § Wifw ITw w1
w0 74 forerar &, afag & =g fe
T I o fear omg arfe awt g

wfsarE &1 e 7 FET 9
11 LSD—4,
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ag 7% g = fawa § fir gt A
# v a7 @ § ¥few e
& wodl ¥1 gt @ e,
Fife @ T% ITH) qaTeATg g agr
oix ITwr anfaw feafs & guafr
T TF WEY AW A A SqT AT § A
g 7EY ERIT AT 2 &7 Fegror € &V
&A1 € | X7 AW & forg e AT w T
wTQRE T M = afed” &, w7
e & oo Y § W Ty o Y
TE@E .

wfasi T FFEwr F AR FG
Ffugrdaad fm sl smaaa ¢
Fu< fedrry qae a1 ¢ M 3T femgew
Q¥ T E, TTH WA ¥Y €T A
o ¥foredee fear g, ol & F
wfiwml & fag uF s w@mar € &
argen g fF wfasi & awey oF f o
afrem g Wiy W2y S T
19 1 I AT 9, 59§
7 us gfaent afoedea @ o=t &,
wifs 507 $0% 7o § 99 Iy
oF & guen §, § § 7 av oy
g, ¥0w Few & oy § WX Tgr FTer
9T & ST § 9 T srafEay s
bEar A€ g qTET § WX SAw) a8y
T WY §f3ATE &1 FTHAT w@T
qear &, xeifag & wvear g fw gfagw
mddz T @ € mEAIEw ot dar
gfae dwe dfocdor o faak
grar Afawy w1 g qgerE o | s
AUZL @ WIEF § OTHT AT i o
Tgr w1 T &, 1A sz sy
w3 & WX AT awg YT qaT St
wqiz g & WX =g fewA § sreafuw
0 et & 1 uF gfawre rfer sogl
¥ § ot wfew, o w8 amow
STGAT § | gETR ATt & A owizd Wi
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[ dro gao Trm]
e oI argE arE § I W ¥ Ay
AT A AT AFTT a9 §, ITH A FA
& fau oF sm<e & aawT =gy |
&y & ferg 9u< & 7T 9T & fm o
Tared, Afw & Fgar § fw anfa s
aEi 9T 43 fom faq &, R g @
& 7 T awdr WX W7 ge
AE ®T a%y a1 777 ¥ frwfed o w
wre fafreex #1 A9 wgr s frat
¥WT § A ITHI AT §, IAH A
AT AT TTF T E, T 3 F A o0y
& faame & & # e aqH F1&ATCE )
§5 TET § A 9 9 § | el
# 7Y wrear g f ga<) #r q@T ax g
i fit @ | 3 F & aee ¥ &fa
o &, wrare fawre § W sesf
£ | gafag AT AogRy H1 Y e g
wifed, o a7 T8 §7 wav fHar ond
& |79 qTq FATT T AT AT TR
wft tw Wi 7 ¥y ford fed dfws gd
oo £ 9 0 e faem @ @
g 9T WACEATIRE ¥ ;R 4
% WA §TEq O IF § | 7 o7
g [ 5a & g1 waUEETEde gw
il & &, o faew w9 AT A
g A wgar g i 5w & samaT AqTEETT R
faew *=1@ @ &, 9 & avET veAr §
& wear & fe wa ¥ sarar AMgEETaR
qF aret § & | FfwT F wgeT AgaT
fe aw ¥ samET wACEETIRE 3w afem
o ¥ AW A & AR 3T & faq &g
g waeg et wfed | e
wig wor o fow & zfom aot &t
war g Ew | w9 e e@=w
W ®1 g1 Arfed ag WA A § ) 9
g ¥ MR www A g, g N &

£S5,
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fir sar< g faaTe @ w0 Y €A
T ¥ IYT I AT, IYT AT FEA
& 6 s gamar frm Adt SO AT 8
ARy It R aw
framafer ey g i gwami ¥ o
W Atz wt § o wR g A
W & fod wmw w4, e are faew
F 9% qiF 7§ aw g faegw Tog
o\ gl WY qE omd & o we @
®TH T @S ¢ | gl W gw q
HRT FE@ @ aa M fFgw wg ¥
Y siew T § gu w9, gamr
fad wo & o e oft O @Y
o} dfeem w1 ft s oy 9@
WTr g WET 9% I9 &7 afeqar §, wgr
wgt (fuseae deT w@lr @ s
HIT =19 39§ I& &, | ¥ gwwar
g fr oY T T &Y & Tl vl T8,
FaL gE) A f sy @ AR A A of
wgT &, I a< fa=r fwar s Wi
s T g

% §Y TR gREE § a1
® o wg wEan g | 9w f g9 ge
FrT & o ZATR AT T e a@Rw
ferar s foramr amy § oY ag & @
qaT & @ o 99 ¥ §F FE A vy
g fs o wwedfom @ =ifge
o faeft sl #Y A frer et €
Tg o agt A g wE i AT @ A A
T & srcamw e Adf wivE T @
gA AT W g gAY % & | 7@ fag
¥ gg SrdeT w7 dgar g Fogw oW
A RS A & frer § 9w e gl
T www g wifgd s e
wfafedes @ @I FWEHE &
ger T a7 wifgd v ag WA agh
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oifar qier &Y a1a 7 9707 1 95 ) qg
™o g @ wf wgy § e T
T A wrEn, Wi w7 § @RIy
ST JE WM, g9 9ear &40 Ay
W, it ¥ex ad e, g W &
X FF A §l, TRATRE TR
&7 5% §F aE & q19 fear s €
qH W w1 a7 wOa grefiioo
& fr =gt ffw o & anfa o & s
Y A & | TR qgi W g% e Aww
HI9E ], ¥, ., &Y. 7. HY. W% O O
&t wed AE § SfeT s A adl
faerar | w2 famr o § fe T
vrefifora 9 78 & | g TR A
@ fod wradt o ST 9w ¥
WY %4 & 1 gl &1 gl @
g, gfomt & fod wa g fvar o @
tafem d d@m @ g o7 & fog 39
fsgfe ymmadfi gt @ & | W
A a7l &1 JAT Agy fawar , #fww
feg ot & g7 ar@l &1 M g
fesmaT STEATE |

Shri P. C. Bose (Manbhum North):
1 rise to support to Budget Demands
for the Labour Ministry. With the
advancement of the industrialisation of
the country, labour has become a very
important portfolio, and with further
increase and development of industries,
I think it will become more important.

We all know that most of the labour
legislations were enacted after the
Second Great War or after independ-
ence, Before that virtually there were
no healthy labour legislations. There
were some, but they were defective,
and they have also been amended after
tndependence.

The Acts that have been passed and
are being administered, are many. A
full enumeration of these Acts will
make a long list, but the more Impor-
tant amongst them are: The Coal
Mines Welfare Fund Act, The Mica
Mines Labour Welfare Fungd Act,

22 MARCH 1955

Jor Grants for 1855-56 2940

The Mines Maternity Benefit Act, The
Coal Mines Provident Fund and
Bonus Act, the Employees' Provident
Fund Act, the Employees State Insur-
ance Act, the Mines Act (as amend-
ed later on), The Factories Act (as
amended later on) The Plantation Act,
the Dock Workers Act, the Indian
Railways Act etc,

The States have also got some Acts,
but we are concerned with the Central
Acts. Some of the State organisations
have also been handed over partly to
the Centre just as the Health Board of
the Jharia Coalflelds, the Waterworks
of Jharia Coalflelds etc. "The Chairman
is an officer of the Central Govern-
ment.

With these large number of Acts
which are being administered by the
Labour Department I think the res-
ponsibility of the Department may be
realised,

I do not say that all these organisa-
tions under these Acts are being ad-
ministered quite happily ang satis-
factorily, but I have got some idea of
one or two of these organisations, and
I can say that they are being ad-
ministered quite well and fairly satis-
factorily, I am speaking of the Coal
Mines Labour Welfare Fund. This
fund covers all the coal flelds of In-
dia wherever they exist, except in
Jammu and Kashmir. It is financed
through a cess levied on all despat-
ches of coal and coke, yielding about
one crore of rupees per year. Though
the Central Government is ultimately
responsible for the administration of
the Fund. it is advised in all matters
by a tripartite committee including
representatives of Government, both
Central and State, the employers and
the workers. There js a Housing
Board and several local sub-committees
for different regions to advise on
matters assigned to them. The func-
tions of the Fund are divided under
two heads, housing and general wel-
fare for which funds are separately
provided on a fixed ratio. Under
the housing scheme, substantial
loans and subsidies are given
%0 the employers for cons-
truction ef houses to a standard
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[Shri P. C. Bose]
sperification so as to replace theold
bhouses which still exist in very large
numbers. The Fund has also built
some townships in healthy surround-
ings near about different coalfields for
the accommodation of coal mine wor-
kers. The activities under general
welfare schemes are many. Two well-
equipped central hospitals and a num-
ber of regional hospitals are now func-
tioning for the treatment of the mine
workers. Subsidies are granted to em-
ployers for constructing hospitals and
dispensaries on  the collieries. The
Fund also operates schemes for anti-
melarial and other preventlve mea-
fures. It runs multi-purpose 1nsti-
tutes for adult education, and schools
for the wives and children of the wor-
kers to teach them  handicrafts etc.
Mobile cinemas and recreational faci-
lities are also provided by the Fund.

4 p.M.

A beginning has been made towards
rehabilitation of disabled workers on
scientific methods. Maternity and
child welfare work is also undertaken
either directly or in collaboration with
other agencies like the Mines Board
of Health etc. Subsidie: are also
granted to leprosy clinics and T. B.

hospitals for treatment cf
the suffering miners.: Occa-
sionally, grants are also

made to the coal field medical
associations who work for the welfare
of the miners. Hecently, the Fund has
granted pension to widows and chil-
dren of some minors who died of acci-
dents in the collieries. I do not know
the detailed working: of other welfare
funds, but I think they are also ooe-
rated on the same lines within their
scope and resources.

As regards the working of the other
Acts, my information is that it is
going on fairly satisfactorily, but 1t
is not altogether free from blames
and defects. Even in respect of the coal
Mines Welfare Fund, about which I
have just spoken, there are some de-
fects. For instance, the resources and
organisation which it has got should
help it to work more speedily and
more rapidly. But in some respects,
as for instance in respect of housing.
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the progress is not us satisfactory as
was expected. Even in matters of
adult education through the multi-
purpose institutes which they have
organised all over the coalfields of
India, I am not personally very much
satisfled with the work that has been
done, and I hope that the hon. Minis-
ters, while they have done so much
to organise these funds and organisa-
tions, will look into the:e defects and
see that progress is made at least to
the satisfaction of the people con-
cerned.

As regards these multipurpose in-
stitutes, the complaint is that the
labourers for whom  these institutes
have been organised, and to whom
education is to be imparted, are not
coming there in good numbers. So,
my suggestion is that local commit-
tees of the institutes should be form-
ed with representatives of the labou-
rers and the employers as for instance
the Sirdars and managers, to advise
the teachers. I think such a commit-
tee will help the institutes to collect
more people. Otherwise, after spend-
ing so much money and making so
much of arrangements, if the people
for whom these things are being done
are not coming there in good numbers,
it will be an unsatisfactory state of
things Similarly in other sphers
also I would suggest that the local
people should be associated as far as
possible.

With these words. I supprot ibea
Demands for Grants.

st o ®wo Ay (aTwr faes):
faeT FT0I, Ta B AT AR F
T 7T § O qew ggw e A
N rhT § 10w YA qW WA &
ITHT ATE BATTT SqTH ATAT &)
¢ aTeql A wwr fF gAe agr =l
AYX qTATT AT § A% IgWl A WX
o ofr Sefgaw dweT § o9 ®w
®F ATH AAFU FT AT SAKT F
JATRT Yo W™ FY AHKAT E | YW AT
w § fr ool sarar arare } *few
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I ATY AT A SYTXT WEEAT S
N oWy U A W Aw X
fegem A g9 sy W fF 3%
FUT § T Lo W1 &1 &) FAswTerd &
T N qG Y FAT W AT E
T TS AT 7 AR GR-GE
FEAl ¥ WA | xAfey Fwer qa<
gEEw ot § AE dgwl H g1 AW
g fF st & wiwE dwA F
gATETY guTy & fAwiv 1 owe
feqr mr € Ewro =W s @}
gl A avw WY wifew | grefaw
STENR WAL EF AT ST 97 A
aw (efEas AWy ¥ gy ¥ &
FoTg X ¥ qITT FLAT AR 470
IX-FX A F1 fra T g ge-
G T§ W FY Hifew w W |
g gwre feasoaz & fog o
sesfgae wede STERET @ W
T @ § Wl FOE wwar @S %%
® § ¥ frare § g swr wEe
qRT F AAG F gAYl A 9T AW
ar wwfaal & gral § o;=r S
for qawr ararE ST wyTEr ¥ AR
WY I @ Yo,c00 ¥ aTET THE
gt & ot o g frogR AW
G: W@ MEl F oA TOw ;W w®E
I TE Y W7 g § TW Ah
BT W A TET 1 AT T
sefgaw wad &1 g oiw @@ a7
qT ATEr ¥IAT 4T GEE WTH YT A
¥eqd ¢ W § WY 9% qEws A
Tie-qry &Y T WAl 7 qiE ay
AT wWEOT W ogwd § R €A
et § few gx oaw TwTh I @
gl g1 ¥t Ay W¢ W w0
AT A (efRafoes & +9 & ®9F
wTZT ATYAT AT TAWT WA A ¥ty
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Wrr A AT WY e i § IE
FUE awdt €1 BT ag AT AW
™ §@ & sifaw § 5§ @ 99
ffefaqae dad & oW gW #W
g% g% g | WAl 7 ¥W AW A
O o€ ot § SEW FL FH &
fog g avormg amrft afed | @R
7zt gfom WY § o fr fegerma &Y
FrardY &1 ¢y § Wi afgad dwa¥
Fenfe WX grewe o s o frar
fear o @ ST s g¥ @
Wt & | gR I WATE & wTHl WY
aATE §UY TN S| AT WifEw

grefam & e 7 ft @@ femm
g1 ogd & wod a ¥ fau gw
-, wre-aT W giw iy g
N AW IR E Afew A egarg
fie af qi gETCERIAT AATEW Fgwl
q qz, g7 whw gfomt F af
fomst w7 & fog AT aw
afers ¥ Ffte ey § @ feaar
TATET WHT §H 99 SN T FT g5
g1 & FE wrgen fr gerd #Y aEm
¥ wToar o Efagl §  afer g,
an‘:lﬁ:[‘ﬁ' Yeo, 300 JT oo * FQ'(-]T(
¥ fogar o sd w@T§ WM S
e am F a2 ar gaTe w% W
o arE 1w gt &1 @ &
fe v qgEmT g Ewa ¢ o9
FH & ¢ @ HoF af anrfa Qe
argft ok mEAEe ¥ wio I W@
W N y & AT AU W
TN W REEE §H WU ATEH
HTHAF TCATAT 37 a% Y g | gw
foelt ot wor & & o @
Fo A Wt ¥ g ff wer @
vt o & &5 wxarwn § A gy
# o yrr g fegw oF fawr e}
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[=fr dfro & A197]
¥ ot gz ot o g fF gw i
qrel oo @ 9T g wew
fer & Fgar g 5 oa% @9 aga
WA A g WE | H awwar g
fF wwfifagt & a0% @8 9 s
s far s wfgr g% &
frae @ fr gow fag @a@ surar
frgard »m 7= &1 g+ aifey |
¥ wgar g v ogrefer fafasdy &
W T AR &) qoar § g
AT wTW ANEAT AT oww fawwr

oy W ATLGT F TR A § IS FAT
qEAT 97 WX TEET ¥ ;@G SqTLT
aET &A1 §

@A qa WA FEAT ATEAT
g TqeT NI & arg A1 wwsifaat
& fag, wagd & awq ot 9wEnn
FHA TAW TQ § ITF A A FAT
WTEAT § | wAE qgS A 3¢ Swael
A &AW w7 A warE fear waw g
gaw fag & ‘Az &1 qurd T
g\ ¥few q awerE & fFeT smEt
wt 3w a) ¥ groede Al fean
oT T d T T avh mde w
W = AT 9IEY | T §IY
& wa ¥ ag A www wmea g 5
(efgan feege gt oY sEré
fegasm gro @ wgde fosgaew
et faq e & S e wdt fear
ot g 1 wwfen & daw fafex
T =W W A A ow ol e
e

gefgae fwex Fgad s g
B9 I &Y WA g d9 &,
sfiwsy, a1w Tanfs i ot Fa
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fr v weer Ag T, Afew qw
SOTAT WEer EW ZeweTsd #1 & 3
g e q| swEE § FEAT ITA
g f5 o T Iwerew A%E W
fegr awg faemr  =ifge, @6
G T g €1 W TF
aga aF wEEE A1 AT g WX
I X ¥ R AR W, I
frz @k X, WK fafiwm &9 & O
WA T o WfEw, A1 HrE g
gropn dw fen o wfew
fr forey My Sl AT @ a1 B
@l frfy we A qAT & I
d ¥ ad fd s A feege
A Em AR dFT @R wWAFETE
WX T A # wew @ A g
whgmw e & w1 owR
iz fregaem § wrawa g sfe
TaARe W qg AR QA feg
fr ©& Tha wogR N wEwa #q
aH ¥ e gt Serr TEdT
g

w q@ v Ag fF
g g gfww &t amw A
agdr wifgy fored gT x & 79GY
ot gfgeal &1 aftw &
I T FT AR | T oaCH A H
T FT o4 @yaAr Aqmgar § |

feelt g Ay g ¥ F
7 o w TR T @
g & gk o3 fedfom = ® IR
§ | o ga agr ¥ wdew fagw
fieqr AT Y SRR ATAT WHEAA B
gAeaTg F1 ar g A Agd (6 W
e ot wadt AgToww g A
g3 fefrom v €, fome 3w a®
o Thefgr wW W §, I
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T T wfw §  fasgw
W ¥ dawr. fFar ) g0 WX

. FAEIA ® Fr faTar qr ? gAFT A
3-8, -2, f-<hr g Frerar am
IR TAETE AT AET A ag & *feT
R At fiT F meEx g SAET
qrearg Ay wdfy g IfF g 97
fefran s+t # qrerg 7 a@Eldr
wft st fF gag ¥ argfea ox o)
g O a% WA $F § WX "
R ot FW R § 1 AR T w5
Tog ¥ IR WL e qfeww Qar
21 7% R Fgw g8 qavag A
wifgr Wk & wgw fF @@ s
feeeft & fam ) WEF A o aw
feeeft &1 AT oo WOwE § ) o
® facht gt & @ar ar arAx
AEAX &« W, X a7 9 w9@r
qear ar) feedft F F wHar @A §
affT feg ot T ad Wy Wy
aY
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MR & oy g g, 9@ W@ W
g1 v wig U W fad
f5d mim a¥ fediom = fir T
AT A ST G | TR -
TEATE Fo § W HTOOH A ha-
T fifaqi g1 78 o @« w7 fow
qE ¥ O A ER qg qrw R A
# wfteft T & amar g dfew
# I wdEeAr qT IR AWTE
W E | T WG IR I TR
FC ¥ q® W W R T W
¥ AFES § T T[T ¥, WA,
W afe & arg W wFm qEw
e w@ g1 I gw  faegw
frme <@ &)1 g aga a3 WO
g UR & wawa g 5 oww anH
qH WATHT W qga  dif@Edr w1
s Tfg ) # e sw g faeht
# foq wgar g1 ey ey ¥ AR
T wEET| W T AR e
¥ wwt w1 faw qwar ) o< faeelt
¥ g SETARS W | qgt e
¥ oF o9 & @ v as  far
dxft & arr gfeew § 1 WX
ot e & frew oy &Y & T
s FTT aga A A iy
WITH T YUY W5 A8 FAE & fog
@ wgn et @ Wiy
Tw T & wad folema &
AT AR ETHT &L FAT IoMT A0
WRET % ® FLAE K gAY
N TY FH HET AqEC ) o W
argfafes T 1 e 4% qgw
et |

s oF div fafgas fwe #

IR 7 oft v AAT W ATR-
T TAAHE ¥ ATHT §TEGT T€ET Y

wgfrd @ W dew w@ ) W
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T & sfr taw owmw Ag @
foreft f& 2w wTEEe ¥wT W ar
qfee® JweT A darard agm At fo%
2 | 1 Thw Ao W wrof gy
e 3T WY | M ATt fggeaT
¥ fag dwerew gl # fag
fafrm axr 3o wwar Tar § W
sHt fd AR @R oW
e forgar 81w W wTar w7P
8?7 a8 AR H ¥ wrw & afx
wfe® &0 W9 qATE w1 Yo wfawE
7 w1 a1 d s ¢ wdm
FT TG ERT L | JAT A ¢ 7R
N FTeER aWE N g & oo
wedft &1 AT g1 dfew
wR wegd Y fafemw dw 30
war oY AR IR 417 IR W
@a T AR B AT T | e A
FH ¥ uW AwA qf wErg &
=T AT Srear g v fafrw aw
T g WX agEr I1fge ) Wk 9w
fedfio & wawf # &7 & w7 feeeht
& ®99 offaT 1 WYX FAW @R &
fae @Y evar &t freer & aifiw ) @
QAT WY I & OHEA FY qeAng
& v fee gFd § sk W
T W T QA gEl s & o
W9 4§ T9AT WEAT FTTHA E |
W ft O wg #

Shrimati Ila Palchoudhury (Nabad-
wip): When we have a Labour Minis-
try at all, I think it makes labour
feel that they are going to be cared
for I am sure that is true to a very
great extent.

I will conflne my remarks parti-
cularly to the welfare of plantation
workers with whom I have had
occasion to deal with and live with to
a great extent. It is more and more
realised that labour must get thelr
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welfare and their rights as a matter
of civic rights and not as goodwill
and charity. As employers must learn
to bear this in mind, so must there be
at government level administration
and machinery to enforce this, so that
labourers do come in for their right-
ful place in the scheme of things. It is
heartening to note that the Tea Board
has given Rs. 1 lakh to West Bengal
for labour welfare purposes, and also
Rs. 57,500—which I find from this
summary—for building a chest clinie
in Darjeeling for concessional treat-
ment for labourers, Schemes like the
latter, good and necessary as they are,
often seem to me like running after
a thief after the theft has been
committed. Would it ot be better to
guard your house? I think if provision
for giving free milk and good food to
labourers were there, may be the
beds in chest clinic would not be so
full.

As regards the plantation housing
schemes that are suggested, I submit,
having been in the Terai districts—I
am sure the Minister also knows it—
that the region is very damp. If there
could be some sort of arrangement in
the housing schemes suggested to
have, for example, built-in beds for
the labourers to sleep on, it would he
a very good thing. I have seen myself
that babies and children, when they
have been left to lie on the flnor have
suffered from colds and pneumonia to
a very great extent in the tea garden
districts. When they are advised to
use cahrpois it does not really work
because they never do it. If there
were built-in beds, I am sure the
health of the labourers would certain-
ly benefit and the children would have
a better chance. Government might
consider suggesting building bullt-in
gleeping accommodation in the sche-
me of housing that are going to be
taken up for Plantation Labour.

I have only a few points to make
about labour welfare. Amongst them,
one, I think will come in for a lot of
criticism from many quarters. I am
aware that drunkenness fs bad and
prohibition is good. But there is such
a thing as having prohibition before
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we have put something in its place. 1
speak with great urgency about put-
ting something in place of prohibition
before we try to enforce prohibition
on plantation labour. Labour, by and
large, cannot be classed as if it were
all the same. Their psychological
make-up is very different. The needs
of Factory labour and plantation
labour may be very differeat! Factory
‘labour, in spite of all hardships, may
have a certain amount of amenities.
as quite often they are nearer towns.
Plantatjon labour burns in the sun in
summer, is drenched in the rains and
is perilously cold in winter. In the
evening when the labourer comes
back, there is very little ease in his
life. There are no amenities that have
been brought to him. If prohibition is
to be introduced, then a vast stream
of entertainment he will learn to
enjoy and like, must be made avail-
able to him. Cinema shows, musical
programmes, jatras, and all sorts of
means of relaxation that he can
understand and appreciate must be
brought to him constantly and freely,
before prohibition can be introduced
effectively. His mind must first be
made receptive, and practical benefiis
must be there. Imagine the end of the
day, when the plantation labourer
comes back after a hard days work!
Drums beat, in winter the fires burm,
and round the fire he sits and drinks
a bowl of his own particular brew, he
sings and dances and is happy. The
women with flowers in there dark
hair, are part of this picture and life
—unlike conditions in factory areas. 1
would enjoin on the Ministry and all
welfare schemes and welfare workers
that they must consider what they
have to put in its place before they
try to enforce prohibition.

My last submission is that welfare
schemes, when they are worked
should take the employers into con-
sultation. FEven today, as regards tea
plantation labour, in Bengal, it s in
the hands of private owmers. Private
owners should be taken into confl-
dence and if that ig done, I am sure,
they will come forward more thar
half-way to meet the Government
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everywhere, for the welfare of the

workers.

Shri R. N, 8. Deo (Kalahandi—
Bolangir): Mr. Chairmana, Sir, I have
tabled cut motions Nos. 452, 456, 157,
458, 459 and 460. The first of my cut
motions refers to the exploitation of
labour in Rourkela. A  peculiar
situation prevails at Rourkela, which
as you know, is the site of the Hindu-
stan Steels Limited, where the steef
plant is going to be set up. Now,
buildings are going to be put up there
and contracts for brick making have
been given out. Taking advantage of
the distress that is prevailing in that
area, due to drought conditions this
year, the contractors are not paying
proper wages. They are also victimis-
ing labourers who have the tenacity
or the courage to complain and, as a
result, there is much distress.

Shri Abld Ali: Where?
Shri R. N. 5. De0: At Rourkela.
Shri Abid All; Brick contractors?

Shri R. N. 8. Deo: Yes. It is unfor-
tunate that the Ministry of Production
takes the view that this is not the
concern of the Production Ministry
because this pertains to the Hindustan
Steels Limited. Now, whatever be the
technical responsibility either of the
Production Ministry or of Hindustan
Steels Limited, I do not think the
Ministry of Labour can shirk its
moral responsibility to see that
labourers everywhere get a fair and
a square deal,

The other cut motions that I have
tabled refer to exploitation of labour
in the Lanjiberna quarry. That also
is situated in the Sudergarh district of
Orissa where Rourkela is situated. In
this Lanjiberna quarry, the labourers
are being exploited by contractors.
This exploitation by the contractors is
an evil that is very widespread in
many of the industries. But, in this
particular case, I find there are 17
contractors employed in that quarry
though the length of the quarry is not
very much; it is only about half a mi'e
to 1 of a mile, and the work could he
conducted much more economically
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[(Shri R. N. S. Deo]

with a few supervisors. But yet the
contractorship is not abolished or
done away with because the manage-
ment have got a vested interest in
those contractors. They get all sorts
of amenities and all sorts of perquisites
and advantages from these contractors
and that is why they are not at all
keen to abolish these contractors. The
result is that the labourers arg de-
prived of fair wages; they have no
water facilities, no hutments, there
are no other amenities provided there
and the wages are also low. The wages
paid there are only 1/3/- for female
workers and 1/5/- for male workers,
though, in the neighbouring district,
in a similar quarry, near, Jhinkpani,
I understand the rates, are much
higher. It has been calculated that if
this contractorship is abolished, the
profit that goes to the contractors
would suffice to raise the wages of
these labourers by at ledst eight annas
without any further expenses on the
company.

Now, there is another aspect of this
question, This quarry belongs to and
fs controlled and operated by the
Orissa Cements Limited. This Orissa
Cements Ltd., is a big coacern control-
led by a big businessman who is most
fortunate because he runs a business
of 113 lakhs worth of capital, ~with
about Rs. 90 lakhs of other people’s
money. Out of the capital of Rs. 112
lakhs, Rs. 50 lakhs is interest free
loan given by the Government of
Orissa and Rs. 40 lakhs shares of the
Orissa Government. Now, perhaps youu
know that this Rs. 50 lakhs which is
given to this company as.interest-free
loan has been taken by the Orissa
Government as loan from the .Central
Government on which the Orissa (vov-
ernment is paying interest. The condi-
tion was that this company would give
a rebate of Rs. 7/8 per ton on the
cement supplied to Hirakud. But our
Government is so very solicitous .for
the capitalist and the big businessman
that recently the selllng .price of
cement from that particalar . factory
has been raised by Rs 17 thereby vir-
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tually wiping out the rebate.” Of
course, I am not eoncerned with that
here, but with how this big business
is exploiting labour. That is a problem
that must draw thé attenticn of the
Labour Ministry.," The management
had agreed with the Union, they have
in fact signed an agréement, that the
wages of the labourers at Lanajiberna
would be raised if the Tribunal award-
ed an increase of rates in Orissa
Cement Factory at Rajgangpur,
Though, in fact, the Tribunal award
has glven an increase of two annas
for the factory labourers and accord-
ing to the agreement the labourers at
Lanjiberna should automatically get
this, yet the management is not giving
them that increment. Now, these are
things which must be looked into hy
the Ministry of Labour, because after
all the Labour Ministry has got the
overall supervision and responsibility
for labour welfare in the country.

Another fact to which I would like
to draw the attention of the Labour
Minister ig that for Orissa there was
in the last year's budget provision for
Regional Commigsioner and his staff,
about Rs. 17,0000 In the revised
budget it was reduced to Rs 2,000 and
this year's budget shows no provision
at all. That is, probably the proposal
of appointment of separate labour offi-
cers in Orissa has been given up. Now,
I do not understand why that has been
done. You know, Sir, that the North-
ern districts of Orissa are going Lo
become one ‘6f the most developed in-
dustrial belts in this country. There
are mining operations going on ia
Mayurbunj, Keonjhar and Sunder-
garh; then there 1§ going to be the
steel plant at Rourkela; along with
that many subsidiary industries are
Hkely to spring wp. There are propo-
sals. for the setting up of aluminium
factory, cotton textile. mill ete. Var-
.jous other industries. . are Jlikely to
devalop there. It .is really necessary
Ahat for tackling ..the . problems of
~-labour- in those areas there should be
udequate staff and there should be
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separate officerg
Teglon,

appointed for that

Then agamn, a large area is goine to
be acquired for the steel factory site.
A very large number of people are
likely to be displaced.

The Deputy Minister of Defence
{(Sardar Majithia): Mow is that a
labour problem?

Shri R. N. 8. Deo: It is not possible
that all of them can be rehabilitated
on land. There is already considerable
pressure on land and most of these
people should be rehabilitated in the
industries that are going to grow up.
So, my suggestion is that the Ministry
of Labour should take the initiative
in developing training centres.

Shri Abid Ali: It is already om. The
scheme is there.

Shri R. N. 8. Deo: I am very glad to
hear that the Ministry has taken the
initiative. In that case I have nothing
further to suggest in regard to that,
but I do suggest that the Ministry
should pay a little more attention to
this exploitation of labour that |is
going on both at Rourkela and in the
Lanjiberna quarry. I would say that
the Labour Ministry should labour a
little more for the welfare of labour.

Shri Ramachandrg Reddl (Nellore):
Sir, I have glven notice of a cut
motion No. 402 with a view to inviting
the attention of the Goverament ftc
the sad plight of the mica mining
labour in Andhra, Bihar and Rajas-
than. I am closely acquainted with the
circumstances in Andhrg ad I would
therefore, confine my remarks to that
particular aspect only.

The Government knows that the
mica industry has been golng dosm
for a couple of years. It had its own
affluence for three or four years and
later on the decline has come in. As
such, a number of mica mine labour-
ers have been thrown out of work and
they have no other alternative means
of livelihood, no other alternative
means of employment also. In fact,
these mines are situated in more or
less desert-like regi~ns and they can-
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not even cultivate lands, because they
are not available there. Even if there
is a possibility of cultivating the
lands, that are within the leased area
granted to each mica mine-owner,
they are leased out only for the pur-
pose of mining and not for cultivation.
I would suggest that the matter
should be taken in hand with greater
seriousness. I had some time back
represented to the Ministry of Labour
certain aspects of this question. : had
suggested that alternative means of
employment should be provided there.
I had also suggested that one or two
good mines might be taken over and
the labour employed there. The Gov-
ernment, whether it is the Central or
the Statey, need not advance any
money, because we have got the
Labour Weltare Fund. But these
things have probably not been thcught
of, or from the point of view of Gov-
ermmment they are not feasible. I quite
realise that Government in business is
a fajlure. But there are other people
who will be able to advise Govern-
ment with regard tg the running of
these mines, but nothing has been
done. Even with regard to the ques-
tion of unemployment, on the sugges-
tion made by me a reference was
made to the Collector of Nellore
where the mica mines flourish, A com-
mittee was appointed. What report
they have been able to submit tv the
Government I have not been able to
gather. On the other hand T got the
reply from the Government that the
Collector of Nellore has reported to
the Government that labourers have
not come to the Collector to put forth
their grievances. This is a very pecu-
liar reply. Probably Government
wants that labour should make a
nuisance of itself by going to the Col-
lector in hunger marches in the way
in which some of the agitators indulge
in, As ® matter of fact, I know thai
the mica assoclations of both the
employers as well as employees have
represented this matter to the State
Government, the Collector and alss to
the Central Government; but to what
coaclusion the Government hag come
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to, we are not able to know, except
the fact that the Collector has not
been approached by the labourers and
as such the labour problems does not
exist there. This is a very peculiar
position and probably the Nellore
labour is not so very aggressive in
its attitude and perhaps the authori-
ties will wait until labour gets agres-
sive and begins to force its influence
upon the notice of the local authori-
tles. The general impression that s
created by the working of the depart-
ments seems to be this: they do mnot
care what happens to the unemployed
labour., They do not want to know
what happens to the labour that
has been thrown out of employ-
ment especially in this mica scctor
which is able to secure to the Govern-
ment several crores of rupees worth
of dollars from other countries. Mica
is a material which is not locally
used much. It has to be exported and
that export will have to be paid for
elsewhere. It is not consumed locally.
The entire establishment will have to
be paid indirectly by a foreign gov-
ernment. I have suggested to Shri Giri
when he was in office that whatever
funds are available with the mica
mines’ labour welfare fund should be
invested in such investments as aould
secure some interest. This !s money
which is not contributed by the (rov-
ernment. Thig is money thal has
actually been paid by the mine-cwn-
ers as well as the dealers on their
successful productive capacity with
the help of the labourers. Sn, the
Government does not pay anything; it
is purely labourers’ money that has
been collected. Not even a few rupces
have been spent over the collecilon
work. Perhaps even the administrative
expenses are borne by that Fund.
When this money is available to the
extent of nearly a crore of rupees
with the Government, I do not see any
reason why it should not be invested
in good interest-bearing deposits. Pro-
bably within the last ten years.
During which this Act has been work-
Ing, they would have been ame 10

22 MARCH 1855

for Grants for 1955-56 2958

secure at least Rs. 10 lakhs by way of
interest even if it is 3 per cent. I
think there is an accumulation of the
labour welfare cess fund ‘n the extent
of about a crore of rupees today. I
have looked into the chapter devoted
to the mica mines labour welfare fund
in the report given to us, with some
amusement. They have provided for
the year 1954-55 nearly Rs. 11 lakhs
odd. But I think this provision has
been made from year to year, mostly
on the capital side, but on the capital
side much expense is not being incur-
red for the simple reason that there is
a conflict between the Central ov-
ernment and the local Government. To
quote an instance, provision has been
made from year to year for the con-
struction of Hospitals maternity
homes in three or four places. A
contract has not been probably finally
settled. At one stage I know the Dist-
rict Collector has entrusted the work
to the Public Works Department—the
Executive Engineer of the district. But
there came an order from the Central
Government that it should be under-
taken by the' Central Public ‘Vorks
Department. I see no reason why there
should be a  differentiation between
the activities and the capacity of the
Central Public Works Department and
the local Public Works Department.
The schedule of rates is the same. The
management would be probably more
or less the same and labour that will
be available there would be in plenty.
Even in the work of consiruction of
these buildings, we could employ
labour to some extent, out of the
labour that has been recently thrown
out. That has not been considered.
Fvidently the controversy whether it
should be the Central Goverament or

the local Government that should
take up the building work 1is still
going on.

Unfortunately, we have been wit-
nessing the want of co-ordination
between the labour, the NRSR and
also the Commerce Ministry., In the
winning of this particular material,
unless the Commerce Ministry helps
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the promotion of trade in this mate-
rial, it is not possible for the miner
to mine more and for the dealer to
purchase more and export more. In
Teply to questions put on the floor of
this House we have been told that
there is no slump. If they look into
the annual production as well as ex-
port flgures, they will know that pro-
duction is going on but the export has
not been very much appreciable,
Something must be done by the Com-
merce Ministry to see that this trade
is helped not with any subsidies but
with the finding out of probable mar-
kets for the commodity in other coun-
tries which are consuming this valu-
able material. The NRSR has not taken
any responsibility of looking into that
aspect. It will only think of the pros-
pecting of mines or finding out a
mineral here and there. Unless there
is definite co-ordination between these
three Departments, the labour cannot
be served in the way it is expected to
be served.

You might remember that the Plan-
ning Commission has devoted one full
chapter for the development of mira
and the mica mining industry. Till
now I have been very closely watch-
ing the progress of that objective, but
I am sorry to observe that nothing has
been done. I wonder whether any
department in the Centre has
been able to appreciate the difficulties
of this particular sector which pro-
duces a commodity for export and gets
money to the country and whether
any sustained thought has beea bes-
towed upon that till now. I have been
irying to contact the several Depart-
ments with ideas and suggestiong but
nobody seems to be in a mood *o ap-
preciate the difficulties and also to
appreciate our own requirements as
well as the requirements of labour.
There is a feeling in the establish-
ments working under the Labour
Ministry that as long as labour |is
employed, it is only then that their
duty lies to protect their interests, The
moment it is thrown out of employ-
ment. it is not their duty to look after
them! It is this particular mode of
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thinking as well as acting that bas
affected rather adversely the position
of labour in other sectors also. They
are more anxious to construct creches
where there are no children; to find
oul maternity homes where there are
no women working. Even if the family
woman occupying the next house goes
and works in the factory, they want
that there should be a maternity home
or something like that should be con-
structed in the factory area. These are
all aspects which have to be looked
in greater detail and also tackled with
that wisdom which Government is
always credited with.

AT qRo Wo AW (WEWIER,
wgfaa wfaat)  "wfa
TETW , AP HATET F AL F AY qfE
ot § 3e% favg & 7@ A anw
wEr € |
Tg ¥ g ¥ 99 &g a9
T € a1 gwI AW § Tg W am
g fr goge ag wom § o gfmr &
gay A frefy ey & 1 g s
off 7 gwwr 78 fommar fr wogd
AW ¥ g OF ® ST AR 1 0
% ZH W9q WIq Aogd AE w3
R @7 o o Ag s
AW A% °g TW WH AR AW N
7z @ron & s wogd AT wow &9

i
;
:
1

qhgmm & ww &) foe @@
ok i # wrE ¥ g agf
o W guEd ddf o g §
WE AR wT oA § TE
g wifgr | A wuge @
T § I aNl & OW 0
T DX W @ wEw dwe
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[ To @t az]

g A A wE § AR I @
faw #m @ g Sfew fggeamat
wrE F T|T ZWT § ) G SAvAY A F
@ aT] ®T "A9g {6y Tw H9Ar
frr faard & w1 W) f gy
TEARE ' T [T WATfEgT | FW A
OIS gETOAT EI FT GHX AT
IET | A A FATH A ;AT
Al AN § T W FH T
TR TG § A IEEY Ay o=y
g 1w A wy A el Y ww
Y WG L THATE | W B ToW
¥ faq wwy 3| & weEgd W
oA w1 gz Forr g forr &4
® gfe g wfr g o fer J
woarar ff go o & w§ A} A
The W W § dE A A
faemr & 1| A A i 7 wer
feeeht & w=%t ®t Wy ToT T A
T &, 7% qgT FHE | @A I
T TE g AT | R Wy Qg
Jgat g 6 sw & dur qw amad
¥ OTATT HF AT W WX
TR =T AT ATfET | o AW gwrd
gfe 9 ol XA St aw A
g o qoEy AT awdt I BN oW
Al Al & gy aEm ¥ &
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faw w1 @fer ag o dfaeT §
AT THo Teto Ao § AfFT Iawr
ANFY T8 faerdt | a8 @9 @@ TR
fearat g @t frmr & & @fer & st
7 ag At g s Al & A
w8 ? gwra wfuwrd & | wmEe
A% wgAfE & WX F gO fF T AT
7 gt & A & F A A At
& fear § @ R I ww &
AfRe | 9w gfeoml &Y T Wy a7 &
w23 ¢ fF ghomi & aeada e g
ag %4 & ¥%ar § | iy T3 fadt
g fv gk e fafree< amga, st
ara AT gl & w19 F o @,
¥ g A A W 9w d AR
ITH At gelt T @@ Ao #
fafm awr & at & Y mft o
g TAAde 7 gy T fear @)
3 & IR F AR TG A §G AeQr
¥ a& v TIfgT | I e
R HF T §H F@AT ar qugd
&1 free =few

ZqeeTEe WUGU FT I W W@
g Maga & om wed S agatage
T a1 & T | FErarar @ fF ITwr
At o Wy faea &) "o &9 fF oY
g A € & @ 99 aw A
A oas ar qg A T AN AF
@ A § R & | I
RN 7ok @7 § s N wh A T
® g% qreAT AT g | sgromard fe
g # s e g ag aga
ARty R g1 AR 7 owoge Wi
it ff @ @ ¢ feeh ww
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wWive & &1 F9x ot # fAC &
qogd W Td& Y FEr Iemr
LRI CEE R R R T
AR @ ™ TO&l ® W agmEr
g1 Fg W owEa & R 99 amE
BT dET T o | ST g AegR
et g fF g fawr ¥gw ¥ 4

T &) wm @ g fe e
q & 0¥ A w1 ww few e
T I W@ W oA qgr
qffarie & a3 gug | ¥ WP
gfE @ wogd 7 wEwER § AW
v AW aw ggarw @ ) )
gear &t ? wifs It g &Y
IWA FATAT 97| IR wgr4qr fE
AT ft AW F &3 gu AR W
Aagd &3 IR Fgr 97 fF gwew
2 AT G g o gw fael &/
®TH F A4 IET | A0 913
TEA o gTATA @, A F AR
SR I qHq IR wfE5ATE § WO
Ay fr 7 faearar) dfew @R
a8 99 29 1 ¥ aw & fod v
HTTHT IAHT WTET AT ENT | HTHY
qg @ 9w T AR o F @
g1 W TR ¥ fradfr 7 rfod s
T 9T g9 S grefaw ¥ fag
fear &1 F wogR Ay A A A
g1 o0 WAt F @A ars wne
ug I IO e ofr fed
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arcd avad A A
faeely & wroamo] d@d & At AW &
W & | 78 a9wd & % fegeam o
W @ &) e fggem at gr
g i ¥ amr gwr €| faee ®
il & wal § fegew 7Y a4
g 9W aw w oar feel & Frn
AT & | &1 Y TiE) & S § Iy T
A # gwaw i faw v wifa
AT ZRT |

arrét & RAegE @ I g
T W R fggwT X dg aw
T Tt fF g oA A #
FUTEATEY I FT GHIS FATAT AR
¥ 3fFr gee fag ww
P | g AR Y aga § ) g uEf
TF s § fr s @ 4w W
¢ frm v AFAAH I AT
L HTH FHA | A O T
T8 T gndt | W HE ® AT
W FT W TGET R | g KRG
¥ e § wafow s om awar
fs wig a@ W w2 Sfew wwd
& ft @ g v aFa ) foow S
W AW ¥ 799 § 9 99 Y faw %%
g w9 &3 Afgg ) W) W R
3% FAT dnr e ®T ag w1 w47 A
W aeear e gt § 1 WX
A A N T | T A A F § I
urt 3R & fag gawr fadw so |
W& AT AT |

ghorl fak A wgromar ...
Mr. Chairman: Does the hon. Mem-

ber want to continue?

Shri M. B. Vaishya: Yes.
Mr. Chairman: Then he may contl-

nue tomorrow.

Mr, Chairman: The following are-
the selected cut motions relating to-
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[Mr. Chairman]

various Demands under the Ministry
of Labour which the hon. Members
may now move:

.Demand No. No. of Cut Motions

69 168, 170, 171, 197, 198’
201, 260, 261, 262, 317°
318, 340, 472, 403, 494’
443> 4445 445> 446, 4477
448,449, 450, 451, 452
4545 456. 4575 458, 459
460, 462, 463, 464s 465,
172, 455

70 263, 469

71 472
72 264, 265

Shri Sadhan Gupta (Calcutta South-
‘'East): I have got my Cut Motions
Nos. 172 and 455.

Mr. Chairman: The hon. Member
may move these two cut motions also
at the end.

Refusal to set up Industrial Tribunals
for settlement of genuine disputes

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Refusal to set up an all India Indus-
trial Tribunal for the Insurance
Industry

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Labour’' be re-
duced by Rs. 100.”

«Government’s attitude towards ra-
tionalisation in industries
Shri Sadhan Gupta: I beg to move:
“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”
Failure to adopt a correct labour
policy
Shri Tushar Chatterjea: I beg to
amove:

“That the demand wunder the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”
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Failure to guarantee proper housing
facilities to labour

Shri Tushar Chatterjea: I beg to

move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Need for full implementation of
Plantation Labour Act

Shri Tushar Chatterjea: I beg to
move:

“That the demand wunder the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Policy of Government towards agri-
cultural labourers

Shri Sivamurthi Swami: I beg to
move:
“That the demand under the
head ‘Ministry of Labour' be re-
duced by Rs. 100.”

Unemﬁloymem problem among hand-
loom labourers

Shri Sivamurthi Swami: I beg to
move:

“That the demand wunder the
head ‘Ministry of Labour' be re-
duced by Rs. 100.”

Employees State Insurance policy of
Government

Shri Sivamurthi Swami: I beg to
move:

“That the demand wunder the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Labour policy of Government
Shri N. Sreekantan Nair: I beg to
move: =

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”
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Failure to implement effectively Mini-
mum Wages Act, Plantation Labour
Act and other measures

Shri N. Sreekantan Nair: I beg to
move:
“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Labour policy »f Government

Shri R. R. Shastri (Kanpur Distt.
Central): I beg to move:
“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Condition of mica labour

Shri Ramachandra Reddi: I beg to
move:
“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Lockout in Mahabir Jute Mills,

Sahjanwa since 18-1-1855 and dismis-

sal of its workers and sale of its raw
jute stocks

Shri S. L., Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Condition of weavers in the handloom
industry in U.P.

Shri S. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Delays in working of conciligtion
machinery

Shri 8. L. Saksena: 1 beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Treatment of Labour recruited in
Gorakhpur for mines etc.
Shrl 8. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

11 LSD—5
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Need to provide for the right of pare-

ties to take cases which cannot be set=

tled by conciliation Boards to adjudi-
cation or Industrial Tribunuw

Shri S. L. Saksena: I beg to move;

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Corruption in Emplow;mt Exchanges
Shri B. L. Saksena: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Retrenchment and rationalisation in
ndustry

Shri 8. L. Saksena: I beg to move:

“That the demand wunder the
head ‘Ministry of Labour' be re-
duced by Rs. 100.”

Need for providing unemployment
relief

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Delays in disposal of cases referred to

Chief Labour Commissioner by Re-

gional Labour Commissioners or Con-
ciliation Officers

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Failure to constitute an All India In-

dustrial Tribunal to go into grievances

and demands of the employees of the
various Insurance Companies

Shri T. B. Vittal Rao: I beg to move:

“That the demand wunder the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”
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Delay in framing rules under Planta-
tion Labour Act, 1851

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Exploitation of labour by contractors
at Raurkela

Shri R. N. B. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Rehabilitation of workers in the Mines
disabled due to accidents

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Non-implementation of increase in

wages to labourers in Lanjiberna

quarry (Dist. Sundergarh-Orissa) ac-

cording to the agreement of Orissa
Cement Limited

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Employment of labour contractors in
Lanjiberna quarry and the need for
their abolition

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Exploitation of labour by contractors
in Lanjiberna quarry

Shri R. N. 8. Deo: I beg to move:
“That the demand under the

‘head ‘Ministry of Labour’ be re-
duced by Rs. 100.”
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Adoption of unfair practices by Orissa

Cement Limited to hamper legitimate

Trade Union activities in Lanjiberna
quarry

Shri R. N. S. Deo: 1 beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Victimisation of labour against terms
of conciliation settlements of strike in
January, 1955 in Lanjiberna quarry

Shri R. N. 8. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Necessity to include dependents of em-
ployees under purview of Employees
State Insurance Scheme

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

) Failure to refer grievances of ‘worki

chargéd’ staff to a tribunal

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour' be re-
duced by Rs. 100.”

Question of superseding All India
Industries (Colliery Disputes) Tribu-
nal constituted in February, 1954 by
another constituted in February, 1955

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

Question of extension of the Provident
Fund facilities to all Industrial
workers

Shri T. B, Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.” -
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Shelter and water facilities to labour-
ers of Hatti-Gold Mines and Kolar
Gold Mines in Hyderabad and Mysore
States respectively

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head ‘Chiet Inspector of Mines’
be reduced by Rs. 100.”

Urgent need to improve working con-
ditions in Coal Mines

Shri T. B. Vittal Rao: I beg to move:

“That the demand wunder the
head ‘Chief Inspector of Mines’
be reduced by Rs. 100.”

Need to construct at least 20,000 quar-

ters for Miners during current year

out of Coal Mines Labour Welfare
Fund

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Miscellancous Departments
and Expenditure’ under the Min-
istry of Labour be reduced by
Rs. 100.”

Growing unemployment in country
and slow and inadequate process of
registering unemployed persons

Shri Bivamurthi Swami: I beg to
move:

“That the demand under the
head ‘Employment Exchanges and
Resettlement’ be reduced by
Rs. 100.”

Employment schemes and their effec-
tive implementation

Shri Sivamurthi Swami: I beg to
move:

“That the demand wunder the
head ‘Employment Exchanges and
Resettlement’ be reduced by
Rs. 100.”
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Numerous accidents in coal mines in
different parts of the country

S8hri Sadhan Gupta: I beg to move:
“That the demand under the
head ‘Ministry of Labour' be re-
duced by Rs. 100.”
Attitude of Regional Labour Director-
ates and particularly of the Regional
Labour Directorates in Calcutta to-
wards INTUC unions in connection
with conciliation proceedings and ap-
pointment of industrial tribunals

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be re-
duced by Rs. 100.”

5 P.M.
ACCIDENTS IN COAL MINES

Mr. Chairman: The House will now
take up the Half-an-hour Discussion.

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
This discussion relates to the Labour
Ministry. 1 suggest that the time
taken by the Members in this Half-
an-hour Discussion should be set off
against the time allotted for these De-
mands Otherwise, the House will
have to sit late hours. The House
has already taken one hour more on
the other Demands. The question
that you want to discuss may be dis-
cussed in relation to a certain Demand
and combined with the general dis-
cussion.

Shri T. B. Vittal Rao (Khammam):
‘There was a special reason for rais-
ing this discussion. The Speaker has
admitted it.

Shri Satya Narayan Sinha: I am
not objecting to that.

Mr. Chalrman: The hon. Minster
is not objecting to that. He has not
objected to the admissibility of the
motion. Half-an-hour has been allot-
ted for that. There is no doubt about
that. The suggestion is only this. We
are now criticising the Labour Minis-
try., The Labour Ministry is under
d'scussion. If it is possible, this dis-
cussion may continue on the same
lines as the question may be takes
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up in relation to a Demand. At_te:r
all, there must be some Demand which
will be relevant to this particular mo-

tion.

Shri T. B. Vittal Rao: I submit, Sir,
that there are special reasons for
raising this half-an-hour discussion.
1 knew that this comes under the
Labour Ministry. There are so many
other subjects to be covered, This
subject has to be given special atten-
tion. That is why this matter has been
specially raised. There are certain
subjects which cannot be covered in
the reply of the Labour Minister.

Mr. Chairman: So far as this ques-
tion is concerned, it may be covered
in the reply of the hon. Minister. The
suggestion is that if any further cut
motions are to be moved, this may be
regarded as one of the matters in re-
gard to that cut motion and the dis-
mggion may go on. It is not meant
to shut out any discussion; on the
contrary, time will be made up. That
is the only point.

shrimati Renu Chakravartty (Basir-
hat): On a point of clarification, are
we to understand that this will mean
that the half-an-hour will be subtract-
ed from the four hours?

Mr. Chairman: That is the sugges-
tion.

Shrimati Renu Chakravartty: This
should not be included in that time.

Mr, Chairman: As a matter of fact,
the House will realise that we have
spent half-an-hour or one hour more
on another Ministry: the Works,
Housing and Supply Ministry. Since
we are now discussing the Labour
Miristry, if the hon. Member could
give notice of this motion, I shall treat
it as a cut motion and allow discus-
sion tomorrow.

Shrimatl Renu Chakravartty: May
I make a submission? I think as it
is, the Demands for Grants have been
squeezed into the smallest number of
hours possible. Therefore, I think
that as far as the Labour Ministry is
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concerned, these four hours should
not be taken away.

Mr. Chairman: This is a suggestion
made by the hon. Minister. If the
Mover of this motion is not agreeable,
I am in his hands. If he likes, he
may continue,

Shri T. B. Vittal Rao: I thank you
for having permitted this discussion.
The number of accidents that have
taken place in the coal mines has
been causing a great concern. First-
ly, this is a key industry, an industry
of national importance. Recently
there was a disaster and there was
not a single newspaper in Northern
India which has not written an edi-
torial. Even in a distant place like
Nagpur, the Nagpur Times while wel-
coming the appointment of a judicial
enquiry committee for the mine di-
saster at Parasia and the explosion at
Amlabad, said that a mere enquiry is
not enough but something more has
to be done, and this has got to be done
quickly if we wanted to save this in-
dustry. It is not merely a question
of accidepts. It is on this industry
that our whole Five Year Plan is bas-
ed. Anything jeopardising this indus-
try will naturally jeopardise our Five
Year Plan also. The number of work-
ers killed is 331 in 1954. This has
been increasing from year to year,
For example, the rate per thousand
workers employed—that is how we
calculate the death rate—was in
1950—-72 in 1851—-90, in 1952—1-00,
in 1953—:97. there was a slight reduc-
tion and there was also fall in the pro-
t_:luction, in 1854 it was .98. You see
it is progressively going up. For a
;nillion tons of coal extracted, in 1950,
it was 7, in 1951 9, in 1952 10, in 1953
9 and in 18954 it was 8. The number
of workers killed in 1050 was 241: in
1951, 319; in 1952, 353; in 1953 it was
330 and In 1954 it was 331. I do not
know what it will be this year. Al-
ready in the beginning of the year, we
h.ave had a great disaster, the explo-
sion in Amlabad killing 50 workers.
During 1954 our production increased
by 1 million tons. From 35 million
tans of coal in 1953, it is today a little
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over 36 million tons. The increase is
worth about Rs. 160. Can we mini-
mise these accidents? About 840,000
workers are employed in this indus-
try

The position can be improved in
two ways. One is effective legisla-
tion and the other is effective imple-
mentation of the legislation. What
has the Government done? As long
ago as 1952, we passed the Indian
Mines Act. Today, in 1855, that is,
exactly three years after the Indian
Mines Act was passed, rules have not
been framed still. The rules and re-
gulations which govern mines are the
Regulations of 1926 which were fram-
ed under the Indian Mines Act of 1923
which was repealed by the Indian
Mines Act of 1952. In this very
House, we have been raising question
after question as to when these rules
are going to be finalised. They say,
very shortly., Very shortly means
three years. Even to this day we are
carrying on under outmoded rules
and regulations of 1926. During this
period, Mining Engineering has ad-
vanced. So many things could have
been done.

The other thing is inspection.
Whenever an Inspector finds that a
certain provision of the regulation of
the Mines Act is violated, the Mana-
ger is prosecuted. Even those prose-
cutions are very few. I shall take
only fatal accidents, leaving alone
many accidents which have caused
minor disabilities. There were as
many as 270 such cases: I do not have
the exact number; it may be a little
more on this side or that. Prosecu-
tions have been launched in 14 cases.
What is the inference? Either the
safety measures are not enough or ac-
tion is not taken. The safety mea-
sures provided for under the Mines
Act, 1952, or the regulations of 1926
or the rules or bye-laws of the Gov-
ernment have not been sufficient.
Otherwise, whereas there have been
270 accidents, why should there be

only 14 prosecutions? There may be:

cases of misadventure in a very few
cases. That shows that two things are
defective. Either the safety measures
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are not enough or the inspection is not
being done properly.

Mr. Chairman: Before the hon.
Member proceeds further, I may just
submit for his-consideration as well as
the consideration of the House that
there is only half an hour available,
and it would be better if we appor-
tion the time. I think the hon. Mem-
ber will finish within ten minutes and
then there are two or three speakers
who wish to speak. I will give them
three minutes each, and I will request
the Minister in charge to give a reply
within ten minutes. Will that be
satisfactory?

Shri T. B. Vittal Rao: I will take
fifteen minutes.

Mr. Chairman: If the hon. Member
takes 15 minutes, then neither will
the reply be complete, nor can the
other Members who are anxious to
speak be satisfied. I would request
him to take eleven to twelve minutes.

Shri T. B. Vittal Rao: Thank you,
Sir.

Last time when the explosion took
place in Asansol mines, we were lucky
enough. We were very fortunate in
the fact that the explosion took place
on a holiday. Only ten people died.
If it had taken place on a working
day, three hundred or four hundred
people would have been killed. In
the Amlabad accident also, luckily for
us the States Reorganisation Commis-
sion was visiting that place and all
the people were mobilised by the Gov-
ernment and the employers to put up
a demonstration before that Commis-
sion. That is why instead of 400 peo-
ple going down the mines, only 80
people went and 50 died.

What was the reason given after
the Asansol explosion?—that they
found somebody smoking and biris
were found. So many bodies were
charred, so many people were burnt,
but these biris have been there as
fresh as they could be.

There are so many steps which have
to be taken and I will enumerate
them quickly.
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(Shri T. B. Vittal Rao]

Under the Mines Act they should
provide for tripartite Mining Boards.
I have told you that three years have
elapsed since the Act was passed, and
till now those Mining Boards have not
been constituted. These Mining
Boards with the representatives of
the workers, the owners and the Gov-
ernment should be constituted and a
thorough inspection of mines to the
satisfaction of the workers should be
carried out on a complaint made by
the workers. This is sometimes not
attended to. They say that the com-
plaint is very frivolous. But when
life is involved, whenever there is a
complaint from the workers, they
should immediately inspect it.

Judicial or non-official enquiry
should be held into all the cases of
fatal accidents, and deterrent punish-
ment should be meted out to the own-
ers wherever there is contravention of
the Act and the provisions of the re-
gulations, bye-laws and rules. Ac-
cording to the Act, there is a punish-
ment of only one year. Even though
60 people died and the owmer is pro-
secuted, he could be sentenced only
for one year and fined Rs. 1,000. So,
deterrent punishment should be pro-
vided by amending the Act.

The Indian Bureau of Mines should
inspect these mines, because one of
their functions, they say, is to inspect
the mines.

All enquiries should be public and
the findings of the Inspector should be
made known to the trade unions.

The strength of the inspecting staff
should be increased. There is an ab-
solute shortage of these inspectors.
That is why it should be increased.

Security of service should be there
for the Manager, who is responsible
for the safety measures in the mine.
His life should not be left to the
whims and fancies of the owners who
dispense with the services of the
Manager whenever they like with the
result that in a mine within three
months three Managers come and go.
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The publication of rules, by-laws
and regulations should be done in In-
dian languages.

Mr. Chairman: Shri Mukerjee.

Dr. Ram Subhag Singh (Shahabad
South): He does not want to speak.

Mr. Chairman: Dr. Ram Subhag
Singh.
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[ere mm v faz)
Fw frqd sl @9 FW W@ G
W AF 97 ¥F A v ot 3w § e e
¥ A9 SwAt & mrafwgt 7 oft www
FG HE% AT GEATE | I T BT AMFT
TH A9 FT WIS §IAT Afed 9, fam-
aTaT arfed a1 fe sin T wrefaa
F1 =7 for | afy @t g vy s
AT @ & W IT F AT #Y wraror gare
TF Y A IR @ A A o
w7 WA H O ¥ &7 AT WrEfAGT A
gl § fwrem 7 oF warw F wToR
ffa Awdr 2o & wRaT T wHATd
g ¥t wm At a
¥ qumT wrEaT § fie o S Y aEny
9T WTaw fead AT HHET AT -
arft R F | AR AR R A

Y Gio gAo TAWI (EETI-
eaa— srfaa snfaat) @ i) feem
wifess w7 & 7

o Tw guw fay : &f, AT fFaa
wrferd w3 § | 1T IE Y T Y
T g AW e e FY fEwm &
fogd sqrar &Y & 1 =T Aoy
W ol g ¥ o wfa T wger
ol H T WIS T HTH Agy
FaT 2 gg wied a@ ar it
ATfereY ®T SaTET &9 qEAT & | ©-
T woe foae 2 3ar @ e S Ee
# wfeaw wedy @ Sfew wow # g
=y T @A | B A WY 78 FeET
t v ag = wrww w6 T 8
A | T FYE T FH A THIC HAT
¢ o S feeres Te wEATEr FAT
Fifgd WX *Ier a9 ) I F b
W RTHIT HY HIT 19 7 & S7 Nfgq
T e & i et o qrelY o1 W e
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e Wy g gegw, fewl
if & wars § agt H1E ST T
A€ T@ar | o Agt O freggw A
T T I B A i A ¥ oW
¥ @ 1€ savr g & 0§
4 7 o faegw sdolt @ & T ™
gl T IPR AT @A & | gAq
wrET Tl St A g g & R el
qHaiy AT § g9 IATET @Y agm
o G & ¥ 9w & | & arw wmewy
o T wag]l #y, o #nd fowr
TR F AW F ag I
4y T4l *7 W ATH FA TN RE

T8 gom, fewraa ger afed 1 @Y
S STSHAT ¢ IAF AT §Y TG T
®Y T FT @ F T T §AAH FLAT
Tifed |

The Minister of Labour (Shri
Khandubhal Desai): After the last
two tragedies at Parasia and Amla-
bad, naturally the attention of the
country is drawn to the gquestion of
safety in the coal mines. We are also

as much concerned with these trage-
dies as anyone else in the House.

As Las already been pointed out,
in order to find out whether the re-
gulations in the mines as are in ex-
istence were adhered to by the mine-
owners, or not, we have appointed
two courts of enquiries, and we are
awaiting their reports. In the mean-
while, Government have already writ-
ten to the departments to be more
vigilant about the working of the ex-
isting mining regulations. The exist-
ing regulations are also being revised
according to the Act of 1952, I am
quite sure that these new and revised
mining regulations will be further
improved as a result of whatever sug-
gestions we might receive from these
two courts of enquiry; but we would
not wait for that, because the mining
regulations have already been circu-
lated for opinion among the public
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orgdanisatigns as well as the mine
owners’ organisations, and their com-
ments have already been received,
and I can assure the House that those
regulations will be immediately fina-
lised.

Again, I would also assure the
House that vigilance is being exercis-
ed in this regard. The staff of the
mining inspection department have
been considerably strengthened dur-
ing the last two months, even beforc
these unfortunate tragedies happen-
ed. It was true that the mining ins-
pection department was under-staffed.
But that was not the fault of Govern-
ment. We always send requisition to
the Public Service Commission for
recruitment. But what unfortunately
happened was that only very few ap-
plicants came before them, and so,
we were under-staffed. Recently, we
have added seven inspectors to our
mining inspectorate staff, and we
would still further like to strengthen
it.

As far as these accidents are con-
cerned, I shall give you a few figures.
Even though the number of deaths
per thousand of miners employed in
the industry has gone down since 1944
onwards, I do not mean to say that the
position is satisfactory. The figures
for the different years are as follows:

Year Number of deaths
per thousand
1944 1.33
1945 0.95
1946 0.81
1947 0.74
1948 0.82
1949 0.75
1950 0.72
1951 0.80
1952 1.00
1953 0.97
1954 0.98

For 1954, had that unfortunate ac-
cident in Parasia not happened, the
‘figure would have been still less. But
I do not mean to say that this is satis-
factory. If there is anything lacking
in the matter of inspection or other-
wise, Government must look into the
matter very carefully.

11 LSD—§,
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As compared to the deaths in other
countries, of course, we are in a little
satisfactory position but still we
should not be complacent or negligent
adout it. I have got the figures for
1950 for India and certain other coun-
tries. The figures are as follows:

Country Number of deaths
per thousand
India .o 072
Japan .. 1.86
U. K. .. 0.83
Franve .. 110
U. S. A .. 215
Canada .. 3.19
South Africa .. 1.66

I am one of those who believe that
even though the rate of accidents per
thousand in our mines is comparativ-
zly less than that in other countries,
still we should arrange that even this
may be made lesser and lesser. I
have no doubt that as a result of the
last two tragedies as well as the con-
structive criticisms, which have been
made on the floor of this House not
only today but also in the course of
the various interpellations addressed
to us, the Labdur Ministry will be
more careful and will see that the
rate of accidents is minimised as
much as is humanly possible to do so.

With regard to that, there is one
other arrangement that we have
made, and that is that we have issued
instructions that as far as possible in
the areas where such accidents hap-
pen, a special magistrate should be
there to look after these cases, and
that in cases of breach of regulations,
deterrent punishment should be in-
flicted, so that it will be a good les-
s0n.

Shri Ramananda Das (Barrack-
pore): What about the employer who
has fled away, and has not been ar-
rested as yet?

Shri Khandubhai Desai;: He has not
fled away; according to my informa-
tion, he is here. As a result of the
enquiry, if it is found that that em-
ployer or any of his subordinates is
really responsible for the Parasia
mines tragedy......
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Dr. Ram Subbag Singh: This is
about the Dharmabad mine-owner.

Shrl Khandubhai Desai: That case
where there was slippage, and about
11 people or so died?

Shri K=lappan (Ponnani): No. The
case where there was subsidence.

Shri Khandubhai Desai: The cas:2
where is was caved in, and so many
people died? I shall look into that
case, and find out whether he has run
away. If he is really responsible ac-
cording to the mining regulations,
then Government would not have any
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mercy on him. That is all that I can ~

say.

Finally, I would like to assure the
House that as far as the accidents
in mines or anywhere else, which oc-
cur as a result of the negligence of
the employer, occupier, factory or
mine-owners are concerned, all the
regulations will be very strictly ad-
hered to, and action will be taken
against them.

The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday.
the 23rd March, 1958
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